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LOK SABHA

Monday, November 14, 1966 Kartika
23, 1888 (Saka)

The Lok Sabha met at Eleven af the
Clock. .

[Mr. Speaxenr in the Chair]
ORAL ANSWERS TO QUESTIONS
Settlement of Naga Problem

.}v-

*241. Shri P. C. Borooah:
Shri Surendra Pal Singh:
Shri 5. M. Banerjee:
Shri Firodia:
Shri Madhu Limaye:
Shri Shree Narayan Das:
Dr. L. M. Singhvi:
Shri R. S, Pandey:
Shrimati Tarkeshwarl Sinha;
Shri Mohan Swarup:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shrimati Jyotsna Chanda:
Shri Dighe:
Shri Vishwa Nath Pandey:
Shri Kishen Pattnayak:
Shri Krishnapal Singh:
Shri Hem Barua:
Shri Kindar Lal:
Shri Ram Harkh Yadav:

Will the Minister of External

Affairs be pleased to state:

(a) whether it is a fact that the
underground Naga representatives
have insisted on Nagaland being
treated as neutral in amy conflict in
the region, as an important condition
for a settlement of Naga problem;

(b) if so, Government's reaction to
this condition; and

2568

(c) how far the talks with Naga
underground leaders have progressed
so far?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The delegation of Under-
ground Nagas had mentioned during
their last meeting with the Prime
Minister, that they did not wish to do
anything to hurt India's interest.

(b) The Government of Indiu's
position is well known. Government
cannot agree to a status for Nagaland
outside the Indian Union,

(¢) There has been no specisl
progress as the Underground delega-
tion has not so far been able to discuss
any concrete proposal which will
satisfy their aspirations without dis-
rupting the State’s link with the
Union.

Shri P, C. Borooah: May I know
whether it is a fact that the Prime
Minister in her talks with the under- -
ground Naga leaders had told them
that she would not insist on a settle-
ment of the Naga problem within the
framework of the Indian Constitu-
tion provided Nagaland remained
within the Indian Union and, if so,
may I know what will be the status
of Nagaland under contemplation of
the Government and whether it will
have the civil and criminal law sepa-
rate or whether it will have something
like the set-up in Kashmir?

Shri Dinesh Singh: As I mentioned
in my reply to part (c) of the ques-
tion, no concrete proposals have been
discussed so far. We have made it
clear to them that there cannot be
any settlement outside the Indian
Union. The question of Constitution
as such was not specifically discussed,
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but if there is any agreement which
takes into account any new factors,
than those which have already been
incorporated in the present State,
then maybe it will be necessary for
lus to come to this House, but the
essential point that we have main-
tained is that any settlement has to
be within the Indian Union,

Shri P. C. Borooah: In view of the
fact that thousands of Nagas arc still
undergoing military training and
engaged in smuggling of arms from
East Pakistan, may I know whether
this matter was made clear to the
Naga leaders that the continuance of
the peace talks will be contingent on
the breaking up of their present col-
lusion with Pakistan and China and,
if so, what was their reaction?

Shri Dinesh Singh: I replied to this
question on the last occasion also; I
said we had mentioned to the under-
ground Nagas that it would be most
undesirable for them to seek assis-
tance from outside, and they said they
were not seeking assistance outside,

Shri Surendra Pal Singh: With the
cease-fire agreement in Nagaland, it
was hoped that in a relaxed atmos-
phere, a broad consensus would even-
tually emerge which will strengthen
the forces of moderation and pood
sense in that region, may we know to
what extent that hope has been
fulfilled?

Shri Dinesh Singh: The fulfilment
will really come in the settlement,
but the hope is still there.

ot wg f=3Y : czrgew urw sfaar
Hacamr A frazmi g v

“The Prime Minister told the
underground Naga delegation
during talks in Delhi last month
that she would not insist on a
settlement  being within  the
framework of the Indian Consti-
tution provided the State remains
within the Indian Union.”
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AT Az w1 g fFo:

“The underground Nagas, these
sources pointed out, had always
taken the stand that enforcement
of the Indian Constitution would
lead to obliteration of the Nagas
as a separate ethics and cultural
entity, since its civil and criminal
laws were repugnant to Naga
tradition and genius.”

# gz saar e § i anr oy andy
F1 9T 52 wrm fE &9 fgfeea @
aZT 1 fegrgema & w14 Heawy § 341
ffew #1 mas AImAT § @19 TEw
Fram M AT @R E lr g ES
IH F AL A AT KT 11 T HAFL
I 7

sit frm Fag - off, 7Y, o wrd ame

0 AR AT TR E

Shri §. C. Samanta: In spite of the
attitude expressed by the Naga dele-
gation during their recent visit, may
I know how and when the next meet-
ing with the Prime Minister is going
io be arranged?

Shri Dinesh Singh: The next meet-
ing will be arranged when we hear
from them that they would like to
come and meet us again,

oY qo o fgady : 7 %z wraar

argarg i @ afamved a0 @g A

KTEIT H AT AT AT 57 79 A% &

ferr w17 77 AT B 9 amAi @ g

DT mafsmaFdmagmarzz ¥

DEETA & AT% ZITT | AITT KTFIT &1

FT% 34 maed ¥ a9 1fs £ 9

wE?

ot faaz fag : a7 Feam afvga
fo gEy amat w7 E g At wa
1 qRT 7T FAT RET FAT F, wwT qan
¥ &t ga 9w F1 AT a3 A

Shri Hem Barua: In pursuance of
that statement reported widely in the
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newspapers that the Prime Minister
has told the wunderground Naga
leaders that she would not insist on a
settlement within the framework of
the Indian Constitution, may 1 know:
(a) if Government have evaluated the
possible adverse impact of a propo-
sal like this on the functioning of
those Nagas who are patriotic and
mationalistic and who want to func-
tion within the framework of the
Indian Constitution, and (b) whether
the attention of the Government is
drawn to the proceedings of the Naga
underground Parliament which had
its sessions very recently—and the
proceedings show that the talks
should continue on the basis of Naga-
land becoming an independent and
sovereign country—and if so, what is
the reaction of the Government to
this stand also?

Shri Dinesh Singh: In reply to part
(b) of the question, I have made it
quite clear that the Government can-
not agree to a status of Nagaland
outside the Indian Union. That posi-
tion continues umchanged.

Shri Hem Barua: What about part
(a) of my question?

Shri Dinesh Singh: I have clarified
this point in reply to the first supple-
mentary by Mr. P. C. Boronah.

Shri Hem Barua: No, Sir; here is
an attempt to sidetrack the issue. My
question was very definite, whether
the Government, in view of the
statement made by the Prime Minis-
ter and widely reported in the press
that she would not insist on a settle-
ment within the framework of the
Indian Constitution, have evaluated
the possible adverse effect a proposal
of this sort might have on the func-
tioning of those Nagas who are loyal,
patriotic and nationalistic and who
want to function within the frame-
work of the Indian Constitution, as
they have been doing now?

Shri Dinesh Simgh: I appreciate the
apprehension that has been express-
ed by the hon. member. That is why
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we welcomed this opportunity of
clarifying the position. I did say at
the very beginning that there was
no question of their not functioning
within the Constitution. We all have
to function within the Constitution.
But should some changes be desired
in the present arrangement of Naga-
land, then we shall have to come to
this House. That is not the guestion
here. The most important question
is that a settlement of the position
in Nagaland can only be thought of
in the present association with the
Union.

Mr. Speaker: Hc has quoted the
report in the press and wants to
know if there is any truth in it and
whether Government have consider-
ed the effect that it would have on
the Nagas who are already cooperat-
ing?

The Parliamentary Secretary to the
Minister of External Affairs (Shrl S.
C. Jamir): As far as the State Gov-
ernment is concerned, we have made
it absolutely clear that we shall not
stand in the way of bringing about
an amicable and satisfactory settle-
ment which might be negotiated bet-
ween the Govermnent of India and
the underground Naga leaders, There
is no doubt about that. We have
made it very clear that we shall not
stand in their way.

Shri Harish Chandra Mathur: Mr.
Speaker, Sir. you very rightly pin-
pointed the issuc. The first thing the
hon. Minister has to clarify is whe-
ther the Prime Minister has made
any such commitment 1o the negotiat-
ing Naga leaders that she is prepared
te go that fur. Does the hon. Minister
remember that more than a hundred
times on the floor of the IHouse we
have been given the undertaking that
the settlement would be within the
framework of the Constitution? Is
there any deviatlion from that, if so,
for what reasons? Apart from the
Nagas being disturbed, we feel per-
turbed about it,
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Shri Dinesh Singh: No commitment
has been made. There is no need
for any hon, Member to feel disturb-
ed. I have said that no specific, no
concrete proposals were discussed
and, therefore, there can be no speci-
fic understanding given at all except
that we have said and repeated it
again and again that any settlement
has to be found within the Indian
Union.

Shri Harish Chandra Mathur: Not
the question of Indian Union—my

question was whether it has been
said....
Mr. Speaker: Order, order. What

the hon. Members feel disturbed or
perturbed about is that a report has
appeared and they want a categorical
stalement about that whether there
was any truth in the statement that
appeared in the papers. That is the
first thing. Then comes (he other
point. I there is no truth in that,
that finishes the matter.

Shri Dinesh Singh: As I said in the
very beginning, no such commitment
has been made.

Shri A, C. Guha: The point is whe-
ther any offer was made on this that
any setllement outside the Constitu-
tion would be possible. He has not
replied to that.

Shri Harish Chandra Mathur: Does
the hon. Minister remember that on
the  floor of this Ilouse more than
half-a-dozen times it has been stated
that any settlement would be within
the framework of the Constitution;
if so, is he not preparad tn repeat
that or is there any departure from
it? ‘That is the whole issuc. We do
not feel disturbed unnecessarily. We
want to clear, categorical answer on
this point. It is not a party issue.

Shri Dinesh Singh: I can assure the
House that we shall function within
the Constitution and there is no
question of our going outside the
Constitution. My main point is, we
must bear this in mind that we have
the local government of Nagaland
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functioning within the Constitution.
If the underground Nagas can agree
to the functioning of the State as it
is laid down in the Constitution there
is no question of any further talks
or any other discussion. The matter
ceases there. Our main point was,
should they want to have any minor
alterations which do not break the
essential links with the Indian Union,
then it will be a matler that we
would have all to consider. And, if
you would like me to make this
commitment, if the House does not
agree to our line of thinking, we can
certainly do it, but I do not think it
is necessary at this stage to say any-
thing because no undertaking has
been given to them.

Some hon. Members 10:0—

Shri Hem Barua: Sir, that is not
the question.
Mr. Speaker: Order, order. We

shall proceed to the next question.
Hon, Members may seek clarification
in any other matter.

Next Questign—Shri H. N.
Mukerjec—

Shri H. N. Mukerjee: Quesltion No.
242,
Expenditure on Indian Missions
Abroad
+
*242. Shri II. N. Mukerjee:
Dr, Ranen Sen:

Will the Minister of External
Affairs be pleased to state:

(a) the steps taken by Government
to reduce expenditure in the Indian
Diplomatic Missions abroad; and

(b) the results so far achieved In
this direction?

The Minister of External Affairs
(Shri M. C, Chagla): Mr. Speaker,
Sir, Budget Estimates for Indian
Missions abroad were prepared....

Mr, Speaker: We have read in the
papets that there have ‘been changes
in the portfolios, but the Leader of
the House should tell us here what
the changes are that have been made
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and introduce the new Ministers.
Suddenly some Ministers stand up
and answer questions. We have only
read in the papers,

The Leader of the House (Shri
Satya Narayan Sinha): Sir, I express
regret. I should have done it earlier.
But better late than never. My hon.
friend, Shri M. C. Chagla is now in
charge of the Ministry of External
Affairs. The Minister who was in
charge of the Ministry of External
Affairs, Sardar Swaran Singh, is now
our Defence Minister. In place of
the Home Minister, Shri Nanda, Shri
Y. B. Chavan has been appointed
Home Minister. The Education Min-
istry portfolio has been glven to
Shri Fakhruddin Ahmed.

ot we famd : o7am w4 aT 2 7
“0Old wine in new bottle”

Mr. Speaker: We welcome you.

ot vy fored : wAATE WE A W
oz Y aTeE AT @ R E 7 gad
A1 a1 £ Tara 740 370 Mera v
£

"RAT G qATCT wA (s T
WEIAT) @ WY AT G E
=t A el : & w17 F1 A37

Shri M. C. Chagla: (a) Budget
Estimates for Indian Missions abroad
were prepared on an austerity basis
and cuts varying from 5 per cent to
15 per cent were imposed to achieve
economy. In addition, all Missions
were instructed to economise in ex-
penditure on staff and office main-
tenance,

(b) Our Missions abroad already
operate at maximum economy. Any
further reduction in expenditure is
likely to affect their functional effec-
tiveness. When the accounts for the
financial year become available, it
will' be possible to assess the results.

Shri P. Venkatasubbaiah: Sir there
is something wrong with the tran-
slation arrangement. We are getting
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only the Hindi version. We are not
getting the English version at all.

Mr. Speaker: I will get it examin-
ed.

Shri H. N, Mukerjee: Could I know
why it is that for our High Commis-
sion in London there was a scheme
to have a cut representing 10 per cent
of the expenditure but that cut has
now been restored and we are going
to spend more money on an institu-
tion which, according to Indian
nationals in the United Kingdom is
a very fatuous organisation?

Shri M. C. Chagla: May I . .nt out
that I have some experie:. . of the
work that is being done % ..re? It is
a very important missi©. We have
a large number of Inlian citizens
there. We want considerable publi-
city there and economy has got to be
practised consistently with efficiency.
I think it is absolutely essential that
our Embassies should be able to pro-
ject our policy, project our image
through publicity with newspapers
and with the public and London still
is a very important world capital.
Any undue economy would do a great
deal of harm to our foreign policy.

Shri H. N. Mukerjee: I have ‘not
got an answer to my question. We
were told some time ago that a ten
per cent cut in the expenditure of
our High Commission in London was
going to take place. I want to know
the specific reasons why this project-
ed economy has been given up, in
spite of our difficult foreign exchange
position, particularly in relation to
a High Commission which, according
to Indian nationals whom I had occa-
sion to meet a few weeks ago the
Indian nationals look upon as a very
fatuous organisation, I repeat it.

Shri M. C. Chagla: I deprecate that
remark that our High Commission in
London is a very fatuous organisa-
tion. Now, my hon. friend is asking
me a specific question with regard to
a specific Mission. I am not in a
positlon to anawer that without
notice.
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Shri H, N. Mukerjee: Could I know
if there has been an effort to have
all-out economy, particularly in view
of the foreign exchange position,
when we have 50 many Embassies,
Legations and God knows what other
kind of contraption in different coun-
tries?

Shri M. C. Chagla: We have survey-
ed the work of our Missions and we
have tried to effect as much economy
as possible, consistently with effi-
ciency, consistently with the fact that
they should so function as to work in
the interests of our country. I am
sure that the High Commission in
London comes within the purview of
what I have already said.

Shri P. Venkatasubbaiah: May I
know whether it is a fact that the
expenditure which is being incurred
in various Embassies and High Com-
missions is not at all consistent with
the importance that is attached to
their work and that there is great
imbalance of expenditure in some of
the High Commissions, as for exam-
ple the High Commission in London?
If that is so, may I know whether
Government proposed to introduce a
rationale for expenditure that is to
be incurred in all these offices, con-
sistent with the importance of the
work that is assigned to them?

Shri M. C. Chagla: I agree with my
hon. friend that all our Missions
should be streamlined and that we
must consider the efficiency of these
Missions and try to improve it. That
is the effort that we are engag-
ed in, and, I agm sure, that very soon
the House would be satisfied that
whatever money is being spent on
any particular Mission is being spemt
for good purpose and in the interests
of the country.

= gew WA wHATT =
WY gATArs o AT &+ i a g
a1 77 q§1 £ % 39 §1F @ F I
@t fut amer £ AT et AT
Iufrad @ fag & o § 7 AT
wg & 1T 9T A & AT 7
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Shri M. C. Chagla: No, Sir. We
have an organisation which keeps
control over the expenditure of every
Mission and we are very careful to
see that not a paisa is spent beyond
the limit and for any other purpose.

Shrimati Jyotsna Chanda: In view
of the fact now stated by the hon.
Minister, may I know whether he is
aware of the fact that during the
Pakistani aggression our High Com-
mission in UK was not up to the
mark as it ought to have been?

Shri M. C. Chagla: I am afraid, I
do not agree with that criticism. It
is a very big misgion and it deals
with many problems. It has to look
after the interests of hundreds of
thousands of Indians and to my
knowledge it has functioned very
well and efficiently.

Awg fomd : 7= Adw
FA AT W7 92 FT °7 AGT & |

NN WEAT | IEH FEAA @Y
TNE |
Shri Nath Pai: It is not so much
the amount that is spent but the
lackadaisical manner of functioning
of most of the missions, barring a
few honourable exceptions, that
causes anxiety to this House and the
country. May I remind the hon.
Minister, who is just taking the new
portfolio, that the late Shri Jawahar-
lal Nehru had given an assurance to
us in this House that in order, mnot
to exercise that audit control, but to
have a wider control he would take
Parliament into confidence and a body
representing both the Houses would
be allowed to go and see the working
of these missions? He may perhaps
ot know it, but I am recalling almost
verbatim the words of the late Prime
Minister Nehru., What does he pro-
pose to do in that regard? We know,
a committee is sitting. We want to
know how parliamentary control over
these missions ig exercised.
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Shri M. C. Chagla: The working of
our missions abroad is not secret

Shri Nath Pai: Lackadaisical, I
said,

Shri M. C. Chagla: Any Member
of Parliament is welcome to go and
see how they work. 1 am sure, many
Members of Parliament have gone
abroad and seen them, Some of them
were included in the mission that
went to London, If there was any
criticism, they should have pointed it
out to the External Affairs Ministry
as to what is wrong. But I can assure
this House that 1 will welcome any
criticism which might be made with
regard to the working of any mis-
sion and I will look into it myself,

Shri Nath Pai: Sir, it is not my
practice to try to catch your eye a
second time. I quite appreciate the
noble intentions and the generous
gesture that he is trying to make by
saying that any criticism is welcome.
That is good enough, but what I
asked was slightly different.

Mr. Speaker; He does not propose,
perhaps.

Shri Nath Pai: That was from the
Prime Minister who was himself the
External Affairs Minister.

Mr, Speaker: It is now for him to
say whether there is any proposal.

Shri Hari Vishou Kamath: On a
point of order, Sir. The Minister
said, if I heard him aright, that it is
open to any Member of Parliament
to go and inspect any mission abroad,
but is he not aware that Members of
Parliament are often received not
politely, courteously, let alone cor-
dially? You have yourself complain-
ed about it. You have yourself men-
tioned it, I know.

Mr, Speaker:
Joachim Alva.

Order. order. Shrl

Shri Joachim Alva: There are im-
portant listening posts like Yemen
and Mongolia and we cannot spare
either half a dozen people for Mongo-
lia or one man for Yemen, whilst
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there are over g thousand people in the
Indian High Commission in London.
1 am sorry to say that that place is
not even kept as clean as the other
embassies in London. What do those
people do there?

Mr, Speaker: Just now we cannot
go into this question as to what num-
ber should be there in a particular
mission. We can discusg it on any
other occasion.

Shri Hari Vishnu Eamath: A new
broom should sweep clean.

Mr. Speaker: There should be nu
interference in that manner. Shrimati
Savitri Nigam,

Shri Shinkre: But that part of the
question regarding Yemen and Mon-
golia can be replied to.

Mr. Speaker: I know that. He can
also put it. Why should another
Member stand up and take it up?

Shrimati Savitri Nigam.

Shrimatl Savitrl Nigam: T am not
against stopping the extravagance if
there is any in any of the missions,
but I would like to know from the
hon. Minister whether he is aware or
not that many missions are greatly
handicapped because of lack of
finances. Is something being done to
provide enough finances for the
smooth working of those missions?
Haz any such move beentaken up by
the Government or not?

Shri M. C. Chagla: I am being sub-
jected to crossfire. On the one side,
I am told about economy and, on the
other, the hon. lady Member wants
me to spend more money.

Mr. Speaker: We are

talking of
reduction in expenditure.

Shri Priya Gupta: There should be
equity in distribution.

Mr. Speaker: Next question.
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Pakistani Propaganda against India

b
*244, Shri R. Barua:
Shri R. S, Pandey:
Shri Liladhar Kotoki;
Shri N. R. Laskar:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether Government are aware
of the Pakistani propaganda in foreign
countries regarding India producing
alomic weapons;

(b) if so, Government's
thereto; and

(c) the steps taken to counter such
propaganda?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) It is regretted that in spite of
the Tashkent Declaration such false
propaganda is being carried out.

reaction

{c) Our Missions abroad have re-
buted the Pakistani propaganda, and
re-iterated the Government of India’s
poliey to use nuclear energy for
peaceful purposes only.

Shri R. Barua: May I know whe-
ther a large number of Indians who
are staying in U.S.A, and particularly
in UK. are not even appraised of the
developments in India and, if so,
what steps Government propose to
take to educate these people so that
they can also act as emissaries of the
Government of India?

Shri Dinesh Singh: That is a slight-
ly wider question than the nuclear
policy. But, as I have mentioned in
this House on several occasions, they
are apraised of the developments in
India through the publications that
our Missions bring out there and
through the newspapers and publica-
tions that we send from here. Ihave
given particulars of these publications
to this House.

Shri R. Barua: May I know whe-
ther any assessment is sought to be
made with regard to our propaganda
outside, and, if so, what steps have
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been taken by the Government to
that effect so far?

Shri Dinesh Singh: There is no
proposal to make any specific review
at this stage. But, as the IHouse is
aware, the Pillai Committee is already
going into it,

Shri N. R. Laskar: Over and above
countering the Pakistani propaganda,
I would like to know whether our
Government is doing any definite
work against the spread of nuclear
Weapons.

Shri Dinesh Singh: Yes, Sir. We
are collaborating with other coun-
tries in the United Nations and also
in the Disarmament Committee,

Y v fag A AT ET GAT
2 fy mfera & g% o god Fuz gAY
T TET & fE at-var & aree 7 fergeamat
oT9F 3 iz F7 5T A, gefen fEEr
o7 @17 G EnE AT FET A8 ¢, afr
77 4197 & T T917 %1 Fava 27 Ffam
T 57 a8 F foo qar #=w TmnT §
fa g7 OF # 17 7 7 I THaeE-1q AF
A

wemd ®ER 45 AaTa naifRE
fow A T A G

ot woare Fag: &5 a2z qur & fE
fgrgeana & faans 1 4917 €1 @1 8,
IR F AT K AT FOHIT T T FEA
Ecu

weow wgRT: §F AT gIE
Famur ¢ fx 72 gaw nzfas a0 1
TTE0 &% & L 7 21

ft agwe TAg 2 FT 4T EN, ZRIT
faeTE AT AATC T @I L, 9 F gEry
# ATy ATFC A Fy w=y govw F 7

gea wEmE : AT AW aEAT |
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Shri Hem Barua: May I know it
the attention of Government is drawn
to a news report that Pakistan pro-
poses to manufacture her first atom
bomb by 1968 and, if so, whether this
Government would think that the
propaganda indulged in by Pakistan
1o the effect that India is indulging in
atomic race is only made in order to
off-set her own dirty designs of manu-
facturing her own atom bomb by
19687

Shri Dinesh Singh: It is quite pos-
sible,

Shri Basappa: Has it come to the
notice of the Government that Pakis-
iani propaganda is carried out to
such an extent that films are being
shown in American Universities to
show that Pakistan was more success-
fu] in the last September campaign
than India and, if 'so, what action is

being taken by our Washington
Embassy to counteract this propa-
ganda?

Shri Dinesh Singh: It does not arise
out of this Question directly. It is
very difficult to say at what time
What media Pakistan would utilise to
malign us, and to that extent they
have this advantage of utilising all
media in giving the an impression
they want to project. But as soon as
it comes to our notice, then Govern-
ment tries to counteract that by tak-
ing steps either by contacting the
agency which has done that or by
bringing out our awn publications. So
far as these flims are concerned, I
cannot say off-hand.

= PHH WX FHATD : AT AL,
fedt maz g aff 3 71 2 1 2m
TIHT AT 8 AFW % TP I ZRTY ALy
F A4Y ur g1 & 3 #ur ardardr 21 15T
-

WYAN WEET . A Al ZEAaT
g% Al 7 vErar | w fEdy s
qFrf A8t & 721 &, A ow w1 Wy A
=7 fagn s o o F15 wan
e
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ol P i WEATT : LA X1 qUA
w& 219 B qgi T faar mar wlgg o
g8 wzl a7 4017 45 go ¢, wifE gu
ws ARy wa f waA & A wETa 2
I E
Shri Nath Pai: The hon. Minister
of State for External Affairs stated
that it is likely that Pakistan is rais-
ing this barrage of propaganda against
India. Since the Minister himself
stated that this may possibly be a
smoke screen to hide Pakistan's own
effort either to develop or acquire
nuclear weapons, may I know what is
Government's assessment as {o how
Pukistan is on the way to acquire or
develop its own atom bomb? Has
any assessment becn made?

Shri Dinesh Singh: It is very diffi-
cult to say what Pakistan is doing in
this respect except that Pakistan has
some arrangement of collaboration
with China and to that extent, they
are committed either to acquiring
nuclear weapons from China or to
manufacturing in collaboration with
China. Regarding their collaboration
with other countries, the other count-
ries have assured us that there is no
collaboration for the manufacture of
atomic bomb in Pakistan.

Shri Bakar Al Mirza: In view of
the second test by China and in view
also of the Government's policy about

nuclear disarmament, may I know
whether there is any cell created
either in the Ministry of External

Affairs or in the Defence Ministry to
find out the exact nature of the threat
and {o suggest counter-measures to
meet that threat politically and mili-
tarily?

Mr, Speaker: It will not be rele-
vant here. That is entirely a differ-
ent thing.

Next Question.

Shri Nath Pai: I would like, Mr.
Speaker, to draw the attention of the
Minister to this. He says that he
does not think so. There is a report
in the Times of India......
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Mr. Speaker: Now I cannot allow
that.

Shri Nath Pal: This is a very vital
subject,

Mr, Speaker: He can have recoursc
to some other methed. Now it can-
not be raised.

Shri Nath Pai: All right. T will give
notice for a half-an-hour discussion.

Impert of Newsprint from U.S A,
+
*245. Shri P. R, Chakraverti:
Shri B, K. Das:
Bbri Maheswar Naik:
Will the Minister of Information and
Broadcasting be pl d to state:
(a) whether Government have exa-

mined the difficulties in importing
newsprint from U.SA. against aid
Tesources;

(b) whether steps have been taken
to manufacture printing machinery
and other components aiming at
attaining self-sufficiency; and

(e) whether Government have taken
any decision to allow the old ptriodi-
cals and daily newspapers to have 16
pages of standard size and to allocate
the requisite quantity ef newsprint to
them?

The Minister of Information and

Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir.

(b) As the manufacture of printing
machinery is a highly specialised

industry involving complicated techni-
ca] know-how where fear of obso-
lescence of designing is great, the
pace of development has been slow.
Permission has been granted by the
Ministry of Industry to a number of
firms for the manufacture of different
types of printing and ancilliary
machinery in collaboration with
foreign parties. A panel has been set
up by that Ministry under the Chair-
manship of Shri P, R, Ramakrishna,
M.P., to review the existing capacity
for the manufacture of machinery
withh a view to recommending to
Government the measures that should
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be taken to make the country self-
sufficient in regard to printing mach-
inery.

(c) It has been decided that old
periodicals should also be allowed to
increase their pages, if they wish to,
up to 16 pages of standard size daily
newspapers up to a maximum circu-
lation of 10,000 copies, No proposal
in regard to increase in the pages of
daily newspapers is under considera-
tion.

Shri P. R. Chakraverti: May I know
whether Government has taken steps
to allot imported newsprint rather
than NEPA newsprint to the smaller
periodicals and journals?

Shri Ra) Bahadur: Our attempt is
1o provide gs much support as pos-
sible to the smal] and medium news-
papers and we do take that particular
principle into account while allotting
newsprint.

Shri P. R. Chakravertl: In view of
the serious competition from the chain
of big newspapers, may I know what
special facilities have been made
available to the smaller periodicals
and journals, specially with regard to
the allotment of Government adver-
Llisements?

Shri Raj Bahadur; We have t§1§en
a few steps including the provision
of a larger share of advertisements,

display as well as classified, than
hitherto. That will provide some
relief. 1 do not say that it would be

adequate. We have to provide some
other measures also.

Shri B. K. Das: In allocating guotas
of newsprint, may I know how distri-
bution is made of imported and indi-
genous newsprint?

Shri Raj Bahadur: The allotment
of newsprint quota is made on the
basis of circulation. So far as smaller
papers are concerned, we try to ensure
that they get all that they need by
way of newsprint and they do mot
have to fall back for their require-
ment upon white paper.



2687  Oral Answers

Shri Maheswar Nalk: In view of
the fact that old periodicals and daily
newspapers have already been given
their fullest requirement of mnews-
print, why is it that the papers are
not increasing their pages or reducing
their price? May I know whether
Government have taken any steps so
that these papers will increase their
pages or reduce their price?

Shri Raj Bahadur: So far as period-
icals are concerned, as I have just
mentioned, we permit them to go up
to 16 pages for circulation up to
10,000.

So far as dailies are oo'ncerned in
fact, the demand has been the other
way about namely that the number of
pages should be controlled and limit-
ed. In fact, we know the entire story
about it, and I need not repeat it
here. ’

o) geR 7T ®GT . ATTAIT HAT
1 F aamn fa e & fam
FrAT & fEA famieT 39 | T80 98T
famr s & 1 1 AaETTTR fRW &
ao A & Faze & anraT wra Eoar

F ATAT FT FATIN ITIT FIA §AH

gareiTET &1 ey fasvrg fom sman

& g 750 T ¥ 0T 7T famme Fa

faar AT 2, I Az A AT RV

oY TTR T 2 T, T, 77 A0 A
qEr 21

»it Ro ®Te fya=t: ot a41 az19m
7 '"" am ¥ sav | aava fr fafan
FEAY 51 aqTdT ArAAL ar 34 w7 G
T = 731 2 A1 & Ay A g 5
faza 71 f&= &7 & arer aawtar faar
a1 771 2, e & wrAeT F 72 waw
Ta AAT AT qET 77 fEa TRT F 70,
3aF1 fana Aar o T T E A ?

ot e agige : faf e &
FAGFAT ¥ FRI OF ATT § AT 99
IOW HATAT § AT § AT
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Ffwa a7 oo foee Az d, § 3ar gwar
g | T e 9 e d

=Y o amo fgadt : 717 @ 9T
a ffaq

Shri Hem Barua: May 1 know
whether in view of the coming general
electrions, Government have made any
special allotment of newsprint to the
mewspapers and if 8o, may I know the
quantity of special quota?

Shri Raj Bahadur: We have made
a special provision to provide for the
increased demand for newsprint for
the elections and a special provision
of 5000 metric tons has been made
therefor.

Shrimati Saviti Nigam: May 1
know whether the hon. Minister is
aware that there are many complaints
to the effect that some of the news-
papers are not ulilising their full
quota but are selling it at blackmarket
rate while the smaller ones are starv-
ing for want of newsprint, and if so,
what action the hon, Minister is
intending to take to see that the dis-
tribution may be properly done and
this kind of malpractice may be
stopped?

Shri Raj Bahadur: There are com-
plaints of that type, but I think there
is cross-fire again herc also. The
smaller papers say that the bigger
papers are not fully utilising their
entire guantity, while the bigger
papers say that the smaller papers
are not doing so. We try to act in
each case on the basis of the results
of enquiries or investigations that
are made,

ot WY : FaT AT W= & Ay
Fagaa ¢ fF AT FAAFE T AT
AT &, A TS UA WET °F § o1 Aw
F a=wa & 7w dan @ & e 327
a3 # o7 237 & faAars v i
st g &7
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it s agige : g fagad A
& &1 star #7F ag frdew fear, d 0
ST TS W gH AN Wi &Y & ag v
ST & HIT SA & a8 fawred warfog
g1 ST § g% $& FT H12T Th 7L 2T 5,
T8 FL Y & AV 0T FTAATET W 2 |

Agreement with Burma Re Assets of
Indians in Burma

+

*246. Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri Surendra Pal Singh:
Dr. P, N. Khan:
Dr. M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S, €. Samanta:
Shri Subedh Hansda:
Shri Liladhar Koteki:
shri N. R, Laskar:
Shri R. Baruga:
Shri R. S. Pandey:

Will the Minister of External Affairs
be pleased to refer to the reply givea
to Starred Question No. 24 on the 25th
July, 1966 and state:

(a) whether any agreement has
since been arrived at with the Burmese
Government regarding the movable
and immovable properties of the
Indians left by them there at the time
of migration; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) No, Sir. The matter is
still under discussion with the
Burmese Government,

(b) As the discussions are of a
confidential nature the disclosure of
details at this stage might adversely
affect their outcome,

S aWEY : HeAE wIRA, T
7T WENET A FATH AT FAT F_H
ag feam guar w3t g, @A FE
T g o, Tt ¥ fegetar &
frwe &1 HIX STET  STEEre #1
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EAT a7 9g1 AT ar fFw 97 9% ug
FIA ET I, FE IAF0  AATE F
s & ;g 9T a8 |y o A% fw e
& F1E Adem fAwenm a1 faw ares
arer arq g fomd fF &8 e T8
frwea amar & 7

ot fedm fag : weaw wEw, #
AT qaeq w1 faeara faemar g fw
EHT AT F A A1 2T AY AT AW
FTA FT HIE a1d 721 2 | g9 57 97eA |
@i g fw sl & 97 ag wwEr an
B 91T | FE A4l gAF T H aul
TFTT ¥ 970 g5, 41 & A1 T3 ;T
qET Sgla ala FT afFa HAT 39 T
#1 %1% fAig 987 FT 0 § TOFT gH
g7 2|

=} awmEr : ¥4 G4BT F AT
¥ ag =t g fom feegeafaal &r
a9t & fawm@r a1 99 F ody wfzand
Y § foras fF @z #1sraerg Fr ara ar
fFAT % S Fiw F foa-
fetr ® o1 a1 frewane fear w@ar g
gix gz fromfet &1 aEe faw
gEST % gr A T g1 w7 wfgaat
% #1g€ & AT o av fergrardy ant
F1 F@1 § 9T A7 7¢ § HR FAT A
Fex FET & T dverL ATH 1 UF 70 I
FT &gl ATIAY AT A FA A AT
ST mT 9t ? w|r gIEIT 48 A
ard g gu f& ant fegeara &1
TS AR fra #e® g o fgrgeama &
@Rt F @iy oaT LAAFEITHT a1 3W
FT FAT FILOT § ! gl FAT HIHIT
Fedt #T W g a8 fagrgmam g
faeger wamd #tx Fwarz § SfF
o fergearfast #1 fewsa 7@ F¢
aFdr ?

it ge fasor wraa (At o

g
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oft faaw fag ©  wow #gEw,
T WGA 9T F HET § F5 WIAT q89
21 I ¥ OR mT 39§ 9w
gfefaa & gk ¥ fau g7 79 o=
FWT aTal T oRET & I X 2| H
faFwa 3 1| & @Y oy Fg wFar g fw 5
TS a1q WA §acd A @ad Aqel
ey g AR g9 F 91T | a7 faar-
T aT &1 AAY T

st amEt : §F F WAL ATHT
R E T IT AT ATT 4T qaT & 7

wEqE WEE A7 FIEy 7 T
HTEHT F1 AT9 o qigre ama &7 JEHr
ST H AW |

«t fadm fag © & gawT AR v
UHGH & g1 aqel q6dr Af6d AT
WEWRE, WAL AT AT AT F qaT 0
FT qaaT Q|

Wt aEY 0 # 7 ogAr ag a4
Jarg "4y St 7 faar ?

qUH ARRT : I F@r fF
IEHT I7g qar TG ATHr gaT AT FT
o9 & T [

=t gl : srfET gadr o Fr
AT ! q wgE €

R WERA ¢ AWAIG I
qOq 39 eE &Y FTfeR & |

At AEt : AFTE F HT weT Ay
arfaw o g 39 & fau § 7ar o=
R AR g
Shri Priya Gupta: On a point of

order. Starred question No. 246 has
been admitted . . .

Shri Tyagi: On a point of order.

AFHT 3T 7 AT wsT FY
aifeg &7 ¢S wer AW W
w2
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=t g fowd : aefr Y, o\ . L

wued "giEd ot Wy o

IR AR I i

Shri Priya Gupta.

Shri Priya Gupta: Starred question
No. 246 has been admitted after
scrutiny and knowing full well that
supplementary questions of this type
can be asked. Therefore, how could
the Minister say that this question is
not admissible and cannot be answer-

ed? If what he contends is correct,
why has this been accepted?

Mr. Speaker: He does not say that.
This is no point of order.

Shri Priya Gupta: He said he could
not reply to the question,

Mr. Speaker: Order, order. All this
is unnecessary.

ot goate fag : Fwt £ #0
FL AT A FL FA AL AZ ATAT
qaar g 5 St gart wrdm w39
FL 9 & ITH! o avg & wErar
faar sra 7 frad wr 0¥ § oY &g
7% g a1 frad o & fasr f5 q-
atg 781 g1 aFT & 7 S @7 agr agd
FE-FI TR BITFL AT § IT
T FHT GERIT AIT F59 H FC @I &
ar S @i F1 Al few 0% @
qatfasn fear smoar ?

Weay FEIRA : AT A Ha
g FH WATT AT TAT | FAT HAL AV
IEFT §ar9  9Fd g !

it feim fag : fFm adF S aw
AgT IAF FAH F A7 HOAT ALF &
A3 FT @E IJUFT QU fRa<or gaq
¥ oo 97 & foew §wA § @ 7
i,
Shri Surendra Pal Singh: What are
the main reasons for the unpopularity
of Indians in Burma and why they
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are being forced to
country?

GO WERG ¢ WA SR
¥ fofe ¥ oamm dgE §

ot Ho w0 fyddt : W W
ot ¥ aifre ®wT § & & AHTC A

leave that

A a@f §TET F gEt ¥ av A At
B oA o ¢ I AT ¥ w
ot frem Al 2, aweT § wr
THt gt arE & fr @ A et
2 ol s gty fert d arawt
& 7 o fagri w e & 7
g Awifaar T ar At 3 7oAy
Al arat & g arem g Afww
ANt 7F I9 7 A o & A K
ArAT WTEe § 7

ot fadm fug : ot a5 #1€ ara
AT A W # qfY Al 9w @Ew
gY@t 2 amer @Y WA A
7 agr fr 1 ware Y weqfr & ow
T " gEdr g== gefa @ 0=
AW E1 & gy smE s
ey & F 3 9T Feefa &
AT A G AR QT W AT Y )

st mo ®Te {3&3T S WY HuA
awfa faat & wa 91 arq 78 a7

st fadm fag w9 o wEw
weafa & F wat foar fr 90 & ar?
A wm

oy wgEn oz feadr 7

ot fodm fag : ww x@ faae
2 =g ¥ faq et g afer ]
Shri S. C. Samanta: 1s it not fact
that most of the movable properties
were kept in the India Embassy there;
if so, why cannot Government give
us an approximate value of the
1ihings?
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Shri Dinesh Singh: The main point,
as 1 pointed out on the last occasion,
is that the people who have left their
property behind have given wus a
general assessment of their property.
We have some assessment of it. The
Burmese Government have some as-
sessment of it. They are not all
exactly the same. It is not desirable
at this stage for us to say what we
consider is the real value, because we
have no reason to say that the value
indicated by the people who have
left property behind is not correct. It
is a question of a final settlement.

Shri Kapur Singh: Are Government
aware of any cases in which Indians,
in their anxiety to save their assets,
accepted Burmese nationality and as
a consequence are rotting in Burmese
jails ever since; if so, are Govern-
ment in a position to take any steps
to -alleviate their predicament?

Shri Dinesh Singh: I beg of the hon.
Member not to make such unfair
charges about Indians abroad.

Shri Kapur Singh: 1 have definite
cases in my view, I know the facts.

Shri Dinesh Singh: The hon. Mem-
ber may allow me to finish. He has
said that Indians have accepted
Burmese citizenship just to save their
property. That is wholly wrong.
Those who have accepted Burmese
citizenship are those who wanted to
live in Burma.

Shri Kapur Singh: He has not
answered the material portion of the
question, he has gone into the motives
of those who accepted Burmese
nationality. ‘The essence of the ques-
tion was this. Those Indlans who
accepted Burmese nationality, what-
ever their motives, are now rotting
in Burmese jails, Is the Government
in a pesition to do anything to alle-
viate their predicament? He has side-
tracked the question.

Shri Dinesh Singh: I would beg of
the hon. Member to consider how
we can intervene in the relationship
between a citizen and the State there.
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Would he like it if anyone from out-
side intervened in what we did with
our citizens here?

Shr{ R. Barua: What is the total
number of Indians coming from there,
and what is the proportion of busi-
nessmen out of them?

Shri Dinesh Singh: Some of these
details have already been supplied
to the House. I cannot say off-hand
the ratio.

Shri Priva Gupta: May I know
whether the Ministry of External
Affairs has information that the
whole trouble of bad relations of the
Burmese and Indian Governments
started by virtue of the fact of the
bad behaviour by Indian capitalists
in Burma who wanted to explclit‘that
country and take the money back
from there, and the External Affairs
representatives in  Burma did not
care to maintain good relations with
Burma?

Mr. Speaker: Is any interest of our
nation served by such a question?

Shri Priya Gupta: Does not matter,
internationally it will serve.

Mr. Speaker: We ought to consider
before putting questions whether the
questions that we put really advance
our national interest.

Next guestion.

Supply of Fighier Planes by U.8.A. to
Iran

+
*248. Shri Surendra Pal Singh:
Shri H. C. Linga Reddy:
Shrimati Savitri Nigamag
Shri D. C, Sharma:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government are aware
of the latest U.S. move to sell a large
number of supersonic fighter inter-
ceptor planes and air-to-air missiles to
Tran;

(b) if so, whether Government have
sought any assurance from the TU.S.
Government to the effect that these
planes and missiles will not find their
way to Pakistan; and
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(c) if so, whether that assurance
has been given by the U.S. Govern-
ment?

‘The Minister of External Affairs
(Shrl M. C. Chagla): (a) Government
are aware that U.S. Government are
supplying some Supersonic fighter air-
craft to Iran. There are unconfirmed
reports that Iran has approached the
U.S. for supply of air-to-air missiles
also.

(b) and (c). We have consistently
drawn the U.S. Government’s attention
to the dangers inherent in Pakistan's
determined arms build-up, including
the danger that American armaments
might find their way to Pakistan
through third countries. It has been
made clear to us that any arms sup-
plied either on credit or as grant by
the United States, cannot be transfer-
red to any third country without their
clearance. We understand that the
U.S. ingists on the fulfilment of this
condition and we, therefore, trust that
U.S. armaments supplied to third
countries will not find their way te
Pakistan.

Shri Sarendra Pal Singh: While we
welcome the assurance of the United
States Government in this regard that
these arms would not find their way to
Pakistan. But what guarantee is there
to prevent Iran from handing over
these fighter planes and missiles to
Pakistan through some other country?

Shri M. C. Chagla: If Iran gets any
arms from the USA and hands them
over to Pakistan, it would be a clear
breach of the terms on which these
arms were supplied by the USA. We
certainly took up that matter with the
U.5. Government and we have g clear
and specific assurance that any arms
suppllied to any country cannot be
transferred to any other country with-
out the concurrence of the US, Gov-
ernment.

Shri Surendra Pal Singh: Is it not
a fact that of late the USA with the
co-operation and consent of the UK
are making efforts to bring Pakistan
and Iran together to boost up their
military strength so that the two coun-

Oral Answers
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tries together can be a bulwark in the
gulf area when Britain withdrawns
from that area in 1968 and that this
development tips the scales in favour
of Pakistan if any conflict between
India and Pakistan arises in future?
May we know if this aspect was
brought to the notice of the USA and,
if so, what has been their reaction?

Shri M. C. Chagla: 1 sincerely hope
and trust that the apprehensions of
the hon. Member have no foundation.
But we have been constantly impress-
ing upon the USA the dangers of arm-
ing up Pakistan and what the result of
such an event would be.

Bhrimati Savitri Nigam: We have
hag this experience ourselves that in
spite of several guarantees and assur-
ances given by the U.S. Government,
the American bases in Paistan were
used against us and sabre jets found
their way to Pakistan through many
countries, I would like to know whe-
ther the hon. Minister thinks that these
guarantees are enough, and if not why
this question of not allowing any
country to sell these dangerous war
weapons to the other countries was not
brought up in the Disarmament Com-
mission meetings?

Shri M. C. Chagla: Diplomatically
when one gets an assurance from a
country, one must take up the position
that the assurance will be kept. One
musl normally procced on that basis.

Shrimati Savitri Nigam: Once bitten,
twice shy.

Shri M. C. Chagla: Otherwise, in-
ternational relations become impossi-
ble. You talk to a country; you get
an assurance from that country, and
you must accept that assurance. If
there is a bregeh of that assurance,
you van certainly take it up with that
couniry and point out that there has
been a breach of that assurance con-
trary to diplomatic and inlernational
practice. As soon as we heard about
the transfer of aeroplanes from Iran
to Pakistan we took up a strong atti-
tude and pointed out to the USA and
other countries concerned. We have
now a deflnite assurance from the
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United States that no arms gupplied to
any country will be transferred to any
other contry without their concurrence;
il it is supplied, it would be a breach
of the assurance to the USA by that
country. What more can India do?

Shrimati savitri Nigam: He has not
answered my question about the dis-
armament commission.

Mr. Speaker: Can we dictate to any
country that it should not sell arms to
any country?

st A fqz fagral @ &0 =wa-
i A FTRWT T YT 7 7T
difax gfre @ qma omT fawana
T A dar g ?

qeE MERT AT T AT

Shri S. M. Banerjee: From the stale-
ment made by the hon. Minister, it
appears that if the bombers and other
planes gre to be given to Pakistan by
any other country, it must have the
concurrence of the USA, I want to
know whether before giving the con-
currance, the U.5. Government will
also ask India if it will not add to the
hostilities?

Shri M. C. Chagla: I am
there iz so much noice that I
not follow.

50ITY;
could

Mr. Speaker: Whether before giving
the concurrence, the US. will ask
India if it is not an act of hostility—

Shri S. M. Banerjee: My question

is this. Kindly hear,

Mr. Speaker: He need nol repeat
it.

Shri 8. M. Banerjee: My question
is very simple, Sir.  Unless concur-
rence js given by the USA, it will not
be delivered to Pakistan. If I remem-
ber aright, that is the position, 8o,
1 want to know whether, before the
concurrence to such a deal is given,
that the planes will go over to Iran
or to any other country and then to
Pakistan, they wil ask India.
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Shri M. C. Chagla: Concurrence Shri M. C. Chagla: Our attention
before transferring? The assurance  has been drawn to the fact that Pakis-

is that it will not be transferred. So,
there is no question of asking India,

Shri H. N. Mukerjee: Could I know
if Governmient is not relying entirely
and solely upon USA guaraniees for
what they are worth, and if Govern-
ment are not trying, at the same time,
to get into touch with foreign count-
rics like Iran in this regard, because
putting all our eggs in the USA basket
be very dangerous?

Shri M, C. Chagla: +We have taken
up the matter with the Iran Govern-
ment also. May I say that ultimately
what matters is our own strength; that
is what we must build up. Bul we
have taken up the matter with all the
concerned Governments,

Shri D. D. Puri: Has the Minister's
attention been drawn to a press report
that Iran has made over possession
and control of her airport near the
Pakistan-Iran border to Pakistan
where the bomber aircraft said to have
been returned by Pakistan to  Iran
are kept under Pakistan's control and
that they may be available for their
use apgainst us now?

Shri M. C. Chagla: 1 have read that
reporlt in the newspapers: 1 do not
know whether Indian or foreign, But
as far as we know, we have had no
confirmation of that report.

Shri Nath Pai: On the last occasion,
the guarantee was given by no ]ess a
person than the President of the Unit-
ed States, President Eisenhower, to the
then Prime Minister of India, the late
Jawaharlal Nehru, We know what has
happened to these guarantees. In the
meanwhile, has the attention of the
Minister been drawn to the fact that
according to the latest evaluation of
world-arms position made by the
Institute of Stratezic Studies, Pakistan
has more than replenished what she
had lost in her encounter with India,
and what is the Government of India's
reaction to it—that Pakistan has ac-
quired these arms through countries
like Iran, Saudi Arabia and others?

tan has been going all round the world
shopping for arms and is trying to
build up. As 1 said, the only answer
that we can give to Pakistan is, our
own strength and build up our own
army, air force—

Shri Tyagi:
up?

Shri M. C. Chagla: It is for the
Defence Minister to say. But I have
no doubt that we are guite aware of
the danger and we are prepared to
meet the danger if il ever arises.

Shri Joachim Alva: There are three
factors operating in our favour in
Iran. In the first placce, the Shah of
Iran has broken down the iron curtain
between the Soviet Union and Iran
and has become more friendly to
Soviet Union. Secondly, The Shah is
basically opposed to China. Thirdly,
we have an able Ambassador who
knows all about planes and aviation
and who is a former Air Marshal.
Therefore, why is it that we are not
able to double or treble our diplomatic
pressures and other activities in Iran
to get results in our favour?

Are you also building

Shri M, C. Chagla: Our policy is
to keep friendly terms with all coun-
tries. If g country wants to be friend-
ly to India, we will certainly do what
we can {o advance the cause of friend-
ship, and if Iran wants to be friendly
to India. we will go all out to respond
to any friendly gesture from Iran.

Shri Hem Barua: In view of the fact
that there is the Minister's own admis-
sion that Pakistan hos gone out on a
shopping spree all over the world and
that is enough reason why we should
be very careful have our Government
told the United States Government
specifically that if she allows arms
and ammunition to pass out into Iran
and Iran passes them out to Pakistan,
that would be considered by our Gov-
ernment as an unfriendly act?

Shri M. C. Chagla: 1f the United
States sends arms to Iran or makes a
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grant arms to Iran and Iran passes
them out to Pakistan, certainly it
would be a breach of assurance. But
if, as has been rightly pointed out,
Pakistan has a commercial transaction
with any country, it is difficult for us
to do anything.

Shri Hem Barua: 1 welcome the
Minister's statement that it will be
considered as a breach of trust. Over

and above that, I want the Minister
to tell USA that if it happens, this
would be considered as a positive get
of unfriendliness.

Mr, Speaker: Question Hour is over,

—

WRITTEN ANSWERS TO
QUESTIONS

British withdrawal from Aden

*243. Shri Shree Narayan Das; Will
the Minister of External Affairs be
plrased to state:

(a) whether indications are avail-
able that some countries including
Pakistan are actively trying to streng-
then their forces in such a way that
they may be in a position to fill the
power vacuum which they feel may
be created as a result of the British
withdrawal from Aden in 1968;

(b) whether the repercussion of this
on India's defence and military stra-
tegy has been studied: and

tc) if so, with what result?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) There are rumours that
some countries, including Pakistan,
are endeavouring to secure in one way
or another a position of influence in
Aden keeping in view the impending
British withdrawal from the territory
in 1968.

(b) and (¢). Government of India
is studying the situation closely and
will take whatever measures are
necessary.

NOVEMBER 14, 1866
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Rocket and Rocket-Lanncher used by
Nagas

*249. Shri Madhu Limaye:
Shri Kishen Pattmayak:
Dr. Ram Manohay Lohia:

Will the Minister of External Affairg
be pleased to refer to the reply given
to Starred Question No., 745 on the
29th August, 1966 and state:

(a) whether the French Government
have made any response to the queries
made by Government through diplo-
matic channel or in any other way
about the sale/gift/transfer of rocket
and rocket- launcher of Freneh mark
which was recovered from the Naga
rebels; and

(b) if so, the nature of the response/
reply thereto?

The Minister of Staie in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). The French Em-
bassy in India has informed us that
they are still making inquiries about
it.

Pak. Infiltrators

*250. Shri Liladhar Kotoki: Will the
Minister of External Affairs be pleased
to state:

(a) whether the Pakistan Govern-
ment have been approached in connec-
tion with the activities of Pakistani in-
filtrators in India;

(b) if so, the reaction of the Gov-
ernment of Pakistan thereto; and

(c) the measures which Government
have adopted to stop infiltrations?

The Minister of External Affairs
(Shri M, C. Chagla): (a) Yes, Sir;
they have been reguested to take
necessary measures urgently for effec-
tively preventing unauthorised entry
into India of persons from Pakistan
particularly across the Indo-East Pak-
istan borders. h

(b) No reply has so far been re-
ceived.

affected
to deal

(¢) Vigilance along tihe
borders has been increased
with such illegal entrants.
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Netaji Jayanti

*251. Shri Hari Vishou Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Information and
Broadcasting be pleased 1o state:

(a) whether All India Radio will
broadecast a Special programme on the
23rd January, 1967, on the occasion of
the Nation-wide celebration of Netaji
Jayanti;

(b) if so, the details thereof;

(c) whether a proposal has been
made tp Government that the day be
observed as “Youth Day";

(dy if so, by whom; and

(e) the
thereto?

reaction of Government

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Yes, Sir,

i(b) A statement indicating the de-
tails of broadcasts planned for the
occasion is laid on the Table of the
Sabha. [Placed in Library. See No.
LT-7300/661.

(c) to (e). A proposal was made to
Government by the Azad Hind Fauj
Association that the birth anniversary
of Netaji should be observed as
“Youth Day". Governmen{ have con-
sidered this proposal carcfully and
hold the view that the youth of the
country are most intimately associated
and identified with the celebrations of
the National Integration Week from
2nd October to 9th October and a
National Solidarity Day on 20th Octo-
ber and the observance of 5 separate
Youth Day's as such does not seem to
be quite necessary.

Status of J. & K. State in U.N. Maps

#252. Shrimati Tarkeshwari Sinha:
Will the Minister of External Affairs
be pleased to state:

(a) whether there has been any
ehange in the U.N. Secretariat’s atti-

tude about the status of Jammu and
Kashmir from its earlier attitude that
Jammu and Kashmir is a disputed
territory and its future has to be
determined;

(b) whether it is a fact that the
issue was raised by Government in
1957, but since then there has been no
change in the altitude of the U.N.
Secretariat; and

(¢) whether the U.N. Map still shows
Jammu and Kashmir as disputed terri-
tory, inspite of the protests by the
Government of India?

The Minister of External Affairs
(Shri M. C. Chagla): (a) to (c). In
maps published by the UN. Secre-
tariat the Jammu and Kashmir 3State
was shown as separted from the rest
of India. The question of the exclusion
of the State was taken up with the
U.N, Secretariat in 1957 and on several
occasions subsequently. It was dis-
cussed by our Permanent Representa-
tive with the Secretary General of the
United Nationg in July this year. It is
understood that the UN, Secretariat
are still examining the matter.

Review of India’s Defence in view of
Chi Nuclear Explosi

*253. Shrimati Vimla Devi: Will the
Minister of Defence be pleased to refer
to the reply given to Starred Question
No. 19 on the 25th July, 1866 and
state:

(a) whether the Chiefs of Staff Com-
mittee has since completed the review
of India’s defence set-up in the light
of the Chinese nuclear explosion;

(b) if so .the recommendations made
by the Committee in this regard; and

(¢) the decision taken by Govern-
ment thereon?

The Minister of Defence (Shri
Swaran Singh): (a) The matter is still
under conisderation of the Chiefs of
Staff Committee,

(b) and (¢). Do not arise,
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Chinese Intrusions inlp Sikkim amd
Bhutan

*254. Bhri D. C. Sharma:
Shri P. C, Borooah:
Shri Bhagwat Jha Azad,
Shri Subodh Hansda:
Shri 5. €. Samanta:
Shri M. L. Dwivedi:
Shri Gulshan:
Shri P. H. Bheel;
Shri Surendra Pal Singh:
Shri Maheswar Naik:
Shri S, M. Banerjee:
Shrimati Tarkeshwari Sinha:
Shri Nath Pal:
Shri Hari Vishnu Eamath:
Shri Surendramath Dwivedy:
Bhri Hem Baruoa:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri Vishwa Nath Pandey:
Shri Krishnapal Singh:
Shri Utlya:
Bhri Madhu Limaye:;
Shrimatli Ramdular] Sinha:
Shri Basumatri:
Shrimati Maimoona Sultan:
Shri Bade:
Shri Hukam Chand

Kachhavaiya:

Shri K. C. Pant:
Shri Brij Basi Lal:
Shri Yashpal Singh:

Will the Minister of External Affairs
be pleased to state:

(a) whether China has perpeirated
numerous military intrusions into
Sikkim and Bhutan during the last
three months and has also encamped
in the Bhutanesg territory in the Dok-
lan pasture area since the 13th Sep-
tember, 1966;

(b) if so, the details thereof; and

(¢) the action taken by Government
in the matter?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). During the last
three months there have been three
cases of Chinese intrusions across the
Sikkim-Tibet border.

(1) On September 10, 1988 three
Chinese soldiers intruded to a depth of
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approximately 1 mile in the arca
South-East of Kongra La, They with-
drew later on being detected.

(2) On October 24, about 150 personis
in blue uniforms along with herds of
shecp intruded to a depth of 500 vards
across Kongra La, before withdrawing.

(3) On October 25, about 50 persuns
in blue uniforms intruded to a depth
of 200 yards in the Kongra La arca
before withdrawing,

Chinese personnel have also intrud-
ed across the Bhutan-Tibet border.
On the 8th September a Bhutanese
patrol found Tibetan graziers in  an
area about 3 miles south west of Sin-
che]l La. Two heaps of loose stones
were also found. On the 13th Septem-
ber a Bhutanese patrol found that a
party of Chinesc troops had intruded
in the same area and had dug trenches
in Bhutanese territory.

(e) Protests against the intrusions
across the Sikkim-Tibet border were
lodged on the 15th October and the
4th November. A Copy of the former
note is laid on the Table of the House.
[Placed in Library. See No. LT-7301|
66]. A copy of the latter note has al-
ready been placed on 8th November,
1866. On the 30th September Govern-
ment of India also lodged a protest at
the request and on behalf of the Royal
Bhutan Government against the
Chinese violation of the Bhutan-Tibet
border. Copics of the note as also that
of a Press statement issued on 3rd
October, 1966, by the Trade Adviser to
the Bhutan Government at Calcutta,
are placed on the Table of the House.
[Placed in Library. See No. LT-7301/
66].

Suggestion of Philippines President
about U.N. Charter

*255. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Extermal Affairs
be pleased to state:

(a) whether President Marcos of the
Philippines, in a speech to the U.N.
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General Assembly, has demanded the
revision of the U.N. Charter; and

(b) if so, the reaction of Government
thereto?

The Minister of External Affairs
(Shri M. C. Chagla): (a) In his add-
ress to the UN. General Assembly on
the 21st September, 1866, President
Marcos of the Philippines referred to
the need to consider the review and
revision of the U, N, Charter io reflect
the changes in the world situation
which have taken place since the
Charter was originally drawn up.

(b) Government share the view that
there is scope for a revision and review
of the UN. Charter but consider that
there is little possibility of this being
brought about in the persent inter-
national climate.
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Development or Acquisition of Nuoc-
lear Weapons by Pakistan

*258. Shri Nath Pai:
Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Hari Vishnu Kamath:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government have made
any assessment of the development or
acquisition of nuclear weapons by
Pakistan;

(b) whether such progress as might
have been made has been achicved
independently or in collaboration with
some other Powers; and

(c) if so, which are the powers?

The Minister of External Affairs
(Shri M. C. Chagla): (a) to (c). The
development and acquisition of nuclear
weapons by any country is a highly
secret matter. It is, therefore, not
feasible to make any precise assess-
ment of Pakistun's capabilities in this
fleld. However, Government are not
aware of the development or of acqui-
sition from outside sources, of any
nuclear weapons by Pakistan.

Funds for Film Industry

*259. Shri Sezhiyan:
Shri Shree Narayan Das:
Shri D, C. Sharma:
Shri Yashpal Singh:
Shri Hari Vishnu Kamath:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government have any
proposal for creation of a special fund
to help producers and film industry
for good and purposeful film;

(b) it so, the details thereof; and

(c) the decision of Government in
this regard?

The Minister of Information aand
Broadcasting (Shri Raj Bahadur): (a)
to (c). The question of setting up a
Producers’' Fund to Partake the nature
of an insurance fund to offset or miti-
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gate the box-office hazards often en-
countered by purposive social flms,
is under consideration, The details of
the proposal have not yet been fina-
lised.
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Boundary between China and Bhutan

*261. Dr. L. M_ Singhvi:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of External Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment has becn drawn to the Com-
‘munist Chinese claim that the boun-
ary between China and Bhutan was a
matter for China and Bhutan to
scttle;

(by if so, the position of Govern-
ment in this respect; and

(e} whether Government have
taken steps to apprise friendly foreign
Governments of these developments
and if so, with what effect?

The Minister of External Affajrs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) Under the Treaty of 1949 bet-
ween India and Bhutan, the Govern-
ment of Bhutan agreed to be guided
in its external relations by the ad-
vice of the Government of India.
The Chinese Government had recog-
nised this position as evidenced by
Prime Minister Chou En-lai's state-
ment at a press conference in New
Delhi on April 25, 1960 that “China
respects the relations between India
and Sikkim ang Bhutan".

Government regret that the Gov-
ernment of People's Republic of China
should want to undermine the tradi-
tional relations between Bhutan and
India which are happily so close and
friendly.

(cy Friendly Governments have
becn kept informed of these develop-
ments in the normal course and they
appreciate our stand.

Nuclear Guided Missile Explosion by
China

*262. Shri Harish Chandra Mathar:
Shri P. C, Borooah:
Dr. L, M. Singhvi:
Shri D. C, Sharma:
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Shri Vishwa Nath Pandey:
Shri Kindar Lal:
Shri Nath Pai:

Will the Prime Minister be pleased
to state:

(a) whether Government have oxa-
mined the nature of recent explosion
of puided missile with Nuclear-head
by China;

(b) the implications of this develop-
ment and effective steps proposed to
be taken by Government to allay
fears from this threat; and

(c)  Govermment's reaction to

US.A's proposal for safety of non-
nuclear powers?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, Sir. The explo-
sion was detected by our own devices
when it took place. Samples of radio-
active material collected from our
aircraft indicate that the main radio-
active -cloud was carried eastwards
reaching over Japan in gbout 36 to
48 hours.

(b) This development has not come
as a surprise to us. China's policy
of manufacturing nuclear weapons
poses a grave danger not only lo us
but to the whole of Asia, and indeed
the world.

As has already been announced, the
Chicfs of Staff Commitlee are mak-
ing a full study of the implication of
Chinese nuclear capacity on our own
defences,

(¢) Government are not aware of
any specific U.S, propesal for the
safety of non-nuclear powers.

Use of Toxic Chemicals by Americans
in Vietnam

*263. Shri H. N, Mukerjee,
Dr. Ranen Sen:

Will the Minister of External Affairs
be pleased to state:

(a) whether North Vietnam has
lodged any complaint with the In-
terpationa] Control Commission im
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Vietnam against the wuse of toxic
chemicals by USA. on eivilian

population in Vietnam;

(b) whether the Commission has
made any investigation into the com-
plaint;

(e) if so, the findings thereof; and
(d) the action taken thereon?

‘The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) It is understood that the
International Commission has receiv-
ed complaints from the People's
Army of North Vietnam about the
dlleged use of toxic chemicals and
gases by the United States of America
in South Vietnam.

(b) to (d). The Commission sends
reports of itg activities to the Co-
Chairman of the Geneva Conference.
No repor; has beep received by the
Government of India so far.

Soviet Charge against LC.C.
*264. Shri Shree Narayan Das:
Will the Minister of External

Affairs be pleased to state:

(a) whether it is a fact that Soviet
Co-Chairman of the Geneva Con-
ference on Laos has levelled the
charge that the International Control
Commission in Laos has committed
procedural violations recently;

(by if so, the circumstances in
which this has been done;

(¢) the nature of procedural viola-
tions; and

(d) the reaction of the Government
of India as Chairman of the 1.CC?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (c). The LC.C. in
Laos by India-Canada majority sent
a letter to the Co.Chairman of the
Geneva Conference in  accordance
with grticle 8 of the Protocol to the
Declaration on the Neutrality of Laos,
seeking advice and pguidance in a
case relating to a complaint made by
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the Royal Laotian Government, as
the Commission had reached an im-
passe in its deliberations on the issue,
The Soviet Co-chairman in a com-
munication to the three Supervisory
Powcrs said that the sending of such
a lelter violateg the Geneva Agree-
ment of 1962, that the Commission's
conclusions gp important maiterg and
its recommendations sent o the Ce-
Chairman should be arrived at unani-
mously, and that the Commission
shoulg act with the agreement of the
coalition Government in Laos consist-
ing of representatives of the 3 politi-
cal forces in the country.

(d) The matter is under considera-
tion.

South West Africa

*265. Shri P. R. Chakraverti:
Shri B. K. Das:
Shrimati gavitrl Nigam:
Shri H. C. Linga Reddy:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Subodh Handa:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:

Will the Minister of External

Affairs be pleased to state:

(a) whether the Afro-Asian Dele-
gation sponsored a Resolution in the
United Nations, demanding the ter-
mination of the mandate to South
Africa over South-West Africa and
its transference to the U, N. Trustee-
ship Council; and

(b} if so, the outcome thereof?

The Minister of State in the Minls-
try of Exiernal Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(by The U.N. General Assembly
adopted the resolution No. 2145
(XXI) on the 27th October, 1966 by
114 votes to 2 with 3 abstentions, ter-
minating South Africa’s mand_ate
over South West Africa and placing
that territory under the direct res-
ponsibility of the United Nations.
The Resolution also decided to es-
tablish an ad hoc Committee compos-
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ed of 14 Member States to recom-
mend practical means for the adminis-
tration cte, of South West Africa till
the territory attains independence.

Statement of former Foreign Minister
of Pakistan
*266. Shri P. C. Borooah:
Shri D. C. Sharma:

Will the Minister of
Affairs be pleased to state:
(a) whether Government's attention
has been drawn to the reported state-
ment of the former Foreign Minister
of Pakistan, Mr. Z. A. Bhutto, claim-

ing parts of Assam and Tripura for
Pakistan;

External

(b) if so, whether Government have

received any official claim in that
regard: and

(c) the reaction of Government
thereta?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Govern-
ment have seen items to the effect
that Mr. Z. A. Bhutto, former Foreign
Minister of Pakistan, made a speech
at London before a gathering of
Pakistan Students’ Federation in
Great Britain on 13th August, 1968,
in which he reportedly mentioned,
inter alia that Pakistan has rights in
eastern parts of Pakistan on northern
border which he will spell out in de-
tail one day.

(b) and (c). No, Sir,
cannot give too much attention to
wild and fantastic claims of this
nature made by persons not in office.

Government

HF-24 Jets

*267. Shri Suorendra Pal Singh:
Dr. P. N, Khan:
Dr. M. M. Das:
Shri Bhagwat Jha Axad:
Shri M. L. Dwivedi:
Shri 5. C. Samanta:
Shri Subedh Hansda:
Shrimati Vimla Dewvi:
8hri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri P. C, Borooah:
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Shri Indrajit Gupta:

Shri Madhu Limaye:

Shri Nath Pai:

Shri Sudrendranath Dwivedy:
Shri Hem Barua:

Shri Hari Vishny Kamath:
Shri Utiya:

Shri Ramachandrag Mallick:
Shri Sudhansu Das:

Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 22 on the
25th July, 1886 and state:

(a) the outcome of the flight Lests
carried out by the U.AR. experts on
the HF-24 prototype airframe;

(b) whether the
successful; and

tests have been

(e) if so, the prospects of the twe
countries joining handg and making
a complete success of this venture?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b). Initial ground tests on
HF-24 gircraft with the UAR E. 308
engine have been carried out. As a
result some development work on the
engine/airframe combination became
necessary. Further greund and flight
tests are expected to be carried out
shortly.

(c) Further steps for collaboration
between UAR and India would be
considered on the successful comple-
tion of flight tests.

Scheme for Asian Unity and
Development

*268. Shri Harl Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Exiernal Affairs
be pleased to refer to the reply given
to Unstarred Question No. 2004 on the
22nd August, 1966 and state:

(a) whether Government have for-
mulated any scheme of Asian Unity
and Development for eradicating
poverty and communicated the aame
to other Asian Countries threatened
by Chinese expansionism;
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(b) if so0, the reaction of those
countries thereto; and

(e) if not, the reasons therefor?

The Minister of External Affajrs
(Shri M, C. Chagla): (a) No, Sir.

(b) Does not arise.

(¢) In the reply to the Unstarred
Question No. 2904 on the 22nd August,
1966, the opinion was expressed ihat
Asian unily and development Zor
eradicating poverty ought to be the
commop objective of the peoples of
Asia, as distinct from the approach
of military alliances and ideological
blocks. India is already participat-
ing in regional development pro-
grammes under the ECAFE and the
Colombo Plan and is also a member
of the Asian Development Bank. It
is hoped that these programmes will
eventually help in the promotion of
Asian development and unity. The
Government have not formulated
any other scheme.

Military Collaboration between
Pakistan and China

#269. Dr. L. M. Singhvi: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether Government are cogni=
zation of the fact that military colla-
boration between the Communist
China and Pakistan continues to be
close;

(b) whether Government are awure
that military  supplies, Wweapons,
equipment and vehicles have been
sent to Pakistan in considerable
quantities in the last two months; and

(c) the diplomatic and defensive
measures which have been made to
disseminate information about these
transactions which pose a threat to
the security of India?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) The procuremcnt of military
supplies from China by Pakistan is a
sontinuous process. Reports of acaui-
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sition by Pakistan of anti-aircraft
guns and other miscellaneoug equip-
ment, including wvehicles, in recent
months have been received.

(c) Appropriate diplomatic action
has been taken to disseminate infor-
mation on Sino-Pak collusion. Gov-
ernment are also fully alive to the
danger arising from such military
collaboration and are taking appro-
priate measures.

Airport in Chamoli District, UP.

1209, Shrl Sivamurthi Swamy: Will
the Minister of Defence be pleased to
state:

(a) whether Government have
chosen any site for an airport for
defence purposes in District Chamoli,
U.P.; and

(b) if so, the name of the place so
chosen?

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):
(a) and(b). No, Sir,

AqTE & W9 WA &1 GEER

1210. =t fem o=mas :
it 7y femdr

1 axfame-Td a9 7%, 1966
& areifaT 997 HEAT 1541 T IELH
qvEd W 47 aATH &L §97 F40 fo

(%) =4t q=adfa dromT | AT
aoT fa-fam g & fa aria
T FEEW HAT AT § 5 W

(&) Far farar TR T FAE A
TH graeg ¥ F1% (auig foar aar 37

aafmeemd w1 (s Ho we
amet) : (F) W (@) ATE K
iy & & gATL GEaT FWEA B
famet &Y demg Wi afsEg
2 3 5= AT %1 geng T Y qE A7 AT
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g wam Tt AT § 1 5 FERA &
fam 40 F9r7 57 =1 Tfw fraa &7
¥, ST FHE gL T g wafy
F fom & | ey dvae &7 wafa & i
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fe O3fmmr % e 1 3= murey
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Organisation of Asian and Pacific
Council

1213. Shri Shree Narayan Das:
Shri P. C. Borooah:
Will the Minister of External Affairs
be pleased to state:

{a) the precise and definite objec-
tives and programme of the Organisa-
tion of Asian wnd Pacific Council;

(b) whether India was approached
by its Organiscrs to associate with this
Organisation; and

(c) if so, Government’s reaction
thereto?
The Minister of Externa] Affairs

(Shri M_ C, Chagla): (a) A meeting
was held in Seoul from June 14 to 18,
1966, attended by Australia, Taiwan,
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Japan, South Korea, Malaysia, New
Zealand, the Philippines, Thailand
and South Vietnam. Laos attended
as Observer. The meeting was called
the First Ministerial Meeting for
Asian and Pacific Cooperation. Ac-
cording to the Joint Communique, the
objectives and programme of this
Council are active and fruitful co-
operation among participating coun=
tries in the “economic, technical, cul-
tural, social and information fields”.
The communique also referred to
political questions like those of Viet-
nam and Korea, generally supporting
the stand taken by the Republic of
Vietnam and the Republic of Korea,

(b) There were some

diplomatic
feelers,

(¢) The Government of India did
not participate in the meeting of the
Asian and Pacific Couneil jg Seoul
because the Government of India is
interested in promoting regional co-
operation in Asia on a wider basis
like that of the Colombo Plan, ECAFE
and the Asian Development Bank

than on the basis of political group-
ings.

Bxpertise for handling External
Publicity

1214, Shri Shree Narayan Das: Will
the Minister of External Affairg be
pleased to state:

(a) whether the suggestion that his
Ministry should develop the expertise
1o handle publicity specially through
such media as television, radio and
advertising has been considered by
Governmrnt;

(b} if so. with what result;

(e) whether ihe question of impart-
ing regular training to the Informa-
tion Servieemen has been considered;
and

{d) if so, the decision arrived at?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b).
Such suggestions have come from



2723 Written Answers KARTIKA 23, 1888 (SAKA)

time to time. However, it is felt
that the arrangement is more suitable.

(¢) and (d). For new officers a
familiarisation training is given at
headquartzers before they are sent to
Informatioy Posts in Missions abroad.
This training is arranged in liaison
with the media units of the Informa-
tion and Broadcasting Ministry. It
also covers all activities of the Exter-
nal Publicity Division and includes
“Bharyy Darshan™ tours,

Boundary Pillars on Indo-Pak Border

1215, Shri Shree Narayan Das:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of External Affairs
be pleased to state:

(a) whether the decision taken at
the two-day meeting of Indo-Pak
Survey Officials held in August, 1968
that there should he a permanent set-
up in the two countries for the main-
tenance and replacement of boundary
pillars has been implemented;

(b} the latest position with regard
to the demarcation of boundary bet-
ween West Bengal and East Pakistan;
and

(c¢) the number of times Pakistan
have intruded intp the Indian ter-
ritory during the last six months?

The Minister of External Affairs
{Shri M. C. Chagla): (a) to (c). The
Director, Land Records and Surveys,
West Bengal. has agreed to the set-
up and he will discuss the matter
further with regard to the staff etec.
at the next joint meeting of the Indo-
Pak. D.LR.S's responsible for de-
marcaling the Bengal boundary.

On the West Bengal-East Pakistan
border jnint survey angq demarcation
in the Char area bordering Mauza
Manik Chak between Murshidabad
(West Bengal) and Rajshahi (East
Pakistan) was taken up and complet-
ed on 20th June, 1966,

Thus, out of the total length of
approximately 1348.00 miles West
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Bengal-East Pakistan boundary,
1079.00 miles have already been de-
murciated by construction of pillars;
97.07 miles represent the length of
fluid boundary which requires no
physical demarcation; and 78.37 miles
are covered by the Bagge Lines I &
IT where aunnual demarcation is done.
This leaves a length of 94.62 miles
which is still undemarcated on the
ground. The Directors of Land He-
cords and Surveys, West Bengal and
East Pakistan are meeting periodical-
ly 1o discuss demarcation matters.

During the six months ending 31st
October, 1966, the number of times
personnel of the Pakistan forces and
Pukistani policemen trespassed
across the border into Indiap terri-
tory wag as follows:

Across Punjab, Rajasthan,
Gujrat, West Bengal, Assam

and Tripura borders .. 21 times.
Across the Cease Fire Line

and the international boun-

dary in Jammu and Kash-
mir.... 33 times

Compensation to Dependents of those
killed by Pak, Inflitrators

1216. Shri R. Barua:
Shri Liladhar Kotoki:

Will the Minister of Defence be
pleased to state:

(a) whether full compensation has
been granted to the dependents of
army personnel, police personnel and
civilians killed in action with DPakis-
tani infiltrators during the Indo-Pak
conflict; and

(b) if so, the details thereof?

The Minister of State in the Min-

istry of Defence (Shri A. M. Thomas):
(a) and (b). In so far as army

personnel and Defence civilians are
concerned, no  separate  statistics
are kept to show how wmany per-

sonnel were killed in action with Pa-
kistani infitrators during the Indo-
Pak conflict. However, no distinction
is made in the matter of grunt of
special family pensionary awards in
respect of such personnel and those
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killed in action on the froni in the
operations against Pakistan on or after
5th August, 19685. In so far as civilians
in Border Roads Organisation are con-
cerned, one officer and 9 subordinates
were killed, Pension papers in res-
pect of the civilian officer have been
completed and sanction for pension is
being issued. Pension papers in res-
pect of 3 subordinates have also been
completed and sanction for pension in
their cases also will be issued shortly.
In regard to reenaining 6 cases, verifi-
cation by civil authority is in pro-
gress,

Information in respect of Police ner-
sonnel and civilians is being eollveted
and will be laid on the table of the
House.

Loans to News Agencies

1217. Shri P. C. Borooah:
Shri J. B. S. Bist:
Shri Utiya:
Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government have
edvanced interest free loans to the
Samachar Bharati and also to any

other news agency;

(b) if so, to whal extent to each
agency;

{c) the considerations on the basis
of which interest free loans were
granted; and

(d) whether it will not involve any
Government control on the agencies
concerned in violation of the policy
to promote free Press in India?

The Minister of Information and
Broadcasting (Shri Raj Bahaduor): (a)
and (b)., A proposal to advance an
interest free loan of Rs. 5 lakhs to
Samachar Bharati is at present under
consideration of the Government.
There is no proposal to grant any
similar loans for floating any other
News Agency;

(e) Havinz regard to the need for
setling up a News Agency in Indian
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languages to cater to the requirements
of small, medium and language news-
papers and the non-availability of the
required private capital in wview of
the uneconomic aspect of business, the
proposal to grant interest-free loan,
would be justifiable,

(d) No, Sir. Since Government do
not propose to subscribe to,equity
capital of the company, the questio’
of any control does not arise.

R h Cell to i
Publicity

e Border

1218. Shri P. C. Borooah:
Shri Bhagwat Jha Aszad:
Shri 8. C. Samanta;
Shri Subodh Hansda:
Shri M. L. Dwivedi:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that a
research cell is being set up in the
Directoratec of Field Publicity to
improve border publicity;

(b) if su, its precise constitution
and functions; and

(c) where the ce]] will have its

headquarters?

The Minister of Information and
Broadcasting (Shri Raj Bahadur) (a)
to (c). It is proposed to set up a Re-
search Cell but a final decision in the
matter is yet to be taken.

Anti-Indian Speeches by Indlan
Writers in Afro-Asian Writers
Conference

1219. Shri P. C. Borooah: Will the
Minister of External Affairs be
pleased to state:

(a) whether it is a fact that two
Indian writers made anti-Indian state-
ments at the Afro-Asian Writers' con-
ference held recently in Peking;

(b) if so, the names and addresses
of those writers; and

(c) the precise details of the anti-
Indian statements made by them?
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The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b).
Two British citizens of Indian descent
attended  the  Afro-Asian Writers'
Conference held in July in Peking and
made anti-Indian and pro-Chincse
statements. Thy were Mr. Abhimanyu

Manchanda and Mr. Teja Singh
Sahota. They are permanently resi-
dent in Britain and are British
cilizens.

(¢) Mr. Manchanda was reported to
have blamed the Government of India
for the border gquestion as well as the
Kashmir issue, He praised the Chinese
Government for its “patience” with
the *“Indian reactionaries” on the
border question and cxpressed his
“gratitude” to Peking “on behalf  of
the Indian delzgation and the anti-
imperialist and patriotic  Indian
writers”.

Mr. Sahota in ; speech over Radio
Peking praised Mag Tse-tung and the
“Great Cultural Revolution”.

Forced Landing of 1.A.F. HelicOpter
at Dimapur

1220. Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Defence be
pleased to refler to the reply given to
Unstarred Question No. 3616 on the
209th August, 1966 and state:

(a) whether the reporl regarding
the causes of the I.AF. Helicopter's
forved landing at Dimapur on the 31st
July, 1866 has since been received by
Gnvernment; and

(b} if so, the details thereof?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(a) Yes, Sir,

(b)Y The Court of Inguiry came to
the following conclusions:—
{1} The Pilot of the Helicopler
was competent {o carry out
the flight,

1997 (Ai) LSD-—3.
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(ii) The Helicopter was fully

. serviceable and had been
correctly loaded.
(iii) The flight  was correctly

authorised ang briefed,

(iv) The accident occurred due to
engine failure,

(v) No one is directly or indirectly
responsible for the accident.

General Reserve Engineer Force

1221. Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 3620 on the
29th August, 1866 regarding the Gene-
ral Reserve Engineering Force and
state:

(a) whether the matter has since
been considered by Government;

(b) if not, th: reasons for the delay;
and

(¢) when & decision is likely to be
taken in the matter?

The Minister of Defence (Shri
Swaran Singh): (a) Yes. It has been
decided to create & permanent cadre
in the General Reserve Engineer
Foree. The number of posts, which
will be declared as permancnt, have
also been assessed,

(b} and (c). Do not arise.

Truck accident on Dehra Duon-
Hardwar Highway

1222. Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Defence be
picased to refer to the reply given 1o
Unstarred Question No. 3659 on the
2wh August, 1966 regarding the truck
accident on Dehra Dun-Hardwar
Highway and state:
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(a) whether the report with regard
to the causes of the accident has since
been received by Government; and

(b) if so. the details thereof?

The Minister of Stale in the Min-
isiry of Defence (Shri A. M. Thomas):
(a) and (b). The report of Inguiry
Committee is still awaited. The Mili-
tary authoritics have been instructted
to cxpedite it

Uranium Oxide Plant
1223, Dr, M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Prime Minister be pleased
to state:

{a) whether the preliminary project
report of the uranium Oxide plant
has been considered by Government;

(b) if so, whether the sanction for
the project has been issued;

() if not, the reasons for the delay,
and

(d) whether the production of this
plant will moke India self-sufficient so
far fuel for the reactor is concerned?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) and (b). The project
report on the Uranium Oxide Plant
was considered and approved by the
Atomic Energy Commission.

() Does not arise,

td) This Plant will be one of the
proposed Complex of Plants for pro-
cessing from  the stage of uranium
congentrates to finished fuel elements
for CANDU type reactors under
construction and planned for generat-
ing nuclear power. The completion
and commissioning  of this Complex
will make India self-sufficient in fuel
for the reactors,
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Pay and Allowances of Civilian
Employees in Defence
Installations

1224. Shri 8. M. Banerjee:

Shri Daji:

Will the Minister of
pleased to state:

Defence be

(a) whether it is y fact that Gov-
ernment were examining the question
of improving the pay and allowances
including increments of civilian em-
ployees working in various Deflence
installations;

(by if so, whelher any Commitiee
has been constituted for the purpose;
and

(e) if so, the eomposition of the
Committee ynd its termms of reflerence?

The Minister of State in the Min-
istry of Defence (Shri A. M. Thomas):
{ay The generul gquestion of improve-
ment in pay and allowances for the
various eivilian posts in Defence estab-
lishments has no! been under conside-
ration. But improvement in the scales
of pay has besn sancticned in respect
of certain  categories of posts  {rom
time to time, after ad hoc depart-
mental examination,

(b) and (v). Do not arise.
Clothing Factories

1225. Shri §. M. Banerjee:
Shri Daji:

Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that clothing
factories under his Ministry are having
less work because of competition from
the private sector;

(b) if so, the mnumber of items
handed over to the privale sector;

(¢) the reason therefor: and

(d) whether it is also a fact that
20,000 items, which could be manufac-
tured in the ordnance factories, ure
being handed over to the private
sector?
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The Minister of State in the Min-
istry of Defence (Shri A, M, Thomas):
(a1 No. Sir. Defence requirements are
relecased to the Fiivate Scctor only
when they are beyond the capacity of
Ordnance Factories,

(o) and (e). Do not arise, as far as
clulhing fartories are concernced,

{d) No, Sir. Ng item of general
stores ang clothing which could be
manufactured by  the  Ordnance

Factories has been off-loaded to the
Privute sector.

Alloy Steel Plant, Kanpur

1226. shri 5. M. Banerjee:
Shri Daji:

Will the Minister of
pleased to stute:

Defence be

{u) whether a final devision has been
taken 1o have a special Alloy Steel
Plant at Kanpur under his Ministry;
and

(b} it not, the reasons for the delay?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(ay and (L), The present proposal is
for modernising the facilities availa-
ble for Alloy Steel production at
Kanpur. The final scope and patiern
of [acilitivs to be set up will be deter-
mined with reference 1o the capabili-
ties that we may be able o develop
in other steel plants, It is not at pre-
sent intended to have g special plant
at Kanpur.

Satellite Communication System

1227, .Dr. P, N. Khan,
Dr. M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri §. C. Samanta:
Shri Subodh Hansda:

Will the Prime Minister be pleased
to state:

(a) whether a Centre which will
track satelliles in orbit and conduct
training and investigations in satellite
communication technigues has been
established at Ahmedabad:
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(b) if so, the functions of this
Centre; and
(¢) whether any financial and

technical assistance have been received
in the form of experts and equipments
from the United Nations in setting up
this Centre?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhil: (a) to (¢). An Experimental
Satellite Communication Earth Sta-
tion (ESCES) is  Dbeing set up in
Ahmedabad with finuncial and techni-
cal assistance provided by the United
Nationg Special  Fund through the
Internutional Telecommunication
Union (ITU). which is the Executive
Ageney [or thg Project,

(b) The purpose of the Project is
the establishment and initial opera-
tion of a ventre mainly for research
and training in the technology of sate-
llite communication, particularly with
reference to carth stations. The Centre
will inter alia participate in practical
tests and conduct training and investi-
gations  in satellite  communication
technigues and provide training 1o
Indian and foreign engineers, scientists
and technicians in all aspeets of the
design,  construction, operation and
maintenanée of o satellite cormmuni-
cation earth station as well as  in
satellite communication technigues,
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Dr. Hutton's Suggestion about Naga
Problem

1231. Shri Surendra Pal Singh: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that Dr.
Hutton, a noted anthropologist and
administrator, who had spent many
years in Nagaland, has put forwurd a
solution of the Naga problem accord-
ing to which Nagaland will have the
freedom to opt out of the Indian
Union at the end of 15 to 20 years
after fulfilling certain per-conditions;

(b) if so, the salient feature thereof;
and

(¢) Government's reaction thereto?

The Minister of External Affalrs
(Shri M. C. Chagla): (a) and (b}, Dr.
Hutton in a letter published in the
Assam Tribune of the 18th August, 1966
has said: “It seems to me that by
the formation of the State of Naga-
land, protected as it is by clauses in
the Constitution of India, the Nagas
have in fact got more than might have
been expected or even desired—com-
plete internal home rule financed by
the Indian Government; indeed, they
have won their war, but to take ad-
vantage of their victory the under-
gronnd must be persuaded to surren-
der their arms, and order in the hills
must be restored, I am old-fashioned,
and it is with the greatest diffidence
that 1 offer my positive suggestion, but

I do not think any harm could be dune
if the Government of India did agree
to a period of, say, fifteen or twenuy
years al the end of which Nagaland
could opt out of the Indian Union, pro-
vided of course that such an option
would only be implemented on the
return to the Government of India of
all arms, civil supplies and medical
equipment, and some substantial secu-
rity for the refund of capital expend-
ed on education, hospitals, and public
works generally, and the assumption
of responsibility for all Naga pay and
pensions.”

(¢) Nagaland is 3 part of India and
there could be no question of secession
of any part of the Territories of India.

Jammu-Srinagar-Leh BRoad

1232. Shri Surendra Pal Singh:
Will the Minister of Defence be pleas-
ed to state:

(a) whether the work on the
Jammu-Srinagar-Leh National High-
way is progressing satisfactorily and
according to the schedule; and

(b) the percentage of total work in-
volved in this project which hag so
far been accomplished and when  the
entire project is likely to be complet-
ed?

The Minister of Defence (Shrl
Swaran Singh): (a) and (b). The road
from Jammu to Srinagar forms part
of Nationul Highway No. 1-A. The
road from Srinagar to Leh riv Sona=
marg and Kargil is not a National
Highway. The progress of wurk is on
the whole satisfactory. It is difficult
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1o give an aeetsrie forecast about the
percentage of work completed as ad-
ditional works arc sanctioned from
time to time.
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Film Institute of India

1234. Shrimati Savitri Nigam:
Shri H. C. Linga Reddy:

Will the Minister of Information and
Broadcasting be pleased o state:

(a) whether qualitied teachers have
been recruited to provide training in
various subjects which are being
taught in the Film Institute of India;
and

(b) if so, their number?

The Minister of Information and
Rroadcasting (Shri Raj Bahadur): (a)
Yes, Sir.

(b) 25.
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Chinese Delegation to Pakistan

1235. Shrimati Savitri Nigam:
Shri H. C. Linga Reddy:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government have got
an authentic news that a group of
Chinese M.Ps. have visited Pakistan
recenily to assess Pakistan's defence
requirements; and

(b) if so, Government's reaction
thereto?

The Minister of External Affairs
(Shri M. C. Chagla): (1) No. Sir.

However, a Chinese delegation led by
the Vice Chairman of the Standing
Committee of the Nationa] People's
Congress madce a brief stopover on
27th Octobor, 1966, at Karachi en
route to A'bania The Delegation in-
cluded, amongst others, the Deputy
Chicf of the General Staff of the Peo-
ple’s  Liberation  Army. It is not
known if any military matters were
discussed at Karachi.

(b) Government are aware of the
continuing collusion between China
and Puakistan ang this aspeet is kept
under constant attention and observa-
tion.

Indian Rare Earths Ltd.

1236, Shri B. K, Das;
Dr, M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Prime Minister be pleased
to state:

(a) whether the financial condition
of the Indian Rare Earths Ltd. has
improved appreciably after amalga-
mation  with Messrs, Travancore
Minerals Litd.;

(b) whether one of the products of
the Company namely, rare earths
chloride, is being exported to US.A.;
and

(e} if so, the amount of rare earths
chloride exported to USA. during
1965-667
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The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhl): (a) Indian Rare Earthg Lid.
is engaged in reorganising the mineral
sand industry on modern lines avail=
ing ol the assets of Travancore Mine-
rals Limited. It is expected that the
financial condition of Indian Rare
Earths Ltd. will improve when this
reorganisation 1s completed.

(b) Yes, Sir.
(c) 900 metric tons,

Inter-University Cenires on Nuclear
Science

1237, Shri B. K. Das:
Dr. M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Harsda:

Will the I* me Minister be pleased
to state:

(a) whether final decision has been
taken gbout the location of the two
Inter-University Centres, proposed to
be set up to provide facilities for
fundamental research in the various
flelds of nuclear science; and

(b) whether it has becen decided
that one of the Centres will be set up
by the Tata Institute of Fundamental
Research for which funds have been
provided by the Atomic Envrgy Estab-
lishment?

The Prime Minister and Minister of
Atomic Encrgy (Shrimati Indira
Gandhi): (a) As already stated in
reply to Unstarred Question No, 2070
dated March 14. 1966, it is proposed
to establish an Inler University Centre
witir 3 Radiotelescope near  Ootaca-
mund. No final decision has yel been
taken  reparding  the location of the
second Centre.

(b) The Tata Institute of Funda-
mental Rescarch has been entrusted
with the task of setting up the Radio-
telescope near Ootacamund and funds
for this purpese have been provided
1o the Institute by the Department of
Atomic Encrgy. This instrument will
be one of the major facilities for the
Doty Inter-University Centre.
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Film of Hligh Artistic Merit

1238: Shri B. K. Das:
Dr, M. M. Das:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Wil] the Minister of Information and
Broadcasting be pleased to stule:

(a) whether Government have de-
cided to set up a Committee for the
examination of films for high artistic
merit;

(b) if so, whether the Commitiee
has already been set up or when it is
going to be set up; and

(c) the steps Government propose
to take to increase the production of
films with high artistic merit?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) and (b). A proposal to this cffect
is under consideration,

(¢) Films as are considered purpose-
ful with social and national content
and of high artistic meritg are proposed
to be screcned by « Committee and re-
commended for remission  of faxes,
This measure is intended to supple-
ment the present efforts of the Gov-
ernment to encoursge the production
of artistic films through State Awards,
training of technicians under Film
Institute of India and grant of loans
by the Film Finance Corporation.

Houses for Ex-servicemen

1239. Shri S. C. Samanta:
Shri M. L. Dwivedi;
shri Subodh Mansua:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:

Dr. M. M. Das;

Will the Minister of Defence be

pleased lo state:
ta)} whether the construction of two

blocks for ex-servicemen by the Delhi
Administration has been completed;

(b) if so, whether the houses have
heen allotted 10 ex-servicemen,
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(c) how many blocks or houses are
&t present under construction and
when they are likely to be completed;

(d) the procedure adopted in allot-
ting these houses to ex-servicemen;
and

(e) whether any cuomplaints have
been received in this connection from
any quarter?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) No, Sir.

(b) Does not arise.

(c) Construction of two blocks of 12
flats each will be started soon and the
work is likely to be completed in
about a year's time.

(d) The procedure for allotting ac-
commodation in these two blocks is
under consideration.

(e) No, Sir.

Statement by British Prime Minister
about Nuclear Guarantee

1240. Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Unstarred Question No, 3635 on the
29th August, 1866 and state:

(a) the reaction of Government to
the British Prime Minister's state-
ment about nuclear guarantee;

(b) whether there has been any
correspondence or other follow-up
action on the subject between the
British and Indian Governments; and

(e) if so, the gist thercof?

The Minister of External Affairs
(Shri M. C. Chagla): (a) to (c).
Government are not aware of any

concrete proposals for the extension of
nuclear guarantecs toy non-nuclear
Powers. Government arc of the view
that while a comprehensive non-pro-
liferation agreement should take into
aceount the neeg for assurance of the
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security of non-nuclear Powers it
should also provide for steps towards
nuclear disarmament by the nuclear
Powers which would constitute the
only lasting guaraniee of world secu-
rity. Government's position on this
question was explained to Lord Chal-
font the British Minister of State for
Foreign Affairs during the recent wisit
of the latter to India.

Incidents in BH.U. Campus

1241. Shrl Hari Vishmu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

‘Will the Prime Minister be pleased
to refer to the replies given to Sup-
plementaries on Starred Question No.
1606 on the 11th May, 1966 and state:

(a) whether she conveyed to  the
Chief Minister of Uttar Pradesh all
the suggestions made in the House, as
stated by the Education Minister on
the 21st February, 1966;

(b) if so, when; and
(¢) with what result?

The Prime Minister and Minister of
Atomic Fnergy  (Shrimati Indira
Gandhi): (a) to {(c). The Prime Minis-
ter wrote to the Chief Minister of
Uttar Pradesh on the subject on 23rd
February, 1966. The matier is under
the consideration of the State Gov-
ernment.

Electronic Components

1242, Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:

Will the Minister of
pleased to state:

Defence be

(a) whether it is 3 fact that Gov=
ernment have approved the production
programme of a new Indo-German
joint wventure which will produce a
vast range of elecironic components;

(b} if so, the main features thereof;
and

(e) when the scheme will be imple-
mented?
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The Minister of State in the Minis-
try of Defence (Shri Hathi): (a) Yes,
Sir. A licence has been issued for
establishing a new industrial under-
taking under the name and style of
Telefunken India Ltd., for the manu-
facture of Raidio receivers and compo-
nents under collaboration with Ms
Telefur.ken of West Germany.

(b) The main features of the sche-
me are as follows:—
{A) Installed capacity:

The industrial undertaking shall
have an installed capacity for items
mentioned below:—

Capacity
Trem annual Nos.
1. Radio reccivers 40,000
2. Radio components :

(1) L.¥. Transformers 3,96,000
(i) Audio and  output

Transformers 2,64,000

(ii1) Coil sers. 1,32,000

(iv) Paper condensers 000

(v) Loudspeakers upto 8" 2,40,000

(vi) Band switches. 2,40,000

(vil) Mica condensers 9,60,000

(vili) Valve and transistor 9,60,000

holders.

(B) Capilal Structure:

The foreign company will be allow-
ed to subscribe for shares of the value
of cost of imported plant gnd machi-
nery required for the project but not
exceeding 49, per cent of the equity
capital of Rs. 75 lakhs.

(C) Location:

The factory shall be
Ballabgarh.

located at

fc) According to the present indi-
cations, the scheme iz likely to be
implemented in the first half of 1967.

Shoe-Box Radar Device

1243. Dr. L. M. Singhvi: Will the
Minister of Defence be pleased to
state:

(a) whether Government are aware
that a two pound radar device, only
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a little bigger than a shoe box, has
been developed in the United States
and is considered very useful in
jungle fighting; and

(b) whether any effort has been
made to acquire this devwe or to
manufacture it indigenously?

The Minister of State in the Minis-
try of Defenve (Shri A. M. Thomas):
(a) According to our information this
radar device is still in the develop-
ment stage.

(b)y Defence Research and Develop-
ment Laboratories are working on g
similar project.

Efficlency analysis and audit of
Indian Missions abroad

1244. Dr. L. M. Singhvi: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the Ministry has car-
ried out a close efficiency analysis
and audit of our missions abroad; and

(b) whether any effort has been
made specifically to inspect and eva-
luate the performance and the work-
ing methods of our missions, such as
the Indian Commission in Hongkong,
the High Commission in Trinidad
and our various missions in Africa?

The Minister of External Affairs
(Shri M. C. Chagla): (a) In a formal
way, efficiency analyses have been
conducted of only two Missions—of
the High Commission in London in
1958-59 by the Special Re-organisa-
tion Unit of the Ministry of Finance
and of the Indian Aid Mission, Kath-
mandu, last year by the same Unit,
now called the Staff Inspection Unit.
On these occasions, particular study
was made of the workload and of
possible adjustment|reduction of staff
with a view to increase the efficlency
of the two Missions.

However, efficiency
constantly made in
waysi—

analyses are
the following

1. Every year, when the continu-
ance of staff in Missions



2745  Written Answers
abroad is considered, the Re-
organisation Unit of the
Ministry of External Affairs
studies the workload of cach
Mission,

2. Organisation and Methods
Reports and Instructions are
regularly sent to the Mis-
sions for compliance in order
to effect efficiency.

3. The High Commission of India
in London has an O&M Offi-
cer.,

4, The Foreign Service Inspec-
torate periodically visit Mis-
sions abroad in order to
report on staffing. accommo-
dation, allowances, budgets,
ete.

5. Other Ministries and Depart-
ments of the Government of
India analyse the work of
their establishments abroad.

As for audit, this i= not done by
the Ministry of Exteral Affairs, The
Comptroller and Auditor General of
India conduets the audil of accounts
of Indian Missions abroad by virtue
of Article 149 of the Constitution
and through the Accountant General,
Central Revenues, The Director of
Audit, London, and the Director of
Audit, Washington. The Accountant
General, Central Revenues, who does
the audit of Missions centrally from
Delhi also conducts loca) audit inspec-
tions periodically. The local inspec-
fion programme is drawn out on the
basis of directions of the Comptroller
and Auditor General from time to
time.

(b) The Foreign Service Inspec-
torate was set up in May, 1954, con-
sisting of two officers of the rank of
Joint Secretary and a Joint Sccretary
from the Ministry of Finance. The
functions of this Inspectorate are:—

1. To advise and guide Heads of
Mission on various matters.

2. To comment on administrative
matters, staffing, ete.
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3. To make recommendations on
allowances,

4. To examine accommodation,
purchase of property, etc.

5. To look into the accounts of
Missions.

The Inspectorate was wound up in
1960, briefly revived in 1964-85, and
has again been revived in October,
1966, after which they inspected a
few Missions in Eastern Europe. The
Inspectorate will continue to inspect
Missions on a regional basis in the
future.

The Missions in Hong Kong and
Trinidad were inspecled in 1056 and
in 1959 respectively. The {following
Missions in Africa were inspected on
the dates shown against each other:—

June, 1y6s &
March-\piil. 1957
Addis Ababa June-July, 1956,

Cairo

Klartoum Julvy 1956
Accru July, 1056, wnd 1964,
Salisbury A=l 1987
Nauirobi Ancil 1957
Maurnitues Apil, sy
Tanavanive  April. 1us7
Mombasa Amil, 1057
ITamypula April, 1087
Uganda May. 1057
Leopoldville  Apeil-May, 1964
Lagos Apal-Mav, 1964
Coakey Aprl-Ma i, 1964
Algiers April-May, 1964
R bar Amil-May, 1964
Tunis April-May, 1964

Revision of U.N. Charter

1245, Dr. L. M. Singhvi:
Shri Surendra Pal Singh:

Will the Minister of External
Affairs be pleased to state:

(a) whether the atiention of Gov-
ernment has been drawn to the sug-
gestion made by the Indian Ambas-
sador in Cairo for a change in the
structure of the United Nations and
in particular for the establishment of
two Councils in the United Nations,
one comprising representatives of the
States and the other those of the

people;
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(b) whether Government have
considered the sugpestion and are in
a position to endorse it; and

(e) whether Government have con-
sidered the question of Charter revi-
sion in any particular respect, and,
if so, along what lines?

The Minister of External Affairs
{Shri M, C. Chagla): (a) and (b).
Yes, Sir. The Ambassador merely
referred io wvarious proposals for the
reorganization of the United Nations.
He did not advocate implementation
of the proposals either in hiz perso-
nal capaeity or on behalf of the Gov-
ernment of India.

{c) Government consider that the
present infernational climate is not
suitable for a review or rewvision of
the UN Charter, which can be brought
about only with the concurrence of
all the Great Powers,
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Programme of “University of the Air”
for B.A, Students

1247. Shri H. €, Linga Reddy:
Shri P. R. Chakraverti:
Shrimatl Savitri Nigam:
Shri Vishwa Nath Pandey:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether a new programme of
“University of the Air" for B.A. pass
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students has been started in the
Delhi Station of the AILR.:

(b) if so, the main features thereof;

(¢) whether the same would be
expanded to the other stations of the
ALR. in the country: and

(d) if so, when and to what other
stations?

The Minister of Information and
Broadrasting (Shri Raj Bahadur):
{a) Yes, Sir. This programme is
broadcast from the Delhi and Madras
Stations of ALR.

(b) The programme is intended to
supplement and reinforce the efforts
of the Correspondence Course of the
Delhi University. The programme
is broadcast thrice a week and is co-
related with the prescribed svllabus
of B.A. pass degree. The aim is to
bring to the studios oputstanding lec-
turers and professors in the subjects
of Economics. Political Seience and
English so that not only the students
of the Correspondence Course  but
regular students may also  benefit
from the hroadeasts. The broadcasts
are timed at 630 P.M. and 7.30 P.M.
from Dolhi and Madras respectively.
and are of 30 minutes duration each.

(c) and (d). The possibility of ex-

tending these broadeasts to other
Stations of ALR. will be examihed,
in due course, in the light of the

results achieved by the present ar-
rangement and the availability of

resources. L
Border Publiclty

Shri H, C. Linga Reddy:
Shrimati Savitri Nigam:
Shri P. R. Chakraverti:
Shri Vishwa Nuth Pandey:

Will the Minister of Information
and Broadcasting be pleased to state:

spent on bhorder
Third Five Year

1248,

(a) the amount
publicity in the
Plan Period; and
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(b) the amount proposed to be

spent on border publicity in the

Fourth Five Year Plan Period?

The Minister of
Broadcasting (Shri
(a) Rs. 197.00 lakhs.

Information and
Raj Bahadur):

(b) It is still under discussion with
the Planning Commission.

Broadcasting of Tribal Programme

1249. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that there
are complaints about the broadcasting
of Tribal Programme from Calcutta
Station;

(b) if so, the nature of complaints
made;

(¢) whether any attempt has been
made to rectify them; and

(d) if so, which complaints have
been rectified?

The Minister of Information and

Broadcasting (Shri Raj Bahador):
(a) Yes, Sir.

{(b) More variety of songs, talks
and spoken-word itemis have been

demanded in the Santhali broadcasts
from All India Radio, Calcutta. There
are also complaints about the wun-
satisfaclory reception of these pro-
Erammes,

{c) and (d). Steps have been taken,

within the awvailable resources, to
introduce more variety in the_se
broadeasts. As regards the quality

of reception. AIR.s future plans aim
at a substantial improvement in
broadcast coverage throughout the
country and the needs of the tribal
reglons have been kept in view.
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12-Bore Cartridges

1250. Shri Subodh Hansda:
Shri 5. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Defence be
pleased to state:

(a) whether Government propose
to set up a separate project for the
manufacture of 12 bore cartridges for
use by civilians;

(b) the location of the proposed
project;

(c) what would be the
production capacity; and

(d) whether this would be able to
meet the demand for home consump-
tion?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) No, Sir.

(b) to (d). Do not arise.

monthly

Discussion with Kenya Delegation to
Commonwealth Conference

1251. Shri D. C. Sharma:
Shri P. C. Borooah:

Will the Minister of
Affairs be pleased to state:

External

(a) whether he discussed with the
Kenya delegation to the Common-
wealth Conference in London the re-
cent attacks on local Indians and
their position in Kenya; and

(b} it sn, the outcome thereof?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b).
The Indian Delegation maintained
close contact with the Kenyan dele-
gation at all levels during the Com-
monwealth meeting and the position
of persons of Indian origin in Kenya
was discussed. Our delegation was
assured that there was no organised
move against Asians in general and
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Indians in particular. The Kenya
Government had apparently taken
similar action against British and
American nationals also. Members
of the Kenyan delegation, however,
felt that such cases were not likely
to arise in the future.

There have been no further depor-
tations, and objectionable comments
in the Press and Radio have also
ceased.

Design of Engine for Light Planes

1252. Shri D, C. Sharma:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:
Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Defence be
pleased to state:

{a) whether the Hindustan Aero-
mautics Ltd., Bangalore have design-
ed and successfully tested an engine
for light planes recently;

(b) if so, the special features of
the said engine; and

(c) how it is proposed to be made
use of?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

(b) Tt is a four cylinder, four stroke,
air-cooled, horizontally opposed type
piston engine suitable for light air-
craft. Its power at ‘maximum take
off’" is 84 HP at 2600 RPM (Full throt-
tle), and at “maximum continuous”,
it is 64 HP at 2450 RPM.

(¢} The engine is intended to be
used as a power plant for light air-
craft like the Pushpak.

Atomic Power Grid

1253. Shri P. R. Chakraverii:
Shri H. C, Linga Reddy:
Shri Yashpal Singh:
Dr. Ranen Sen:
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Shri Harish Chandra Mathur:
Shri Maheswar Naik:

Will the Prime Minister be pleased
to state:

(a) whether Government propose
to set up a Chain of atomic power
grid in the country;

(b) it so, whether the data for
selection of new station sites have
been collected:

(c) whether Government have
been pressed by the Gujarat Gov-
ernment to set up a nuclear power
station in Gujarat State;

(d) if so, Government's
thereto; and

reaction

(e) when atomic power projects
are likely to be commissioned?

The Prime Minisiter and Minister
of Atomic Energy (Shrimatl Indira
Gandhi): (a) to (e). The programme
approved by Gowvernment so far is
for the setting up of three atomic
power stations in (i) Tarapur in Maha-
rashtra, (ii) Rana Pratap Sagar in
Rajasthun and (iii) Kalpakkam in
Madras. These three stations are
expected to be commissioned on the
dates shown below:—

(i) Tarapur Atomic Power
Sigtion

Qctober 1968

(ii) Rajasthan Atomic Power Late in 1969
Station (11 Unit)

(i) Rajasthan Atomic Power
Station (2nd Unit) and

Madras Aromic PPower 1971
Sation {15t Unit)
(iv) Mairae Aomie Powe: Stanion 1y=3

fand Unir:

Proposals for setting up additional
power statinne during the Fifth Five
Plan period are under examination,

¢y and (d). The Government of
Gujarat have suggested that a nuclear
power station should be set up in
Gujarat State. This proposal along
with proposals from other States is
being examined.
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Broadcasting Station for Hariana

1254. Shri Yashpal Singh:
Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government have
taken any decision for the establish-
ment of a separate broudcasting sta-
tion for Hariana; and

(b) if not, when a decision is likely
to be taken in the matter?

The Minister of
Broadcasting (Shri Raj Bahadur):
(a) and (b). The Fourth Five Year
Plan of All Indiag Radio which has
vet to be approved, provides for a
Broadcasting Station for Hariana,

Information and

Move for China’s Admission to
Disarmament Talks

1255. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Wil the  Minister  af
Affairs be pleased to state:

External

(a) whether it is a fact that the
question of bringing China into the
Geneva disarmament talks was dis-
cussed on the 13th September 1866
at the annual Pugwash Conference
on World Securily held in Poland;

(b) if so, what was the general
consensus on this issue; and

() Guvernment's reaction thereto?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b). It
is not possible to state whether
China's membership of the Eighteen-
Nation Disarmament Committee was
discussed at the Pugwash Conference
held in Poland in September, 1966 as
the proceedings of that conference
are not yet available.

fc) Does not arise.
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Construction of Roads in Nepal

1257. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the  Minister of
Affairs be pleased to state:

(a) whether it is a fact that Gov-
ernment are going ilo consiruct a
road in Nepal, during its Third Five
Year Plan ending in 1970, 600 miles
in length East-West Highway con-
necting the extreme end of Eastern
Nepal from Jalpa  to the Western
end in Mahakali:

External

(b} if so, the total expenditure to
be incurred thereon; and

{¢) whether there are any other
proposals under consideration for the
construction of other roads in Nepal?
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‘The Minister of External Affairs
(Shri M. C. Chagla): (a) The total
length of the East West Highway of
Nepal likely to be constructed with
Indian assistance is about 410 miles.

(b) and (c). During our Five Year
Plan period ending 1971, an estimated
cost of Rs, 21 crores will be incurred
on the Eastern Sector of the High-
way running from Jalpa to Janakpur,
a distance of approximately 160
miles. The Government of India
will tuke up the construction of the
Central Sector of the East West High-
way in Nepal from Butwal to Nepal-
ganj towards the end of the Fourth
Plan period 1966—71 and subject to
a further request [rom His Majesty’s
Government of Nepal. would be wil-
ling to assist in the construction of
the Western Sector of the East West
Highway from Nepalganj to the
Western border of Nepal after the
remaining portions of the Highway
have been completed.

The Government of India have been

constructing the 128 miles Jlong
Sonauli Pokhara Road since 19684 at
an estimated cost of about Rs. 12

crores.

There are a few other roads in the
Kosi area and some other small roads
in Nepal which were taken up during
the period 1981—66. Their construc-
tion is still continuing with our
nssistance.

There are no fresh proposals for
construcling any other roads in Nepal
in the near future.

afaeen wwe
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Shortage of Cartridges

1259. Shri K. N. Tiwary:
Shri Bibhuti Mishra:

Will the Minister of Defence bLe
pleased 1o state:

ta) whether it is a fact that cart-
ridges for Double Barrel Breach Load-
ing and for other guns indigenously
manufactured are not svailable in
the various States;

tby if so, the reasons therefor; and

(c) the action taken by Govern-
ment in the matter?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) The supply peositien in respert ol
A2 ammunition s satisfactory.  How-
ever, there has been o shortage  of
ammunition for 12 bore Double Barrel
Breech Loading guns.

(b} The shortage of ammunition for
12 bure guns has been due to restricted
production after the Emervgency and
shortage of paper which has to e
imported.
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(c) Action has now been taken 1o
increase production subtantially and
with the new production it should be
possible to meel the demands in full
within a few months,

Statue of Swami Vivckananda

1260. Shri Umanath:
Shri M. N, Swamy:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Health Minister of the Burmese Gov-
ernment was personally present at
the timc when the statue of Swami
Vivekananda, installed in the precincts
of the Ramakrishna Mission Sevash-
ram in Rangoon, was removed from
its pedastal for shipment to India and
looked after its removal;

(k) whether it is also a fact that
despite repeated requests by the
‘Orzanisers who arranged for  this
shipment, none of the Indian Embas-
sy officials were present at the iime,
when the Health Minister of Burma
went to the Sevashram for the oc-
casion; and

(c) if so, the reasons therefor?

The Minister of External Affairs
(Shri M. C. Chagla): (a) The Health
Minister of the Burmese Government
was in the hospital on the morning
when the statute was lowered from its
pedestal but, it is understood, his pre-
sence there was not connected with the
statue. He was on an inspection tour
of the hospita’® at the time,

(hy and (¢). The Embassy had re-
veived no information or requests ta
be present at the hospital when  the
statue was lowered. The Embassy.
heweever, later interceded with  the
shipping company tn enable the sta-
tue 1o be snipped to India  and an
official of the Embassy was present at
the port when it was put on board the
=hip.
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Haj Pilgrims

1262, Shri Mohammad Koya: Will
the Minister of External Affalrs be
pleased to state:

(a) the number of Haj Pilgrims to
be allowed to go for Haj next year;

(b) the amount of foreign exchange
allowed to be carried by each pil-
grim; and

(¢) the restrictions if any, imposed
on the Hajis?

‘The Minister of External
(Shri M. C. Chagla):

Affairs
(a) 15,000

b) Rs. 1575« per adult and Rs. 790°-
per child between the ages of 14 to
16.

(¢) The persons belonging to _ the
following categories are not p_uermrlted
to go to Saudi Arabia for Haj,

(i’ Ladies, who are pregnam_l'ur
more than four months at the time
of embarkation,
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(ii) Persons with less than
Rs, 1250|- in foreign exchange.

(iii) Persons suffering from the
following diseases| disabi’ities:

(a) Cerebral thrombosis.

(b) Pulmonary tuberculosis.

(c) Congestive Cardiac Failure.

(d) Acute Coronary Insufficiency.

te) Infectious Leprosy; or

(f) Other serious infectious disea-
ses.

(iv) Children between the ages
of 5—14 years.

(v) Persons who have perform-
ed Haj during the last five years.

Plan Publicity

1263. Shri Subodh Hansda:
Shri §. C. Samanta:
Shri P, C. Borooah:
Shri M. L, Dwivedi:
Bhri Bhagwat Jha Asad:
Dr. M, M. Das:

Will the Minister of Infermatieam
and Broadeasting be pleased to state:

(a) whether Government have any
separate plan for publicity on variouws
developmental plans and projects
among the scheduleqd tribes people and
also in the scheduled areas;

(b} it so, the type of machinery set
up at the Centre for the plan publi-
eity; and

(c) since when this machinery is
working?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
to (¢). Though no special machinery
has been set up for the purpose, con-
siderable emphasis is being laid on the
publicity of the development plans in
the scheduled areas and for the sche-
du’ed tribes. All India Radio broad-
casts special programmes for scheduled
tribes from ag many as nine stations.
The Films Dtvision has produced 19
documentary films bearing on the
development plans and projects for
the tribal people and three documen-

1997 (Ai) LSD—4.
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taries are under preparation. The
Directorate of Advertising and Visual
Publicity has undertaken production
of three folders on the tribal welfare
in South India, Madhya Pradesh and
Orissa. Development Plans concern-
ing the Schedu'ed Tribes are also
given special publicity in the tribal
&reas through the Field Publicity Units
sel up in the various States.

Design of Dry Desk

1384, Shri Subodh Hansda:
Shri §. C, Samanta:
Shri P. C. Borooah:

Shri Bhagwat Jha Aszad:
Bhri M, L, Dwivedi:
Dr., M. M, Das:

Will the Minister of Delfence be
pleased to state:

(a) Whether the Garden Reach
Workshop authorities have beeh able
to get consultancy services regarding
design of the dry dock and ancillar-
fes;

(b) if so, who are the Consultants;

(¢) whether they have prepared the
design of the dock;

(d) whether plan and estimate of
the dock has also been prepared; and

(e) if so, the amount involved in it
and also the foreign exchange part of
it?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) The site for the dry dock and its
alignment is still under consideration
between Garden Reach Workshop and
Calcutta Port Authorities, No firm of
consultants hag therefore so far been
appointed to design the Dry Dock.

(b) and (c). Do not arise,

(d) and. (e) Estimates on the basis
of certain preliminary designs were
prepared some time ago. The cost of
the dry dock was estimated to be
about Rs. 2.75 crores with forcign ex-
change element of Rs 48.00 lakhs.
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Television sets

1265, Shri P. G. Sen: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) the number of television sets
ordered so far from abroad; and

(b) the number of sets indigenously
ordered for?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
5,000.

(b) Letters of intent have been
issued by the Ministry of Industry to
two parties for production of 10,000
TV sets each per annum and produc-
tion capacity for another 10,000 T.V.
=sets has been reserved for the con-
sortium of Small Scale Radio Manu-
facturers. The Central Electronic En-
gineering Research Institute, Pilani,
also plang to produce 1,000 T.V, sets.
Wt e
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Ancillary Units

1268. Shri Wadiwa:
Shri U, M, Trivedi:
Dr. Chandrabhan Singh:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Defence be
pleased to state the action so far
teken for farming out to the ancillary
units list of requirements of the
proposed Heavy Vehicles Project,
Jabalpur following the compilation of
list by the Ancillary Industiries sub-
Committee for Madhya Pradesh?

The Minister of State in the Minis-
try of Defemce (Shri A. M. Thomas):
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The information is being collected and
will be laid on the Table of the House
but the Project at Jabalpur will not be
for heavy vehicles but for Saktiman
(3-ton trucks) and Nissan wvehicles
(1-ton trucks and patrols).

Seven-mation Conference om Vietmam

1269. Shri Bhagwat Jha Azad:
ghri P. C. Borooah:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L., Dwivedl;
Shri Vishwa Nath Pandey:
Shri H, C. Linga Reddy:
Shri Kolla Venkaiah:
Shri P. R. Patel:

Shri Kindar Lal:
Shri Ram Harkh Yadav:

Will the Minister of External Aflales
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the proposal
to convene a T-nation Conference
comprising the US.A, and her allies
in the Vietnam war; and

(b) if so, éuvernment'n reaction and
attitude thereto as Chairman of the
I1CC. in Vietnam?

The Miniser of External Affalrs
(8hri M. C. Chagla): (a) Yes, Sir.
The Confercnce was held in Manila on
24th & 25th October, 1966.

(b) Neither India nor 1.C.C. in Viet-
nam participated in the Conference.

Ammunition Factory, Kirkee

1270. Shri Utiya:
Shri Madha Limaye:

Will the Minister of Defente be
pleased to state:
(a) whether it is a fact that due

to heavy work-load, thousands of
employees are being given over-time
allowance at the ammunition factory
at Kirkee (Poona);

(b) whether Govermment have ex-

plored the possibility of absorbing
Dehu Vehicle Depot workers in the
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ammunition factory without adversely
affecting their working conditions;

(c) whether the Ammuntion Factory
employees and management have been
consulted in the matter;

(d) if so, their reaction thereto; and

(e) if the reply to part (b) above be
in the negative, the reasons therefor?

The Minister of State in the Ministry
of Defence (Shrl A, M. Thomas): (a)
Yes, Sir. Bulk of the employees at
the Ammunition Factory, Kirkee, are
working overtime.

(b) "It is not possible to run three
shifts in factories where increased
production is required for a temporary
period. Moreover, in the case of old
machines some period is necessary
everyday for maintenance. The scope
for employing surplus personne! from
Dehu Vehicle Depot is therefore very
limited. It has been poasible so far to
absorb only 16 such employees in the
Ammunition Factory, Kirkee.

(e) to (e). Broad policy in these
matters is ordinarily arrived at after
consultation with factory management
and DGOF Headquarters.

Kmployees in Indian Missions Abroad

1271, ghri Sivamurthi Swamy: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that the
numerical strength of staff in our
Embassies in all countries is compa-
ratively greater than thoss of other
countries; and

(b) if so, the reasons therefor?

The Minlsier of External Affairs
(Shrl M, C. Chagla): (a) and (b). It
is not possible to make a comparison
of the strengith of the staff in Indian
Embassics with that of other foreign
missions abroad, as the strength of the
latter is not known to Government,
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Resoguition of Botswasa

1272. Shri Bhagwat Jha Asad:
Shri P. C, Borooah;
B8hri 5. C. Samanta:
Shri Sobodh Hansda:
Shri M. L. Dwivedi:
Shri Ram Harkh Yadav:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government have de-
cided to recognise the newly emerged

independent State of Botswana In
Africa;
(b) if so, what is the level and

nature of diplomatic relations
blished with that country; and

esta-

(c) the rteps taken to establish eco-
nomic and trade relations therewith®

The Minister of External Affalrs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) There has, so far, been no ex-
change of diplomatic missions between
the two countries,

(¢) The Government of India
would explore possibilities of trade
with that country. We have, through
the auspices of the United Nations, lent
the services of some experts to assist
in Botswana's development.

Pay and Allowances of Defence
Personnel

1273. Shri Hem Raj: Will the
Minister of Defence be pleased to
state:

(a) whether Government propose to
increase the pay and allowances of
the sepoys or other ranks of the
Defence personnel; and

(b) if so, the steps taken for the
purpose?

The Minister of Defence (Shri
Swaran Singh): (a) and (b). Proposals
of varying importance relating to
salaries and conditions of service of
Services personnel are al different
stages of consideration, It is not
feasible to give an indication in this
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respect  before Government has
examined the issues and taken a
decision.
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AVRO Transport Flane

1276. Shri Madhp Limaye:
Shri Utlya:

Will the Minister of Defemes be
pleased to state:

(a) whether the Hindustan Aero-
nautics Ltd. have fnally developed
the AVRO Transport plane for use by
IAF. and as » possible commercial
airliner;

(b) whether the Indian prototypes
were rejected by the AVRO Company
as not upto the specifications;

(c) the amount gpent on the project
so far;

(d) whether the opinions of experts
other than the AVRO ComPany or
Director General of Civil Aviation
have been obtained on the air-worthi-
ness of the Indian prototypes; and

(e) if so, the future of the AVRO
Project of the Hindustan Aeronautics,
Ltd.?

The Minister of State in the Min-
istry of (Shri A. M. Thomas): (a)
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The HS-T48 which received the certi-
ficate of Airworthiness in UK. ia an
appropriately developed transport air-
craft. H.A.L. are manufacturing this
aircraft under licence. The question of
H.AL. developing it as a transport
aircraft does not arise,

(b) No, Sir.

(c) The value of capital assets of
Kanpur Division as on 31-3-1966 was
about Rs, 2 crores and the revenue
expenditure about Rs. 11 croves.

(d) The HS-T48 aircraft manu-
factured at Kanpur has receid the
certificate of airworthiness from the
D.G.C.A.

(e) The existing orders of LAF.
and LA.C. for 42 HS-T48 aircraft on
Kanpur would be completed: the
manufacture of further requirements
of ILAC, if any, would also be
undertaken.

Nationa] Defence Fund

1277. Shrl Kolla Venkalah: Will the
Prime Minister be pleased to state:

(a) whether Government have any
proposal for spending the amounts
collected for the National Defence
Fund on education or military matters
or any other purposey not coversd by
the budget:

(b) if so, what are the proposals;

(¢) whether any instances »f fraud
or misuse of this fund have come to
the potice of Government; and

(d) if so, what they are?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) and (b). From time to
the Execulive Committee of the Fund
considers proposals ielating to grants
from the National Defence Fund for
all purposes connected with the
Defence effort, and the welfare of
meinbers of the Armed Forces and
others engaged in the defence of the
country, and their families.
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{c) and (d). Except for some minor
complaints, generally of a trivial and
vague nature, no serious instances of
fraud or misuse of the National De-
fence Fund have come to notice of the
Government recently,

Saimik Samachar in Malayalam and
Other Languageg

1378. Shri Vasodevan Nair:
Shri Warlor:

Will the Minister of Defemce be
pleaseqd to state:

(a) when the Malayalam edition of
Sainik Samachar was started and what
is the present circulation thereof;

(b) the number of staff employed in
the Malayalam Section, their designa-
tions, scales of pay and term of ap-
pointment;

(¢) the number of staff employed in
other language editions including the
English edition; and

(d) whether there is any proposal to
print and publish the South Indian
language edition from South India?

The Minister of Defence (Shri
Swaran Singh): (a) to (d). A state-
ment is laid on the Table of the House.
[Placed in Library. Sce No, LT-7303/
66].

Discrimination against Bosinessmen of
Indian Origin in Ceylon

1279, Shri D. C. Sharma: Will the
®linister of External Affalrs be
pleased to state:

(a) whether the Indian Mercantile
Chamber, representing Indian traders
and businessmen of Indian origin in
Ceylon, has complained of subtle
attempts to discriminate against those
businessmen of Indian origin, who
have become citizens of Ceylon by
registration; and

(b) if so, the action taken or propos-
ed to be taken by Government in the
matter?

NOVEMBER 14, 1966
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The Minister of External Affalrs
(Shri M. C. Chagla): (a) No, Sir. No
such complaint has been received from
the Indian Merchantile Chamber of
Ceylon. But the President spoke of
subtle attempts to discriminate against
those business of Indian origin who
have become citizens of Ceylon by
registration. He, however, went on
to say, “In this commection it is wvery
heartening that the Prime Minister
made a categorical public statement
when he was in Jaffna recently that
there cannot be two kinds of citizens
in Ceylon, one first class"and another
second class."™

({b) Does not arise.

Statement by West German M.P,
re. Recognition of East Germany

1280. Shri Indrajit Gupta: Will the
Minister of External Affalrs be
pleased to state;

(a) whether his attention has been
drawn to the statement in New Delhl
on the 6th November, 1966 by
Mr. Baron Von Wrangel, Member of
the West German Parliament to the
effect that he had been assured by
officials of the external Affairs Minis-
try that India would not grant diplo-
matic recognition to East Germany;
and

(b) whether such an assurance was
given?

The Minister of External Affairs
{Shri M. C, Chagla): (a) Yes, Sir.

(b) The Government of India's posi-
tion on the German question was
reiterated in terms of Minister of
External Affairs' statement in Rajya
Sabha on August 10. Beyond this, no
specific assurance was given or asked
for.

Regional A LR. Directorate in the
South

1281. Shri Dighe:
Shri Vishwa Nath Pandey:
Will the Minister of Information and
Broadcasting be pleased to refer to
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the reply given to Unstarred Question
No. 884 on the lst August, 1006 and
state:

(a) whether Government have gince
taken any decision to establish =
Regional A.LR. Directorate in the
South; and

(b) if =0, the details thercof?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (b). Yes, Sir. It has been decided
not to sct up a Hegional A.LR. Direc-
torate in the South,

e faene

s§toay
st FER W SO :

Fa1 Sfaten et ag Ty w1 T
Far fr .

() Farag a= & fF 26 faawax
1966 Ft g fawr & dgwran ma &
a1g FEmT wreE fais & SEard ga
T OF AT F 6z AT ¥ qfoomm-
Y 3 9EF AL T4 9;

(=) afz g, @ g7 @z & 70
FOT &; W

() "L A 77 qEH F AT
foar FY wv gEgEaT &Y & 7

sfarey  wor (it e fag ) ¢
(%) o= (=). F1 7% 98 ¥ 9
a1 & fF 24 st 1966 ®Y AT
waF W da ¥ oafaw W & oWy
FTHIGT WY HIT AET F A9 araror
ga ¥ frga & | 9% oF wAwe G
faer fod 3= ared w1 a7 fear
forg o< 72 %7 31 | I TTF AT AT
T W oF dRT W §a & age
U A K AT ST A ST
gwan seA R afEw AP

1282
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(7) wvEgds wawit & fag
fiewY srda o fasm v o o

Chinese Propaganda againet India

1283, Shri Ram Harkh Yadav:

Will the Minister of External
Affairs be pleased to state: -

{a) whether Government's attention
has -been drawn to a news item ap-
pearing in ‘National Herald' Lucknow
published on the 13th October, 1866
under fhe caption “India is Hell, say»
Peking”; and

(b) If so, Government's
thereto?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir,

(b) This kind of abuse only exposes
the wvicious and undignified nature of
Chinese propaganda against India.

reaction

Nehru Memorial Fand in UK

1285. Shrimati Ramdulari Sinha:
Will the Prime Minister be pleased
to state:

(a) whether any Yund for Nehru
Memorial Trust has been raised in
UK. '

(b) if so, the defails thereof; and

(c) the total collection towards this
fund so far? :

The Prime Minister ang Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) No, Sir.

(b) and (c). Presumably, the Mem-
ber has in mind the appeal issued by
Lord Mountbatten in November, 1984
inviting contributions to a Trust Fund
to be set up in the UK. in memory
of Jawaharlal Nehru, According to the
information available with Govern-
ment, the collection target is pound
1,00,000; a sum of Pound 80,000 has so
far been collected including an initiai
contribution of Pound 50,000 from the
British Government. It is understood
that the proposed funds are intended
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to be utilised for the grant of scholar-
ships for post-graduate students from
India for advanced studies in the UK.
and for holding an amnnual WNehru
Memorial Lecture at Trinity College,
Cambridge.

aow W ogu e

1286. it Fo WETA NAX : 4T
drfe-wd 7 @@ Fa 1 oFw
w4 fr

(%) qam & ¥ guw wrEE
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¥ WG] 0% Fgi a% avy g § ?

it W@t (st Wo wo
wrren) : (F) 9fE wrE R e F
v qmeR-AT ¥F wvEfis g3
g § gufa doa #§ @1 o wrd
amfesl ®1 A ar WA wie-
Gt & q@ wF wmwr e
ST AgT 9%ar | gafew Iy 9
T F AHFL AG R )

(v) Awrar amferar wiafas
1964 %! =qaEqmdl F w=a whf o
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CAN
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Help to Artistes

1287. Shri Basumatarl: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that Gov-
ernment have formulated any scheme
for rendering help to musicians, dan-
cers and dramatists; and

(b) if so, the details thereof?

The Minister of Information and
Broadcasting (Shri Raj Bahaduor) (a)
and (b). Yes, Sir. A copy of the
scheme is laid on the Table of the
Sabha. [Placed in Library See No.
LT-7304/66].

Ceooks and Water Carriers in Ordnance
Depots/Factories

1288, Shrimati Renu Chakravartty:
Will the Minister of Defence be
pleased to state:

(a) whether Cooks and Water Car-
riers in Ordnance Depots/tactories are
being declared surplus;

(b) whether orders have already
been issued in Bangalore and else-
where to this effect;

(c) the reason therefor when the
country is still under promulgation of
an Emergency; and

(d) whether they will be retrench-
ed and, if eo, the number thereof?

The Minister of Defence (Shri
Swaran Singh): (a) and (¢). The pro-
portion of non-combatants in the
Indian Army was larger than that in
the Armies of some other countries
With a view to rationalising the scale
of non-combatants and inculcating a
spirit of self-help among Army per-
sonnel, it has been decided, inter alia,
to abolish the category of water-
carriers. As a result of the decision
to abolish the category of water-
carriers, civilians holding these posis
in Army installations have been dec-
lared surplus. The scale of cooks has
not been reduced.
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(b} and (d). The information is
being collected and will be placed on
the Table of the House,

AT U TTEN w69 W)
wrgEt W weerd

1289. = 9o ®To WEWTH @
st wiere mTe d

it ywita fay
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w4 fw

(F) wrm wroEmEt g
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wE T & mafa wT owrEr wew
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Journeys performed by O.Re. on Duty

1281. 8hri A K. Gopalan:
Shri M. N, 8Wamy:
Bhri P. Kunhan:
Shri Laxmi Damss:

Will the Minister of Defesve be
pleased to state;
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(a) whether it is a fact that for
the journeys performed on duty, the
O.Rs. in the Army and the Air Force
are not given any other allowance ex-
cept the price of permitted ration and,
if 30, the total amount so paid to them;

(b) whether the Army and the Air
Force Officer entitled to draw T.A.
in cash to cover al] the incidental ex-
penses and if so, the rates payable to
them; and

(c) the reasons for this discrimina-
tion between the Army officers and
the O.Ra.?

The Minister of Defence (Shri
Swaran Singh): (a) O.Rs./Airmen in
the Army/Air Force while travelling
on temporary or permanent duty are
granted train journey ration allow-
ance at the rate of Rs. 3 per day and
also mineral water and ice allowance
during summer at the rate of 34 Paise
per diem. The O.Rs./Airmen, whether
on permanent duty or temporary
always travel on warrant. Ration al-
lowance othérwise than during jour-
neys varies in the case of O.Rs. in the
Army from Rs, 1.82 to Rs. 2.13 per
day and in the case of Airmen in the
Air Force from Rs, 238 to 2.69 per
day.

While moving on permanent duty,
the O.Rs./Airmen in Army/Air Force,
borne on the authorised married es-
tablishment at both ends are allowed
cash allowance of Rs. 30 in addition
to the train journey ration allowance
and mineral water and jce allowance
mentioned above.

(b) Army and Air Force Officers
are entitled to cash T.A. when not
required to travel on warrant. The
rates of incidentals admissible to
Officers when they travel on cash T.A.
are as follows:—

(i) on temporary duty: 35 paise for
every 10 Kilometers, or part
thereof, of the rail journey sub-
ject to a maximum of one daily
allowance for every 24 hours of
rail journey. The rate of daily
allowance varies from Rs. 8 to
Rs. 15.70 according to the pa¥
of the officers.

NOVEMBER 14, 1966
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(ii) on permanent duty: Double the
above rate subject to a maxi-
mum of two daily allowance for
every 24 hours of rail journeys.

In addition, officers on Ppermanent
duty and entitled to cash T.A,
are granted a lump sum allow-
ance of Rs. 150 or half a month's
pay whichever is less.

(iii) on occasions when officers are
Tequired to travel on warrant
they are gllowed journey D.A.
of Rs. 10 per day irrespective
of whether it is on a permanent
duty or temporary duty. They
are not entitled to any inci-
dentals on such occasions.

(c) The T.A. entitlements like other
conditions of service are determined
in_)r each category according to the
circumstances of the case,

Memorandum from Panchayat
Employees of Kerala

1292. Shri P. Kunhan:
Shri Umanath:
Shri Laxmi Dass:
Shri Imbichibava:

Will the Prime Minister be pleased
to state:

(a) whether she has received any
Memorandum from the Panchayat
employees in Kerala regarding thelr
demands;

(b) the main points raised in the

Memorandum;

(e) if so, whether she has consider-
ed it and the action taken thereon; and

(d) it not, when Government pro-
pose to take action on them?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) to (d). During the last
a few communications
from individual Panchayats in Kerala
pertaining to the grievances of their
employees were received. They were
forwarded to the Government of
Kerala for appropriate getion.
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Pensions te Artistes

1286¢. Bhri Rama Chandra Mallick:
Shri Sodhansm Das;

Will the Minister of Informatiem
and Broadeasting be pleased to state:

(a) whether it is a fact that a
scheme for providing pensions to the
outstanding artistes, who have made
significant contributiong to the con-
tent and quality of musical program-
mes of All India Radio has been fina-
lised; and

(b) if so, the details thereof?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) and (b). Yes, Sir. A copy of the
scheme is laid on the Table of the
Sabha. [Placed in Library. See No.
LT-7304/66].
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I. and B. Schemes for Mysors

1298, Shri H. C. Linga Reddy: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) the amount sanctioned for the
various schemes of his Ministry during
the Third Five Year Plan period for
the Mysore State;

(b} the amount spent thereunder
for these schemes; and

(c) the programme of his Ministry
during the Fourth Plan in that State
sought to be carried out with broad
features thereof?

The Minister of Information and
Broadeasting (Shri Raj Bahador):
(a) and (b). The requisite informa-
tion regarding the various schemes of
the Ministry of Information and
Broadcasting during the Third 'Pl.nn
period for the Mysore State is givem
below:

1 Development of Broadcasting (installation
of transmitters at Dharwar, Bhadravati
and Gulbargs)

2 Community Listening Subsidv Scheme
(Supply of radio sets) 5 .

3 Participatory Information Centres (set
up by State Governments at State capital
and other important towns on the basis of
shariong cost with the Central Government
on 50 : 50 basis) E :

Final

Amount sanctioncd Apount  spemt
(Rs mlakl;s) (Rs in lakhs)
38-00 1R 00

491 3:13°
(s subsidy for 3,925 (assubsidy for 2,505

sets) sets supplied upto
31-3-66 ; and

146

(as subsidy for 1,170
sets supplied there-
afterupto July,1966)

o00-88 00-96**
43°79 3355

*In addition Rs. 31,250 will be given ;'u
the

Mysore State on claim as subsidy for

remaining 250 sets which were to be pro-

cured by the State Government directly.

**The

that the actual expenditure incurred

Mysore Governmeot has rtpﬂﬁf:r

them on participatory Information Centres
during the Third Plan period was Rs. 2°185

lakh. In case this

figure is accepted by

the Accountant General, Mysore, the Central

Government's 50 9, share

Re. 109

will go upto
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(¢) The Fourth Five Year Plan
proposals of the Ministry have yet to
be approved.

Sreey § WA IgWe & g a@
e =afex
1199. o TH #ARET wifga :
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¥ fw -

() Fm N4 7 WA sy
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(@) afz gr, a1 \amere 7 39
g ¥ 97 7F 370 AT w0 g 7

aifmeed Wt (W) qo wo
wTTet) (%) A% FOF AAA G 916
T 90 WFFIFT F OF FEATA A
g2

(@) wrgar faarod= & 4

12 hrs.
RE: MOTIONS FOR ADJOURNMENT

Rallway aceident at Siliguri

Mr. Speaker: 1 have to inform the
House that I have reeiveq notices of
three Adjournment Motions on the
railway accident at Siliguri from:

1. Shri Madhu Limaye
Dr. Ram Manohar Lohia

2 Shri S. M. Banerjee
Shri Homi F. Daji
Shri B. P, Maurya

3. Shri Kishen Patnayak
Shri Mani Ram Bagri
Dr. Ram Manohar Lohia
Shri B. P. Maurya.

‘They all relate 1o the railway acei-
dent to the Military Special at Sili-
guri. Mr. Limaye has sent the first
notice. He may ask for leave.
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Accident at
Siliguri (St.)
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Y R e - & AT @At § o
¥ gEEAT W OH AT I AT At
Ry 75 8, Ik aved # A9
FT &9 TEl werE f, Iaw fAm A

Mr. Speaker:

tion?

Is there any objec-

The
Affairs and Communications
Satya Narayan Sinha): Yes, Sir.

Minister of Parliamentary
{Shri

oege wWEIAT Those in favour
may kindly stand in their places,
e g @2 Zm g 1 3w ater TEEY
A&t fegr @ Awar 20

Nt 7y fowd : warmEg F Afad

Wy WERY [ A A AW qE a5
Wy |

ITo TR ANET Afea (Franarz):
AT OF SWATHT KT 959 F, LQTATHRAT &
e o

WEUH WEIAG S AIAIENT FT
THRT WVIGAT TH T4 AT TErAAT A

o Tw wH\KT &g : a1y wqny
T & g faar =9 & ag aw
Tl TRAT # wrawy 5ot & ganfaw
Fx¢ frgm A% adl &

12.05 hrs.

STATEMENT RE. RAILWAY
ACCIDENT AT SILIGURI

The Minister of State in the Minis-
try of Raillways (Dr. Ram Sobhag
Singh): On 11-11-1966 at about 3.20
hours, while Military Special No. SP
987 consisting of 23 vehicles hauled by
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a deisel engine was running between
Sivok and Pilanshat stations on the
Siliguri-Alipurduar section of the
Northeast Frontier Railway, the train
engine along with 6 coaches next to it
derailed and capsized, resulting in the
death of 14 military personnel and in
<Juries to 33, of whom 10 were grievous-
ly injured. In addition, the engine
driver and his assistant also sustained
simple injuries, The injured persons
were sent to Railway and Military Hos-
pitals by medical relicf van which was
rushed to the site of the accident along
with doctors and medical equipment
from Siliguri Junction, on receipt of
the information of the accident. As a
result of this accident, through running
of trains on the section was interrupt-
ed. To restore through communica-
tions, g diversion was constructed and
transhipment of passengers was ar-
ranged at site in the infervening
period.

While the cause of the accident is
under investigation, material evidence
found at the site indicated the possi-
bility of the track having been tamper-
ed with.

The Additional
Railway Safety,
his enquiry
13-11-1946.

Mr. Speaker: I will allow questions
on this at 5:45 P.M,

Commissioner of
Calcutta commenced
into this accidentU on

st fana qzams (Fraaq7) : wdr
aiAdl & A& 7

Shri Hem Baruva (Gauhati): Sir,
there is a proposal to have a meeting
in the Central Hall to celebate the
birth day of the late Prime Minister,
Shri Jawaharlal Nehru. ...

Mr, Speaker: I will take it up at
5.30 and finish by 6.00.

st ag fowd  (§T) : 197
T AT FAT AT )

Shri Hem Barua: In view of the

meeting, Sir, we would request you to
adjourn the House at 5.00 P.M.

KARTIKA 23, 1888 (SAKA)

Accident at
Siliguri (St.)

Mr. Speaker: When I am fixing
the questiong at 5.30, it ‘means I do
not propose fo adjourn the House at
5.00.
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Shri Priya Gupta (Katihar):
be 5.30 tomorrow,

Let it

Shri S. M. Banerjee (Kanpur): Sir,
there are still 20 minutes left for
12,30, We can take it up now,

Mr. Speaker: As if in 20 minutes
this would be finished. That is not
necessary. The statement has been
made. ] will allow the questions to
be put at 5.30.

Shri Priya Gupta: How long will
the House go on?

Leader of the House (Shri Satya
Narayan Sinha): Sir, I was going to
make g request to you and through
you to the House also. Every year
we celebrate Jawaharlal Nehru's birth
day function in the Central Hall where
you preside. This year also we are
going to do the same. If the House
agrees I would request the House,
through you, Sir, to adjourn at 5.00
today.

Mr. Speaker: Then 1 will have to
take up questions on this statement
at 430 PM.

Shri Hem Barua: Sir, there is time
let. May I submit, Sir, your decision
has been very arbitrary. There is
sufficient time now and we can take it
up now itself.

Mr. Speaker: The question is not
whether there is time at this moment
or not. If the Minister is prepared to
answer the questions now, I have ne
objection.

Dr. Ram Subhag Singh: I have no
objection to questions being put at
430 or even now. I am ready.

Shri Raghunath Singh (Varanasi):
Sir, are we adjourning at 5.00

Mr. Speaker: If the House so
desires, we will adjourn at 5.00.
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wt ag fowd : wrd 92 FY qEW
1 AT F A AT 7

weam welEy oW o f—

st vy fomi ;o7 i {77 vy
Atfaa /8 € qyas A 30

WEAR AR : WS AL

Shri 5. M. Banerjee: In 1966 there
have been three major accidents, this
being the third one, involving 14
jawans. 1 feel that this is due to the
utter failure of the Railway Minis-
try, headed by Bhri 5, K Patfl, who
is interested in everything else, except
the Railway Ministry, in the efficient
working of his Ministry....

Mr. Speaker: Order, order., It is
only elucidation that can be done.
This is not an opportunity for attack-
ing Ministers. Now he should ask
questions . . . (Interruptions). Order,
order.

o7 ag fawmg : 77 fa=g= o=
st @& ¢ 1+ mfew agg = W oAy
i & 7 az gf w7 w1 Wimmebn
T A E | Az gRW gE AR H
waTEAE

Shri Priya Gupta: These are facts.

Mr. Speaker: 1 have asked Shri
Priya Gupta earlier also to resume his
seat, Now Shri Banerjee might ask
his question.

Bhri 8. M. Banerjee: Kindly hear
me. Nothing is going to be lost if
you permit....

Mr. Speaker: The time of the House
is going to be lost by this question.

Shri S. M. Banerjee: During the
inter-session  period the Minister
wanted to resign but Indraji came to
his rescue and said “you should not
resign™.

Mr. Speaker: I am not concerped
with which Ministers should resign.
The Calling Attention Nofice relates

NOVEMBER 14, 1966

Accident at
Siliguri (St.)
to only one particular subject and the
questions should relate only to that.

Bhri 8. M. Banerjee: He is so in-
different to the problem that he has
not cared to come to the House.
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Mr. Speaker: Now he might ask.
his question.
= vy fawd : @ifca wgw @i

wy § 7 9 dew W a41 Agr Wi 7
TZ AR T

Shri S. M. Banerjee: He is in the
thick of the formation of the Minis-
try.

Shrimati Renu Chakravarity (Bar-
rackpore): He is in Calcutta though
the accident is at Siliguri.

Shri 5. M., Banerjee: Atulya Ghosh
is more important to him than the life
of the jawans.

Mr. Speaker: I am requesting him
again to ask the question.

Shri §. M. Banerjee: In view of
the repeated accidents and the Gov-
ernment's failure to take proper pre-
caution, T would like to know whether
(a) a judicial inguiry would be con-
ducted to elucidate facts ang (b) tll
such time the Minister will be asked
to resign.

Mr, Speaker: It is not for the Minis-
ter to say whether he should resign
or not.

Shri 5. M. Banerjee: Let the Prime

Minister say that. The Minister
should be suspended.

Mr, Speaker: The Minister may
answer whether a judicial inquiry
would be held.

Dr. Ram Subhag Singh: No, Sir.

W gew 7R wgAm (A )
faear fzat «f mifzsr 7 &T@T A7
wfadi § w21 & fr foadt o 799
gdza1d A1 W &, 5 4% TedfaE
2i ¥1 719 21 % wov gren waT A
¥ az wmar S § & F S
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g® ra Y wrw #r ¢ v 2w ¥ dar
w17 a1 UFAfaE a9 &, a1 Iw # avw-
Sy qte Frarg w1 qrean Saar agan
4|

¥to T g1 fay : g7 gravw §
AN AARAG R IFFAUAN
T T1a T g 1A 1 Wl W A
w35 qe057 ¥ war § 5 dar g fran
t e ozt & @ Sr-mir A &
EH TIT & S T A0AA

st gew o ey : fred fia
arg axrsdi § qifewt aga ag T
FRATWE | FATIT AL F A i
Fraf g ? ag W w9 oaw g
Fyft we ARt Foild & aF or
anddlr ? T @ waw § e oam
frogme fea oy § 7

wsIA A g o owAt A frewe
aff foar v & ) wEAT s A
ayra w1 fam &, Fraer stama w1 o0
2owx 9z qF Wit vaw

s FFA T WFIQ ;. AT A
w7 § 5 37 7 #Y F1E sa as w1
ArFA | TN [T AF g7 X F
arx gdi A wr Y ?

WEIR A 1AW | AAAT AT qq
&5 a1 |

st 7y femd : oww  wEgEw,
FET AT FT HIT FoITEAT FT Fa79 8,
Tz @t wfiay dma wTFIT F Aragw
s, FfET 93 @t qefai agr v
AR Y AT F & 77 |7 M
s 1 Faain fvqr mar § o W
A AEAFT w4 &, & 77 A F T
# 10%TT 10 AT TTAT 39T NZIWA
wrf & fag ad femrmar & waard
g @awrt 25 rawar & fs smgwi
1997 (Ai) LSD—S5,

KARTIEA 23, 1688 (SAKA)

St sty 7
¥ gror mg gaeom &Y wé g g
sieHsEAMI ST g ¥ 1 UF Y
wifgr Sad-gie 1w IIET AR
IT @I | AE ot TG qAT w1
¥ 3 g% fegdt gt @re &t wfraw
Farw & wew At o ¥ oy qoft o,
fara® gt a8 & 98 WK ST gv
fa &1 GTRTT & I9 IRTA & @y war
TR A wr T welY, oy gae Fo wfew,
¥ mifga <hrdy o S A

weaw wglTq : wHEY, W |
HTAAT §EET §aTH &7 |

@t wq femd : wRETT A @
w1 § f omgel & qro 7 ww fea
arEE

eTW ARG EE IFT ATHAT
Fa ¥ AT g A

ot Ay fomd :  memwr  wErew,
Tg uF ®wradl AT g o @ga
wEeAq Aare @

weR AIEg g OF 413 AT
AT AYET g & 1w et oft an
& 35/ T gaTa 7 &, A gw A
ag T A

shwy fomly : g7 & Yo &l
¥ FT FFY g—NT, § qATHA T
g | W gy 10 FrgAi & g fam
T 3, A IR AEA S A w6
I ? AT § R 1T W gemarar
FT AT ST AT § W T AW T
T FIR-FT FTEAT ¥ ogra H F 7
gaare ¥ T wrAAEr wr o & 7

WMo gan fag : ¥7 7 IA7T
@i #1 foe w9z fogr ardm

ot vy e : E T BH
AT ?
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o T g fag: @7 o AW
FIGEIE

st gwm 9@ wEaw ;R
o%E ot § 7

weqe wEvaT ¢ wAl & AR T
mar g 7
Shri Hem Barua: There was a
practice of permanent gangmen ins-
pecting the track.  Unfortunately,
that practice has been given up by
now and during Shri 8. K. Patil's
regime as many as 13 accidents of a
serious nature have taken place. In
that eontext may 1 know, why is it
that Government have given up that
practice and why is it that Govern-
ment discover the sabotage only after
the sabotage is committed and call it
an accident?

o vy fowd . weflEOT ¥ o
g1, WET 31 A1 wL AW ?
If it has been a sabotage,
according to the Government, because
the fishplates were removed, may I
know whether Government are in a
position to tell wus if there is any
foreign hand behind these disorderly
scenes in our country?

sty femd
AL AN

qitra AR T

Dr. Ram Subhag Singh: Actually,
this practice of patrolling the tracks
through the engineering agency,
which includes gangmen, is still in
existence; it was more so during the
monsoon period.

=t firg e 0w AT 2

Dr. Ram Subhag Singh: During the
non-monsoon period, from the 15th
October it was stopped because after
that there was no danger of monsoon.
When I say that it is still in existence,
it means that this practice has not
been eliminated.

Shri Hari Vishnu Kamath
hangabad): Only suspended.

(Hos-

NOVEMBER 14, 1986

Accident at 2794
Siliguri (St.)

Dr. Ram Sabhag Singh: It i s in
existence during monsoon periods and
from 15th October it was stopped on
that side because there was no mon-
#00n.

Regarding the number of accidents,
it I be permitted to quote the figures
of gecidents, in 1960-61 the total num.
ber of accidents was 2,131 whereas it
came down to 1,234 in 1965-68.

Shri Madhu Limaye: Bogus figures!

Shri Hem Barua: On a point of
order, Sir. The Minister said about
the monscon. What connection does
the monsoon have with the removal of
the fishplates? Could the fishplates
be removed only during monsocon or
during winter also? Does the Minis-
ter think like that or not?

Mr. Speaker: TIf it is being asked
whether the Minister thinks like that,
it is not a point of order; if I am ask-
ed, ] am not in a position to say
whether monsoon has any connection
with it or not.

oft @ (wefrra) ¢ e R,
59 nEA § 7w ey oF § e ah
AT A AR AT T SRS
stam qfes sangvAraE e Juw
gt ¥, fm w1 o 9w faw 8, aw
=3 &1 0% gifar gur a1 90 =
& Yo qar 7 771 41 5 7w a9 foprer
FETH L, AT TTHFIG | GHCA)
fem w7t g=Ar®r 37 oET @1 0w A
FgT o7 | A7 Ay T A AwEe Y
fr e dfea o A1 gy o oA
A Hqat ¥ mizw mygE & @7
nz wg 9% ¢ fr 3 o 7w
grg ¥ wFR oo Fwe o
T ¥ w3 Arzww § faa
TEAifiE 27 & o A A T v
aiF, ¥=d WAt 1¥ Wiv o A
S | T FN AT, [T WET T AT
gt it E w7 W morrw 3 fF omm mrane
o=F 21 STd )
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Siliguri (§t.)
CUE b Lo 8 U st ®fd : wq 34 @ Wi ahm
i & (reremr)

WMo TR WAL Wifgg (Fear-
ag) : vz Wik ang, AqET W
wE grow o

W R{AW . W qATH @
A omr ?

ot A wEt AT 9% @ g

weaw wiAg ¢ A1 Wt a% w
¥73 g 7

ot md : " o9eT ag & 5 oo
arfest Y 31 A7 ag ¥7 9F § 5 IO
e & marw 2, wf T1¢ 97 TTT WG
g a9 & fr dgwr &t a9 &
gy A8 g afes I9 "ama 1 39w
Fgn, at & qu agal § fF a9 v
oy gred go @ & wfew s1z@ g0
¥ fam® 37 an w1 5 ofas
=AT #1 g1g &, a1 IH oA = o2
M, fRael 9T TEEH A, AT A A A
et 1 wfawoT gar 7

wsgw wgEm R gEwA H

oZ AT ALY AT | ( wrewr)
T e

A definite matter of urgent public

importance has to be discussed in one

Call Aattention notice. 1 cannot open

up that debate which he might have
in a different manner.

ot i ;oA ar A Wy Fae
T FT A (wraem) 7T A
awife .

W WERE 0 WA A1 dfer

diad WA g AF g fe
qg 3T feemg #1697 §

werw AR 9 919 32 9o,
£ orowr &1 2R w21 & |

=t wit T e (9ET)  werd
Wi, oAt qat wgem ¥ w7 fr fom
Wz & arg § g3 grarw gf 4, we
ET% aTed T8 quaAT € 5 @ o
warfgar At g€ g, we TaR e
S Frs ¥ grewt gAT A7 &Y I w7 4T
f oo 7w i & f5 @ §5 Tw-
Affaw gzda &1 F g7 AT wEAT
f #r to@ & A GF Toifas anr
aw 7Y § afauy & W, At §
f& faaar s s =@ e,
Tt § A gw ogwr e aEErd
WA TF AGH g wFr v ow@m
frpar @ #ar w4 wgeg adn fr
fray ow fafram omg & weet zaem
AT a7 ®EA F ATHA @A, LAY
mifrm#z & @Y A A Ad @A
a1 aifeariiz @en g A4 F T F {99
#Y SR T FE av AT A e ¢

o T gww oy o ¥ AR A
AT AT w1 s agr TwAr &%

AT, a7 I gaeA 91 7€ & wEnaTn
% w7ife % Ifn =sfwdl € go7
7§ & o gafaq & smAwr wwar g
fF 1 44t wiew feft T Afaw
OEAT & W g orw afufa § o
fora® s ag M &Y 7 fs famr %
7 foamefai &1 ag 9 a1 T
f& w0 @w £9 & dfaw = ot v

o T gWn fg - 77 @ 47 AT
qrft g

Mo TW WANET Wifgan : 78 aw
fafaare gY mar & f 3= qzfeal & =m
gt T 7% | rafan AR ar ar
OERT AT ATIRATE W ¥ AT
¥ WEAT FgAT § A1 AT A% FAT ATV
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¢ wrwen A farerer aite e § ot
A Ami WY § I I A AEAE
git wifae &gy fndare sgar @i,
I ACEE W & 9w @ fee
= Ay |ge #1 Ao s @ e
g w9 WET R 3% A ¥ Ty
wEt & A ¥ ag oY a9 gae ¥
fo m M efar st sima n iy
gow @t m § wWifs s A W
gefat & e &t of ag gemaw
FETR g g W IEE I i g
& e o ot faeré o 3, @ 0% o
gzAT WAt g 8, #% T w=d
wE o wd s wE dEr @ @M
ar aar g # faegw ame w=w Foa
wrar & W ag Ay X ARy @At g s
g At g ¥ AE ag gue g€ @
T 7 il £ St A1, At arar
1 aff ¥ o & W a1 ag qEmaw
FETE N & FTO o AN F g
TF B @ 0 R, Ut g HOE
IUET 7g AT § 39 AT F v
g T a=A 1 qrd (6 Fo fe weadd
& fams TE wrdand) £ € o guw
fag fmgat § o o8 wget gen
adY 4, ag Tend FE TH I
A ¥ W R F oAy ™
e d% 9% gy & 9t 77 T4 v fed
FTC FOAE ® W WX 7y A
@ a7 fee 9 @@ & @ ofaw
wrw g1 arar g fF @l F s Frdaw
T, Ay Fgh T AL FY T, I X
i &Y A Fifew w2

Mo vrm gan Fag : s, oY
ot ¥ wE w § o oF AW oA d
fr §v wftmw, @ A 7 g gl
wg ar: w3 &= % 20 frwe &
w07 2€ dYT 9@ F19 A 1 T FT 38
famz aqx ux gmo omdr ff @
worly g€ ot 1 g7 = } fR 3w

NOVEMBER 14, 1988

Aecident at 2789
Siliguri (St.)

sréT ¥ a1 3y &% qgy % a1 a1 62
¥ Wt FW @Y qF FEOIEN TF T
qIATHT 1 g §

o T wAEY | : g7 w1 F@¥
waww ¥ ! WX qEEA FET Y
a g dAR FrE o ¥ 9
CUNIR GO A S AL

o e o Fag : ag a9 ww
¥ o st f gamm ey
T ®ar g g W wrw & foe
¥ W

To TR wAET Mfgat : ww A
T gy ¥ fazr @ ¥ agi fewr
WE W am w (smaaw)

o T g fag : g7 9
JAE WX WA Afgar Agw @
WENImgr aw ¢ 5 #Y1
fom ® Jgeqw & qf=ar & W
FT A WO FAIA § WG qEATHI
F il ¥ o9 Al Foans A
it 8¢ awg THT 9T 9§ IIAH
g & FEA F wew 9T @ oandr
g arexy #r PoiE A gw @t Wi
mir a.d @wrA wafi

o v AARY Sifgar ;. weaw
ey, s fmid ahwagy e
w1 W A A © 9ho & e
o afmfy av o @ & gefial
¥ grard & faeiee § Wy ag 9%
wrt el aredt 3 A gy ar gefat
T aTa g7 F ogwr gf @, W
s & fadTe Fgagr w & oar
WA AR TR A AW
wdt & w7T gram &1 frdan saw g
=rfgd |

weaw A : WIET | g A gEd

feemn & Frgaor w14 @@ #% ¥ a6
}geamfdana @ 3.0
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(wrwam) oz fger &1 v % &
fs w7 wwd ¥ faars wrf wd-
gt & 2

WMo XM qan g : wgt w4
, o wrw qxft @ g o wdagy
st S ¥

sy Wi - fedt wwTd ¥
fares sr§ Frdagr = 0§ & 7

o o an fag - xar forg et
a1fgg |

o W AAET Wit : ag weww
wga, 8w A e A a3
frwadt Aoy weawar ¥ ar A ?
gu #r§ WAt 3 A Nfew gy ar
W & fay wmx &7

oo o : f T oET gEE
ddfga 7l wwwmar fe @ & foyr
agc i g1} fs fadm gady wa aw
BT § o H Wi qw faard & af §)

e W warg ANfm o
grASTILE | 7 F oA XA ¥
far are Prer Wi ot oy ?
(wraam) ....

wom wEteg - g7 ¥ oswr W
'FaT 37 ..., (TmEEA)

Shri G. N. Dixit (Etawah): On a
point of order.

Y frx e (7idl) ;o wew
73w, A wrg & garu sw R ger
sigar § 5 ow warge Sifggr S
1 AT T oWl w@r g oag W
fez & f% ag &t faeders §, o¢
faqt gl wmedt & Fasdt fafess
Tty g7 F ¥ g § I AT
gmefanfifd . ... (wwaw)

Shri Eashi Eam Gupta: There is a
point of order.

ot fary Aty : werw AERY, Oy
femd v § N wiw g Ay
@ § (wwew)

KARTIKA 23, 1888 (SAKA)

Accident at
Siliguri (St.)

Mr. Speaker: Mr. Sheo Narain, this
is most disorderly. I shall ask him ta
§o out. He may please go out.

(Then Shri Sheo Narain left the

2800

House.)
¥e T wAET Wifga : wwm
AT, . ., (wTEE™)

v AERT ;W WY W gar
FTT N A TR W & L ST B
qd {awT T q¥AT
What does Mr. Dixit want to say?

Shri G. N, Dixit: My submission is
this. I have been seeing that before
questions on Cal] Attention Notice are
put, speeches are being made. So far
as Rule 187 is concerned, it does mot
provide for such statements or
speeches that gare being made. In
sub-rule (2) of Rule 187 it is laid
down that “there shall be no debate
on such statement at the time it is
made”. Even about questions, the
rule is silent. It does not say whether
questions will be permitted or will
not be permitted. It is by conven-
tion and by your power that you have
permitted th.s. The rule pre-supposes
thig principle that the question shall
be only to gather information and not
to make speeches. You will find that
when Dr. Ram Manchar Lohia rises
or when Shri Madhu Limaye rises,
first of all, he makes several conten-
tions in a speech and then only puts
the question.

My submission is that you may
kindly stop this practice and allow
only gquestions to be put for eliciting
information.

Bhri Nambiar (Tiruchirapalli): We
do not want to hear any sermons like
this, We know the rules very well
This is too much.

Shri Hari Vishnuo Eamath: That is
a reflection on you, Sir,

Bhri Hem Barua: This sermon is
directed towards you, Sir.

Mr. Speaker: Order, order. Shri
Hem Barua ghould not get up in this
munner and try to speak.
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Shri P. R. Chakravertl (Dhanbad):
In view of the fact that such tragedies
have occurred so many times in the
neighbourhood of Siliguri, do Gov-
ernment appreciate that it has nothing
to do with monsoon but it is due to
sabotage, and as such, may I know
whether Government are going to
station a special security force in that
neighbourhood?

Dr, Ram Suobhag Bingh: Yes, there is
a battalion of Special Force at Siliguri.

stfim mm 0 & oy wfa
w41 TEE ¥ qoAar e g s o
FEM A fafredr & woema w0
Zar g A T qar wAm v T
o &1 ffma =z war s 2,
gt ¥ A f=d s e
#, 39% g ¥ §3 fgenm g
AR Al AR AT A7 99 IF
T TRATH T §, AfFT A g A
aary T 74t WY e q9 F) gHvAET
F A o7 g famrmar

AW RN - w7 FAE qfed |

st i wa : zw 73 AT AR
2 5 @@t o7 3z Wy w1 ARz
gm & T2 rqm wfszam ardy, Aw
aric AT A3t T WA wegfes
wirzz F7 1¢ F-fafeww aér *
AAd1F 2, (A9 €A A7 T q@
T g1 ARL F, FEEE A EFAA!
F am a7 e fay zawsr a@i @
351 fagr 21 93 f&  wEfwme
maAde auAr &d #r foem gy oW
T &, FOE TG gW AT AT
a7 gA<t q€ g il T W
w7 wxy ¥, Afrw seadr Tamw
q7

e g mT A qfed

He is not asking for infermation. 1
shall have to disallow him.

=t firg o ¢ gw Q@A WEw A

fr 5 A7l ®1 @i freer m

NOVEMBER 14, 1966

Accident at
Siliguri (St.)
o T w1 T © goaaai wgma
T oA sy} f® IT €1 waEnE-
T g &t g & R =i
I BIFIT A &0 7@ OH FUAr
IYwdr F7 g wgr ATar 2,
gmdtiwma & gfeq ot I AT
* g ®RrAga g, 9 &1 A F A 15
AIJAT ¥ A dmdai AW qFredAt
FT AR A gITET AT
Shri Tyagli (Dehra Dun): It was
withdrawn from this strategic area?
¥ W {yAn Ay fa-ge
£1 AH FFT B
Shri Priya Gupta: It is a very im-
portant question. You may subdue

me, for, I am only a young boy. But
kindly allow me....

2802

Mr., Speaker: There is a limit to
my patience. 1 shall have to ask
him. ...

st qea - @<y arq g Ao
Shri Harl Vishnu EKamath: He has
worked among railwaymen and, there-
fore he knows the position,
Mr. Speaker: I know that.
cannot raise it in this manner.
waymen have no licence.

But he
Rail-

ot fra gen : wq 7 @@ g7
CHECH|

weam wgYay - A fTT o, aea
gL ATAT N7 | WT WY ATE ATEL
(Interruptions).

Shri Hem Barua: This is crlmin._ul
negligence on the part of the Rail-
way Ministry.

Mr. Speaker: That is another mat-
ter . . . (Interruptions).

(Shri Priya Gupta left the House)

Several hon, Members rose—

ot mem Ty (Fmar): BE w

gz # f Farer A1 7 A73-17w fzw
fagr 2, 37§ w9 gwar afw w2
afew wrod o9 qF W W) fm



2803 Railway

AR WEWAW 7 AT TH A6 WA
o fx o |y i &1 witRD S

ot gwraiw fag o AT T A g
A% 1S AT A e £ A A odn
@A Tn ?

wous WErEw 7 o7 0 A1 a3
qhnT 4 wgTr o owe ’ad gl oA
AMEN FIE T |

ot wmow fag o Afed g9 @ ow
SEURRIIESE SR £ B e s e (S

st awqe fag 0 9T CwiAr 99
HoMT e 7 fadrrdr o Diar Tgar @
f @zt o 7T aaT srget ZAr &, =g
az it F1 F9% F g1 a1 a9rgar
&7 ATR A, 77 &97 T4 7 afEm agr
q3 g8, AT {Aqid T Ta0 WO AT
g fafasy o oqai i A w7 faar
g ?

weget wEET © 9 dt AW 2

=Y auR fRg 3 §T 41 wara i
w30

Shri Sorendra Pal Singh (Buland-
shahr): A little over two years ago
another very serious accident took
place very near the site of the present
one. May I know from the hon.
Minister whether there is any simi-
larity between the nature or charac-
teristics of these two accidents?

Shri Harl Vishnu Eamath: Family
resemblance.

Dr. Bam Subbag Singh: There was
on accident in 1861, not two years ago
but about five years sgo. I will be
in a peition to give the exact reply
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only when the report of the Inquiry
is available as to whether there is any
similarity between the two.

Shri P, C. Borooah (Sibsagar):
There were as many as 7 major rail-
way accidents in the Assam area
during the last year due to sabotage.
May 1 know how far the Home Minis-
try, rather than the Railway Minis-
try, is responsible for the failure to
obtain intelligence about sabotage
aclivities which are going on on the
railway unabated?

Mr. Speaker: I could not follow.

Dr. Ram Subhag Singh: I have
followed it. Bul it relates to the
Home Ministry. The question is how
far the Home Ministry is responsible.
We function collectively, and whatever
has happened, proper precaution is
taken,

st wy fawd : wafead gois €
2 & ead #90 AdY fri ?

Dr, Ram Subhag Singh: Why should
we tender resignation? When your
Government is formed, we will resign.

Shrimati Jyotsna Chanda (Cachar):
The hon. Minister has stated that the
gangmen have been {7 d7 FZiF 77|
So far as I could understand, it means
removed from there. May I know
whether they have been puf on duty
in that area which is near the Pakis=
tani border?

Dr. Bam Subhag Singh: All possible
precautions are taken by the authority
which is responsible to maintain law
and order in that area.

Shri R. Rabua: (Jorhat): A pilot
engine was sent on that track, and
within ten minutes of that this acci-
dent took place. Is that correct?

Dr, Ram Subhag Bingh: About ex-
act ten minuies I shall have to find
out because everything is under in-
quiry. As I said, at 1.38 a full train
passed through that track.

Shri Liladhar EKotoki (Nowgong):
May I know whether, in view of the
peculiar location of this area between
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[Shri Liladhar Kotoki)

Siliguri and Alipur Doars section of
the NF Railway, which passes through
thick jungles, where there are no
sdequate arrangements for guarding
the railway line, the Railway Minis-
try, in consultation with the Home
Ministry and the Defence Ministry,
will set up a very strong organisation
for the potection of this strategic por-
tion of this railway?

Dr. Ram Subbhag Singh: This is a
suggestion which will be given due
consideration.

Mr. Speaker: Shri Kishen Patta-
nayak.

oft fewm qewmae : woow  wEET,
& 7 uF sgrATRd o weATA W7 Afew faan
qr fagrfadi & a4 Faxdy | | .

o wgEa - WTEY, STET |

ot fiewr qormaw - a7 agy A
# ®iifw faorfudi &1 ard 7 arar 2
18 FM F1 W I I T FT AT
& qraest 1 o @Y & A 9w £ 1%
I 9T qradl Fr w1 aforre wew
aff g wfe & angn § f fafrex
T ¥q art § medywow w1 |

weaw wET ¢ O¥ AE g awar 2
W alts & A T g

To TW wAEY ®ifgar @ wemy
wgrza, & faaw 197 % weawa =gawdr
w1 AEME ITET ARG

wEIW AL I5EY )

Bhri Tyagl: How does it arise? It
is not on the Order Paper.

o Tm AAWT wifgar ;o wfaue
Fr g 74 WYX 75 faeg ave aqaTd
? fr affoe s fafaeed Tutéz &
wit w17 #1 frafg s & agar 3
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qaR A gt fear oF safar @
agi 9% #EETO AL T & ) 9aM Har
FT g1z § arfY w7 A wepafy gRix
#T ot s mE waag g & B
faa ai% & gam T4 € f3afas
gagy & 341 ald y gr AdT 1 2
AN gT HAr & Fowr A7 et ¥
F0X 54 AT #1 faradr wadr
gq Ty ¥ & am #1 $ufasra &
oF Fat aFar wr g .

TN HEWW : ATET WTR W17,
a1 gur ?

To T WAL Wit : 77 gafAy
far qz w4t awar Arze 3 g4 24 H
a1 &a faar 30 & uF fzmmr 7 o
a1 9af§ gua 94 9T @A TN 410 qG
faerr T a@ H o 2 | .

ASAR AFAT | Fo AIZH T wATH
& T%T A4 95 qHAT |

WMo TW AT AMfgm : 97T qI
g iarfas feafa ar aqar &7 afan
oW WAy 0 A1 Ad, @A)

s asa g 19 ¥ A wegmr &
Afew af|y

Ay fomd:  Afew faar gar
g

werw gy ¢ faar g g @Y SR
|y M ®fF g9 A@ & gwEw ar
qg AT IT@T AT AwHAl §

o T wAY Afgwn : F aref
ddarfrs feafy oo % sty <a@ar

RO U S

oo wEtwg ¢ o AP g adw ¥
oY Al I&T &R | A gAEE |
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STATEMENT RE: DELICENSING
OF INDUSTRIES

The Minister of Indusiry (Shri D.
Sanjlvayya): Sir, I made a state-
ment on ... (Interruptions.)

STPeT WA v (3[E) o K
g Afm fzar ar f

WER WEWT . WTEY, WiET 0 §X
A § & afl g7 awar |

oY gww w wewrw ¢ wifav &5
TE g7 7w 7

WSW WERQ . AT § AT

stgeR T oo : § 7 oF
A HeeAgw . .
wwﬁqha:wmﬂwm

T 35| AT dafraear |
Bhri D. Sanjiviyya:......

ot ug femd (g77) : mf@r =g
g e ! g A1 &) fF =@ w4
W@re ! oTAANF T FAIE a9
¥ sa1 ey ¢ fama SAaTEr o sar
@ R R AT AR AT EwR

WoOR AEWT W 9F0 AT T E
I AW GAT AG E AR IEARE H
za fair i g &

He will kindly read it very slowly

and distinetly. . . (Interruptions). It
may be laid on the Table of the
House.

8hri D. Banjivayya: 1 lay it on
the Table of the House, [Placed in
Library. See No. LT-7209/66].
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Shri S, M, Banerjee (Kanpur): I
rise on a point of order. EW i
w1 zz aff www oo
T W E, %W ¥ AL F WX
T ¥ gs Agr £ 3@ F AN
gagram ¥ A i fFag ¢F T A
am F
weaw wg - & i wg faar g fe
g TH zaA W &7 2TIA 7Y @ 3 4T
FEa v Ay fam g Wt deac wigE
F1IA T art & 79 FG AGH G 4 |

ot vy femq: w1 oAl R o@g
s w1 g% W Adf @ 7 fagg avar
TR TRTET @R

oft §o ®WYo WAN] © WTET qUTT H
T 7Y wra & 7

12.48 hrs,

PRODUCE CESS (AMENDMENT)
BILL*

The Minister of Food and Agricul-
ture, Community Development and
Cooperation (Shri C. Subramaniam):
Sir, 1 move for leave to introduce a
Bill to amend the Produce Cess Act,
1866.

Mr. Bpeaker: The question is:

“That leave be granted to in-
troduce a Bill to amend the Pro-
duce Cess Act, 1966.”

The motion was adopted.

Shri C. Sogbramaniam: Sir, I in-
troducet the Bill,

*Published in Gazette of India Extrordinary, Pnrt 11, section 2, dated

14th November, 1966,

CrEiae (BT

{Introduced with the recommendation of the Pruld:nt
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12.47 hrs,

METAL CORPORATION OF INDIA

(ACQUISITION OF UNDERTAK-
ING) BILL

The Minister of Mines and Meta's
(Shri 8. K. Dey): Sir, I beg to move*:

“that the Bill to provide for the
acquisition of the undertaking of
the Meta] Corporation of India
Limited for the purpose of enabl-
ing the Central Government in the
public interest to exploit, to the
fullest exlent possible, zinc and
lead deposits in angd around the
Zawar area in the State of Rajas-
than and to utilise those minerals
in such manner as to gsubserve the
common good, be taken into consi-
deration.”

Hon, Members are already aware of
the background of this matter, My
esteemed colleague, Shri Sanjiva
Reddy, while moving the earlier Bill
in November, 1965, described at some
length the circumstances which com-
pelled Government to acquire the
undertaking of the Metal Corporation
of India. I shall, therefore, only
briefly recapitulate the events leading
up to the decision of Government to
take over and rup this Undertaking
as a public sector project.

The ancient Zawar Mines which
were relatively unknown or in disuse
were opened up by the Utilisation
Branch of the Geological Survey of
Indiag during the las;y world war, Later
in 1944, a private company, Eastern
Smelting and Refilning Co., obtained
lease over these areas, Subsequently,
this Company promoted a new com-
pany called the Metal Corporation of
India Ltd, and a regular lease was
obtained in the name of the Metal
Corporatiop of India in 1950. The
Metal Corporation of India worked
thege deposits on a very modest scale
since 1050 and even in 1960 the pro-
duction was only 5,00 tonnes per day.
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In January 1960 this company ob-
tained gn lndustrial Licence to set up
a 15,000 tonne capacily Zinc Smeltes
at Udaipur including corresponding
development of mines and recovery of
bye-products. In May 1961 Industrial
Licence was amendeg to provide for
establishment of g 18,000 tonne capa-
city smelter and corresponding quanti.
ties of bye-products. The whole pro-
ject was based on the assumption that
about 1400 to 1500 tonnes of ore per
day containing about 5 per cent zinc
would be necessary for the production
of 15000 tonnes of metals, However,
it wag later on found that the average
grade of the ore woulg be only about
3.5 per cent. These two factors—
increase in Smelter Capacity and drop
in grade of ore— led to the increase of
project estimates from Rs. 670 lakhs
to Rs. 1263 lakhs, The company how-
ever did not make arrangements for
finance before embarking on this pro-
gramme of expansion. It was only
towards September 1963 that the Cor-
poration came up with the revised
Capital Estimates involving gn increase
of about Rs. 593 lakhs. The company
initially suggested that it shoulg be
granted a loan of Rs, 3 crores to
finance the additional expenditure and
that it would fing the balance of
finance through additional equity and
internal resources. Subsequently, im
July 1964 the company raised the re-
quirement of loan to Rs, 6 crores.

At this stage it may be mentioned
that the Industrial Finance Corpora-
tion had by then already granted a
loan of Rs. 1 crore and stood gua-
rantee to the extent of Rs. 45 crores
in- respect of equipment ordered on
deferreg payment terms, Thus, in
effect, the company wanted to cons-
truct a project costing Rs. 12.63 crores
with a loan flnance of Rs. 11,5 crores,
wiz, practically with no resources ot
its own: quite an extraordinary phe-
nomenon. Government examineq in
detail the techmo-economic aspects of
tpe project and came to the conclu-
sion that the company woulg require
another Rs, 7 crores in addition to the
loans already granted for bare comple-
tion of the project, In spite of this, in

*Moved with the recommendation of the President.
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view of the gtrategic importance of
lead and zine, Government were pre-
pared to assist the company in all
possible ways consistent with the
public inferest. Bug the company had
already failed to meet instalments of
repayment that had fallen due. The
company was &lso unable to pay the
customs duties and port dues gnd even
take delivery of the equipment which
it had ordered and which had arrived
at the Bombay FPort, The company
was unable to raise any amount of
equity capital of its pwn. There was,
therefore, no justification or basis for
granting any additional loans.

At this point 1 might make 5 refe-
rence to a question on which the com-
pany has made g lot of propaganda,
namely, prices given for zinc gnd lead
were low and that therefore the com-
pany wag starved of resources, The
company has challengeq the validity
of the executive orders issueg by
Government in this regard in a court
of law and the matter is sub-judice. 1
will not, therefore, refer to any point
at issue before the Court but would
like to mentiom that the company was
all along gllowed free sale of its lead
production. It had been realising ex-
orbitant prices for lead (for example
it sold lead at Rs. 4200 to Rs, 4400 per
ton during 1064 when the imported
material could be obtained at about
Rs. 1400 to Rs. 1600 per ton), Ewen
the price of zinc which was fixed in
accordance with the advice of the
Tariff Commission was higher than
that at which the steel companies, to
whom this zinc metal was allotted,
could have imported the material.

Regardless of this controversy,
Government were anxious to fing a
satisfactory method of helping the
company to get on with the project.
Negotiations were held with the Metal]
Corporation of India for more than
a year, The representatives of the
company continued to harp on their
demand of g Joan of Rs. 6 crores, al-
though they were unable to raise
any equily finance of their own, The
question of acquisition by an agree-
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ment was also discussed but no accept.
able basis could be found. It became
abundantly clear that while the com-
pany was not in a position to raise the
necessary finance of its own it some-
how expected Government to grant
financial accommodation to it on its
own terms, because zinc was scarce
and Government was keen on the pro-
motion of indigenous production.

‘While negotiations were in progress
the financlal position of the company
became very precarious, Not only did
it fail to meet the repayments that had
fallen due, it failed to fing funds to
clear the consignments of imported
machinery from the Bombay Port.
The construction contractors stopped
work and the French consultantg left
and the entire project came to a stand-
still. On the other hand the Pakis-
tani aggression forcefully underscored
the vulnerability of defence effort to
scarcity of lead and zinc and added a
compelling urgency to the need for
producing zinc metal from our
own mines in Rajasthan, It was 1n
these circumstances that Government
was forced to undertake acquisition
by enacting special legislation, viz
The Metal Corporation of Indig (Ac-
quisition of Undertaking) Act, 1965
(No, 44 of 1865).

As the House is aware the wvires
of this Act was challenged in the
Punjab High -Court. The High Court
delivered its judgment on 14-3-1966
declaring the said Act to be violative
of Article 31(2) of the Constitution,
because in its opinion the principles
laig down in respect of one particular
item, namely, plant, machinery and
other equipment in Parg II(b) of the
Schedule to the said Act were not
relevant principles and could not en-
sure the payment to the owner a just
equivalent of the properties acquired,
as required undep the Constitution.
As the judgment related to interpre-
tation of Article 31(2) as amendeg by
the Constitution (Fourth Amendment)
Act 1954, the Union of India preferred
an appeal before the Supreme Court.
In g judgment delivered on 5-0-1986,
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the Supreme Court upheld the decision
of the Punjab High Court and declared
the said Act as unconstitutional.

In this connection I shouly like to
emphasise that the High Court or the
Supreme Court did not question the
bona fides of the legislation. The only
point on which the Courts found the
Act bad in law was concerning the
principles laid down in Parg II(b)
of the Schedule for determination of
compensation.

That the acquisition was in public
interest has been admitted by all.
Zawar mines are the only important
zinc source in the country and it is a
matter of national importance that
their potential should be developed
without any delay. The Metal Cor-
poration of India who held the area
on lease digd not have and could not
muster resources for the purpose.
They held the mines for over two
decades and in spite of it their total
achievement did not go beyond the
present rate of production of 5000
tonnes of zine metal per annum and
that also from concentrates which had
to be sent gbroad for smelting.

The events subsequent to 22-10-1965
—the day of acquisition—have amply
vindicated the acquisition. Construe-
tion work Wwhich had come to a stop
was restarted after overcoming nume-
rous difficulties.

Shri Harli Vishnu Kamath (Hoshan-
gabad): Sir, on a point of order. Be-
fore you leave the Chair, may 1
mention it? The Minister hasg been
reading hig written speech; he can
make it a little more interesting by
interspersing g few observations off-
hand, ex tempore. He need not read
it mechanically; it becomes very
boring.

Shri 8. K. Dey: 1 am sorry; 1 will
make it completely er tempore when
1 answer the points raised. But here,
because there are many law points. ...

Mr. Speaker: Order, order. The
Minister has the right to make his
own speech like that.

1888 (SAKA) Corporation of
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Shri Harli Vishnu Eamath: But he
can look at you, taking his eyes off
the script, off and on.

Mr. Speaker: The Minister might
continue his speech,

13 hrs,

[SHRI SHAM LAL SARAF in the
Chair.]

Shri 5. K. Dey: The shaft sinking
work had stopped in August, 1864 A
fresh contract for this vital job has
been signed with a competent engi-
neering firm and the work is going
ahead. Consignments of machinery,
plant and equipment lying uncleared
in Bombay docks since 1964 have been
cleared, brought to site, checked and
are being erected. The French consul-
tants who had gone away because of
complete stoppage of work are coming
to resume the work shortly. A new
agreement has been already signed.
All old liabilities have been settled
and a measure of confidence has now
been infused in the minds of credi-
tors, staff, labour, etc. By 31-8-1966 a
sum of Rs, 5.68 crores had been made
available to Hindustan Zinec Litd., the
Government Company, in charge of
this project for restarting untnished
jobs and undertaking new develop-
ment tasks.,

After the acquisition of fhe under-
taking had been held invalid by the
Courts, it became urgently necessary
to provide a legal basis for all actions
faken by the Centra] Government and
the Hindustan Zinc Ltd. gince the date
of original acquisition, i.e. 22-10-1965.
1t would have been highly detrimen-
tal to the public interest to pull out,
stop the construction work in progress
or|and let the project revert to the
chaos it was in, under the old mana-
gement, The judgment of the Supreme
Court was delivered on 5-9-19686 and
the last session of the Parliament
concluded on 7-9-1966. It was there-
fore hardly possible to come to the
Parliament with fresh legislative pro-
posals. In the circumstances the Pre-
sident had to promulgate an Ordinance
on 13-9-1966 acquiring the under-
taking with effect from the date of
the original gequisition i, 22-10-88
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I should like to say a few words
about the principles of wvaluation of
plant, equipment and machinery
which is the main ground of challenge
to previous enactment, These items of
equipment are to form part of a pro-
ject which is yet to be completed and
taken separately and by themselves
would be of no genera] interest. Fur-
ther, the project itself was incom-
plete and even in a completed stage
would be unique. The value of this
equipment, therefore, could not easily
be determined by comparison with
other projects or with reference to
the marketability of the equipment.
Therefore, very careful study was
made and earnest attempts made to
arrive gt an equitable basis 67 valua-
tion. Ultimately it was Telt that there
could be no fairer basis than to pay
the actual amount spent by the Metal
Corporation of India on the acquisi-
tion of new plant and machinery.
These constitute the bulk of the
assets of the undertaking. As far as
old plant machinery and equipment
were concerned, it was thought that
as they were old and had been in use
for several years, their value, depre-
ciated under Income Tax Laws, would
be a fair basis for valuation. Hence
the provisions of the old Act. These
old and worn out items of equipments
are comparatively a small part of the
total assets, The Courts have, how-
ever, held that these princlples can-
not ensure just compensation; but they
have not given any positive indication
of what should be the basis of valua-
tion. However, after a careful study
of the Supremp Court's judgment we
came to the conclusion that it would
be fair and equitable to pay the com-
pensation on the basis of value at or
about the time of the acquisition and
that such value should be governed
by conditions prevailing in the mar-
ket. I have already referred to an
inherent difficulty or arriving at a
market value of the special purpose
plant and machinery, as in this case,
designed for this particular project.
However in dererence to the views of
the Courts we propose to make an
effort to determine such a wvalue. In
case of difficulties or differences of

KARTIKA 23, 1888 (SAKA)

Corporation of
India etc. Bill
opinion a reference will be made to
the Tribunal so that a fair and accept-
able valuation can be arrived at. The
tribunal would consist of a High Judi-
cial Officer.

2816

8hri Hari Vishnu Kamath: What
do you mean? A High Court Judge?

Shri B, K. Dey: Yes. It means from
the judiciary, a High Court or Sup-
reme Court Judge.

Mr. Chairman: Not necessarily a
High Court Judge.

Shri Hari Vishnu Kamath: He does
not want ‘to commit himself.

8hri 8. K. Dey: It will be so.

It is hoped that the valuation would
be fair and just to the Government
as well as to the company.

As acquisition would have retros-
pective effect, provision has been
made for payment of interest on the
value of net assets as they stood on
22-10-85.

In conclusion I should like to assure
the House that the proposed mode of
compensation has been evolved with
due regard to the judgments of the
High Court and the Supreme Court.
I may also add that Section 10 pro-
vides for compensation being deter-
mined by agreement. I have already
initiated action for working out the
compensation and a special team of
officers wil] be puf on this job. It is my
intention that as soon as this prelimi-
nary work of valuation has been done
a ncgotiating team should be formed
to negotiate and come to an agreed
settlement on the amount of compen-
sation with the Metal Corporation of
India. T hope it would be possible to
arrive at a mutually satisfactory solu-
tion through such negotiations and a
reference to the Tribunal would be-
come Unnecessary.
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1 would offer my apology to Mr.
Kamath for the fact that I had to
pursue a method of presentation
totally alien to my nature. But the
hon. member wili understangd that this
is a highly controversial subject and
anything thag I say here may be
quoted in any furfher possible litiga-
tion that may arise. One thing I cdo
not claim to know anything about is
law. Therefore, it was necessary for
me to be caufious and 1 saw no other
alternative but to read from a type-
script. 1 am sorry for that.

I commend the Bill for considera-
tion and approval by the House.

Mr. Chairman: Motion moved:

“That the Bill to provide for
the acquisition of the undertaking
of the Metal Corporation of India
Limited for the purpose of en-
abling the Central Government
in the public interest to exploit,
to the fullest extent possible, zinc
and lead deposits in and around
the Zawar area in the State of
Rajasthan and to utilise those mi-
nerals in such manner as to sub-
serve the common good, be
taken into consideration.

Shri Harl Vishnu EKamath: What is
the time allotted?

Mr, Chairman: Two hours.

Shri Harli Vishnu Eamath: Tt
should be at least 3 hours.

Shri S. M. Banerjee (Kanpur):
Sir, normally we do support the
taking over of anv private concern by
the Central Government in the larger
interests of the country and for the
efficient running of that concern. You
will remember that the previous Bill
which was brought before the House
was criticised by almost all ths mem-
bers starting from my respected friend,
Mr. A. C. Guha to myself. Practically
all party speakers spoke against the
Bill. I still remember the statement
of my hon. friend, Shri Daji, who
said that this is nothing but prostitu-
tion of nationalisation.
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Shri Hart Vishno Eamath: On a
point of order, Sir. I am sure you will
agree that the opener of the debate,
particularly if he is from the opposi-
tion must have quorum in the House,

Mr. Chairman: The bell is being
rung.

The Bell has stopped ringing. There
is no quorum yet. The Bell may be
rung again.

There is quorum now. The hon.
Member, Shri Banerjee, may continue
his speech.

Shri 8. M. Banerjee: Sir, I was say-
ing that [ still remember the expres-
ston used by my hon. friend, Shri
Daji, when this matter came up be-
fore this Housc on the last occasion,
when the Ordinance came before this
House, where he said that this is
nothing but prostitution of nationali-
sation.

Sir, we pointed out on the last oc-
casion why the Ordinance was issued
by the Government and why this Bill
had to be brought. The history of
this minor corporation, this Metal
Corporation of India, is very old. This
particular Ordinance has a history be-
hind it. One of the biggest indus-
trialists of this country, who has =
pull 1n thiz Government. wanted to
have a majority share in this Metal
Corporation of India. Because the
Managing Director and the other
directors of the Corporation refused
to oblige this big industrialist Mr.
Birla, he brought pressure on the
Government and this Ordinance was
brought. It was amply explained in
this House that no fruitful purpose
would be serveq by nationalisation
only of this minor corporation unless
all the concerns of non-ferrous me-
tals are nationalised. This was the
main question raised during that dis-
cussion, and it was very ably men-
tioned by my hon. friend, the Chair-
man of the Estimates Committee Shri
A. C. Guha. It is most unfortunate
that Shri 5. K. Dey, for whom I have
the greatest regard, is piloting this
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Bill knowing fully well that this
House or the Members of this House
are opposed 1o this Bill. As I said, be-
cause the Metal Corporation of India.
because the persons who are runmng
this concern, could not oblige a parti-
cular businessman who has a pull with
this Government, this Ordinance was
brought and this Bill is now brought
to replace it. That is why the Ordi-
nance was opposed and mow this Bill
is being opposed.

Even after two Judgments of the
High Court and the Supreme Court
this Bill has been brought. The Su-
preme Court gave a judgment—I
speak subject to correction—on  6th
September 1966. I agree with the
hon. Minister that that judgment only
related to the quantum of compensa-
tion. But why was this Bill not
brought then? We had over six or
seven days then. Why could not they
bring this Bill then? I want an answer
from the hon. Minister.

When the country is facing almost
an economic crisis, how can it pay Rs.
30 crores compensation to the Metal
Corporation of India? What this pub-
lic undertaking has been doing is evi-
dent from the Financial Memorandum
where it is sald:

“It may, however, be mentioned
that as on 31st March, 1965 (the
latest date for which balance-
sheet is available) the total paid
up capital and the reserves and
surpluses of the Company were
of the order of Rs. 2.98 crores, and
besides the Company had taken
secured loan of the order of Rs.
4.99 crores and unsecured loan of
the order of Rs. 1.28 crores.”

Out of this Rs. 5 crores spent by this
Government about Rs. 4.36 crores were
spent only for clearing back-loans.
It is a peculiar thing. Government has
spent about Rs, 5 crores—more than
Rs. 5 crores but Rs. 5 crores at one
time—and out of that, 80 per cent has
been spent only for clearing back-
loans. When this concern was re-
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commended a Joan of Rs. 4 crores by
the techmical committee duly recom-
mended by the Plannng Commission,
why was not that amount paid?

1888 (SAKA)

I am all for nationalisation. 1
want nationalisation of al] key indus-
trics, especially of metals like zinc
which are much needed in the coun-
try. That should be nationalised. But
nationalisation at what cost? After
passage of this Bill if agreement is
not arrived at, what will be the
amount of compensation? It is said
that it will be referred to an impar-
tial tribunal. The Tribunal wii] be of
a retired High Court Judge or some
other member. I do not Mipute any
motive on any member of that Tri-
bunal. But what were the provisions
made, apart from compensation?

Immediately after the take-over
the first Managing Director of the
Hindustan Zinc Limited declared in
a Press conference that the zine
smelter would be put into operation
on and from November 1965, In August
1966, the succeeding Managing Direc-
tor declared before anothier Press con-
ference that the zinc smeller would
be put inte operation on 1st January
1967. Still T doubt wvery much whe=-
ther any agreement has been reached
with the French collaborators. A team
of French collaborators were to visit
this country—supposed to be experts—
visit this project, talk to the Gov-
ernment and enter into agreement, I
want to know whether any agreement
has been reached® with the French col-
laborators; if so, whether a copy of

the agreement will be laid on the
Table of the House.
Now 1 come to the quesition of

compensation. What will be the amount
of compensation? 1f the date is chang-
ed, if the date alter devaluation is
laken into account, it will be to the
tune of Rs. 32 crores to Rs. 40 crores.
can this Government pay Rs. 32 crores
or 40 crores to the sharcholders at
the eost of the public, at the cost of
the tax-payer who has paid through
his nose?
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Mr. Chalrman: He should conclude
now.

Shri 8. M. Banerjee: Sir, I may be
given another five minutes.

Mr. Chalrman: Only two minutes,

Shri B. M. Banerjee; There will not
be many speakers on this Bill.

Mr. Chairman: That is to be seen.
Only two hours are allotted for this.

Shri Hari Vishnu Eamath: But
there is one hour up your sleeves.

" Mr. Chalrman: That will depend on
the enthusiasm ol the members. Now,
he should try to conclude.

Shri S. M. Banerjee: I will invite
the attention of the hon Minister to
the arbitration award given in the
case of Jessop & Company. What is
that award? Rs. 160 for each share.
It means that Shri S. P. Jain and
other shareholders are going to get
about Rs. 26 crores as compensation.
Is it worth that? If it is so important,
for defcnee purposes in an emergency,
I would like to know the amount of
zinc from this mine which was used
during the Chinese aggression and
during the Pakistani aggression, 1
doubt very much whether any zinc
from this mine was used during that
period.

So, I feel that this was taken over
with the mala fide intention, because
the then Minister was interested in
big business., That is why it was taken
over. Because the persons who are
controlling this unit did not agree to
the pressure; they could not be bul-
lied, politically. moraly or socially;
they did not agree to the terms and
that is why it was taken over. 8o,
the hon. Minister has to answer 1o
this House, and through this House to
the entire country, whether this Gov-
crnment is in a position today to pay
Rs. 30 crores or 40 crores of compen-
sation. If they cannot pay it, wha!
is going to happen?
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Could we not possibly have an
agreement? Let them have an agree-
ment with the concern, with the
Managing Director. Let there be equal
shares and let there be an attempt to
run this concern on a joint venture
basis. Because, otherwise the country
will not be able to pay Rs. 30 crores.
I hope the hon, Minister will apply
his mind to this problem and do the
needful. I hope he will ensure that
the hard-earned money of the tax-
payers is not wasted merely on the
basis of the whim of a particular
Minister, who is now not in the Min-
istry. With these few words I would
request the hon. Minister to throw
some light on this particular aspect of
the point.

Shri 5. K. Dey: If I may ask for an
elucidation. . ..

Mr, Chalrman: He may do that at
the end.

Shri V. B. Gandh] (Bombay Central
South): Mr. Chairman, I am surpris-
ed at the attltude that the previous
speaker, Shri S, M. Banerjee, has
taken. He has been going off some-
what at a tangent. So far as we are
concerned, we support this Bill. We
also endorse the action that the Minis-
try has taken in having the President
promu'gate an Ordinance, Action has
been taken very promptly and, I am
sure, promptness was called for in a
case like this, because what was in-
volved was the activities of the under-
taking, and this could not be allowed
to be interrupted.

We all know that India does not
possess adequate quantitieg of indigen-
ous lead and zinc and it is very
important that the mining and
development of the project
should not be allowed to be interrupt-
ed. That is what the administration
has  achieved. The zinc smelter,
which has now been promiseq and
towards which efforts have long been
directed, is yet to come and we have
to see that it is achieved without much
further delay for after all, a zinc
smelter will help in saving valuable
foreign exchange . It was also neces-
sary to do something about it be-
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eause already a considerable invest-
ment has been made in the acquisition
of this undertaking. Something like
Ks. 453.5 lakhs has been invested in
the capital of the new company, the
Hindustan Zinc Limited, and also
something like Rs. 2,65 crores has
been invested in advances to that com-
pany.

This malier was taken to the courts
by the Metal Corporation and the
Government did very well in going
in appeal before the Supreme Court.
The courts have considered this matter
and we all know that the courts have
nol questioned the boma fides of this

legislation; nor have they ques-
tioned the competence of this Par-
liament in undertaking legislation

of this kind. The dispute really arises
wut of the principles whith have been
laid down for determining the amount
of  compensation to bhe paid to the
Mrtal Corporation of India. The
principles for determination of com-
pensation have bven laid down in the
1985 Act. They ure being repeated in
the present Bill, of course, with neces-
sary changes in the light of the judg-
ment of the courts.

1 have nol had the opportunily to
go through the judgments of the
courts, but 1 have read the two Sche-
dules, the onc appended to the 1085
Act and the one appended to the
present Bill. Reading the two Sche-
duler together, one feels thay the

question involved really was whether
1he compensation wi!l be determincd
un the principle of aclual cost and
writlen down value of the property
taken over or on the market- value
of the properly and assets taken over.

1 for one do not quite understand
how Government! came to think of
offering the actual cost incurred by
the company in acquitring the plent,
machinery, equipment etc. and also
in asking the meta) Corporation to ac-
cept the written-down value according
1o the Income-tax Act. We should
readily comcede, in fairness, that the
_present circumsthnces are such that.
no company would be agreeable to
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accept under these circumstances the
actual cost as the basis of calculating
compensation,

What is the situation ip the country
today? Let me take g very simple
1llustration. Let us say, there is a
spanner and a screwdriver, two very
simple tools, and suppose that the
Metal Corporation has a numbe, of
spanners and screwdrivers to be turn-
eq over to the Government who ac-
quire this undertaking. Screwdrivers
and spanners, even if they are used,
are not easily worn out gnd they do
not become useless through use. A
present screwdriver old or new will
feteh perhaps five times the price that
it cost the Metal Corporation when it
was purchased by 1t, say, about ten
vears ago. Screwdrivers and span-
ners are scarce today. They gre giffi-
cult to obtain and their imports are
restricted; therefore, their value is
rerlainly not what it cost the Meta!
Corporation len years ago when it
purchraged the tools,

In view of all these things, I was
just wondering whether the Govern-
ment has had any experience of such
transactions, of acquisition of under-
takings in which they have offered
compensation on the basis of actual
cost and written-down wvalue, in any
previous instance. I they do not
have any experience or instance of
that kind, of previous offers made and
accepted, it is rather surprising that
Government should have thought of
maoking such agn offer this time. Per-
haps, from the very beginning the
market value, which is the principle
which now the courts have also
agreed to, namely, that the market
value should be offered to the Metal
Corporation, that should have been
offered and that would perhaps have
saved us the trouble and the expense
of litigation.

Dr. L. M. Singhvi (Jodhpur): Mr,
Chairman, thre story of the Bill before
us 15 a story of delays and hurried
Ordinances and of leisurely amending
legisiation. Unfortumately, the doubts
expressed by some of us al the time
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when the Ordinance was being debat-
ed and when the original legislation
wag dlscussed here in the House have
come only too true.

Although the take-over was effected
on the 22nd October, 1985, it seems
that very little progress has been ac-
complished so far. From the financial
memorandum appended to this Bill it
seems that a sum of about 212 lakhs
had already been spent between 22nd
October, 1965 and 10th January, 1966,
and from the reports that I have it
seems that this company has very
little to show for it on the credit side
of the ledger,

1 do not know if all the information
that 1 have received 1s corréct or not,
but jt that is correct, it is 3 matter of
considerable  dismay and-: econcern
among us. For example, we zre told
that although considerable time has
elapsed, very little progress has been
made in getting the whole thing go-
ing in the way In which it was promis_
eq to this House that it would be got
going. Iy seems that in spite of all
this time that has been spent, even the
foreign collaborators have not mate-
rialised on the scene and there is cvi-
dence to show that the machinery
which was supposed to be imported
angd installed here was insfalled with
considerable delay and tardiness.

1t seems that through this Bill a
mistake is sought to be rectified and
this is welcome. Thig is gs it should
be in a democratic system of govern-
ment, that is, when the Government
s told by the Supreme Court that a
eertain part of the Tegislation or a
certain enactment is ultra vires of the
Constitution, is bag in law, the Gov-
ernment comes to this House to rectl-
ty the situation, It js only right that
in B case such as this the hon. Minis-
{er disclosed to us also the extent and
the magnitude of the financial stakes
of the country in this undertaking.

It seems to me quite clear from the
financia] memorandum appended to
thdg Bill as also from the statement
of the Minister that the stakes are
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very considerable and very signifi-
cant, and unless we are promised that
this unit will function efficiently and
effectively, I think the House would
continue to feel a considerable measure
of concern.

I am told that the lines of manage-
ment control have not altogether been
clear ip this unit, that a managing dir-
ector, who was appointed for this pur-
pose, stayed most of the time in Delhi
rather than going to the scene of ope-
rations, that even now, apart from
considerable labour unrest for which
the management is not necessarily and
always responsible—I concede that--
in terms of management and effective
funetioning of the unit there js much
that is left to be desired. I hope that
the Minister, when he rises to reply
in this matter, would be able to clear
the atmosphere in this respect and
would be able to tell us somewhatl
more about the functioning of the com-
pany so far, about the magnitude of
our stakes in this new company and
how efficlently or how inefficiently
this unit has functioned since itg take-
over because it seems to me that what
we are embarking on is a fairly large
acquisitioneq undertaking and unless
the economic justification is put for-
ward before this House, the House
would not be justifieq in concurring
with the Government merely because
they are seeking to rectify a situation
which the Supreme Court has declared
io be untenable.

It seems to me that the provisioo
of g tribunal in the present Bill is a
welcome provision, If no agreement
can be reached, that would perhaps
be the =anest and the most effective
way of arriving at a financial settle-
ment in respect of thig nationalised
unit. But I hope that things can get
going fast enough in the matter of
functioning of this ynit. When I rais-
ed this question on the last occasion,
some Members of the House and, [
am sure, the hon. Minister would re-
call that it was conceded on behalf
of the Government—I believe, it was
my hon. friend, Shri T. N. Singh, who
conceded it in the course of the ques-
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tions that I put—that the Government
had been put to a loss of nearly g
erore of rupecs in foreign exchange
because of the delays in respect of
this unit. I think, that is a matter of
record. 1 should think that continued
delay and inefficiency in a unit such
ag lhis which, according to the Min-
ister and rightly, is a unit of national
importance—it is important also in
in our defence effort—are dispensed.
Therefore. I hope that the
Government is ablg to give a complete
justification on the basis of the func-
tioning of the unit as well as what is
proposed to be done about energising
the functioning of this unit in the
near future.

Shri Narendra Singh Mahida
(Anand). Mr, Chairman. Sir, neces-
aity is thg mother of invention, Seo, I
put this Bill #s a necessary measure
for lead and zine, because if we were
not shurt of lead and zine, I do not
think the Government would have
been keen to acquire a company and
pay a heavy compensation to it. But
eur defence and other needs are so
urgent that they have brought about
this Bill and taken possession of the
Metal Corporation.

1 weleome this Bill, T am glad that
in clause 5, they have made some pro-
visions respecting officers and em-
ployees of the company. That is a
wise decision and we are assured that
we shall not changy them overnight
because we have taken over the com-
pany.

In clause 6, we have provided that
Directors and managing agents are
not entitled to compensation, Com-
pensation as a whole of course, the
Tribunal will decide. But the manag-
ing agents will not be able to force
a decision on us. There is a new
trend of our policy, whereby we are
doing away with the managing agency
system and enforcing s decision on
them. That is a quite correct one.

Clause 7 is a very important one
in which there is a provision for duty
to deliver possession of property ac-
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quired and documents relating there-
to. ] have seen in respect of some
companies, when we took over the
companies, the managing agents do
not handover their documents and
agreements. There is the well-known
case of the Jayarli Shipping co. in
which we had to run after the manag-
ing agents to acquire important
papers.

In clause 9, weg have incorporated
the right of Government to disclaim
certain agreements because there are
various agreements with various com-
panies which they have made for
their interest. which the Government
mayv not take over.

The most important clause is 10
which provides compensation for ac-
quisition of the undertaking. Any
democratic Government will nol take
over properties without paying com-
pensation. It is a very wise decision
that the Government have appointed
a tribunal to look into this, and when
there is a case of difference of opinion.
we shall be able to straighten up the
affairs,

With these words, 1 wish the com-
pany a long life and wish that fer a
number of yeurs, it produces lead and
zinc which are very necessary to us.

=t o hom{mﬁ)!”lﬂ-
afa s, & fr des :1TmA N%
ifenr( dfaafsom ww wreefm)
fa=, 1966, %1 7w T W17 FAE
wdT # wod 9 faw1T e <
g

ST #1 ERTH A §¥ET &
orr 3 gura fedeq fauréiiz §, 72 &
Wi s & 1Y & @A O @@ ¥ A6
T 12 ¥ wafsd ag <t a1 fr oy
F2H ISTUT XY | T TF ICAT GAT-
2 7, A ETy TEW FTAT QI GO
adt frar s farereft i Y 3w ofY
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Ay & qanrg gré FE # S T
qHiE gI§ F1€ A 14 ®IA, 1966 &
Gawr 2y gu 577 e ag ww FEEguw
¥ wiiewar 31(2) ¥ AR F@TL
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wrE glegr # avs ¥ gim v ¥
© qur7 grE A F FaF ¥ faars wdiw
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5—6-AR & AFXAZ ¥ gFTT TTE FE &
GHF &1 HiZ163 fFar W1 94 vae &1
saFdizgraT femar fear @
é it #1 F7 foar qar §0 IAR
Tz TAARZ ¥ 18 AT wf T af
7z ara fear wa# & ag 19 famq Y
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HET WAL )
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Shri S. K, Dey: Mr. Chairman, Sir,
I am sorry that my friends from the
Upposition who had raised quilc a
number of questions are not here to
hear my reply.

Mr. Chairman: All the same, it is
recorded.

Shri 5. K. Dey: As | have stated
carlier and, as the House 15 fully
aware, it is not that we arc acquinng
the company for the first time. The
company was acquired in the year 1965
and it is in operation under hundred-
per-cent Government control. So, I
could not quite understand what my
friend. Shri S, M. Banerjee, had in
mind when he wanted us seriously to
consider whether it is worth-while
acquiring this or nol acquiring this.
It has been taken possession of and il
is under operation and it fits strict!v
into the pattern of policies followed
by the Government in regard to mining
and exploitation of non-ferrous me s,

What we have to consider is whe-
ther this Bill, as it has been presented,
complies with the requirements
envisaged by the judgment of the
Supreme Court. We have studied this
matter very thoroughly in the Minis-
try of Law and elsewhere and we are
convinced that what has been provid-
ed for here will constitute adequate
compensation to the original owners.
1 am very sorry that Shri S5 M.
Bancrjer repeated the allegations that
this undertaking was taken over be-
cause of some pressure from Birla or
somebody else and that the intentions
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#f the Government were mala fide.
The fact that no private individual,
big or small, anywhere in the country
has anything whatsoever to do with
this Corporation and that it is rumn-
ning as a hundred-per-cent public-
sector organisation ever since it was
taken over will vindicate the position
of the Government as was enunciated
by my estecmed predecessor when he
introduced the Bill in the first instance
in the year 1965.

Shri S. M. Banerjee raised the ques-
tion that the Supreme Court's judg-
ment was given on the 6th September
and why could we not introduce the
Bill beforp the Parliament adjourned.
I have already mentioned in my intro-
duction to the consideration of this
Bill that the Supreme Court delivered
the judgement on the 5th September
ang the Parliament adjourned op the
Tth September; the interval was too
short for drafting a new Bill, studying
the implications of the Supreme
Court’s judgment and bringing it be-
fore the Parliament. The ordinance
was inescapable if the undertaking
which was in operation was to conti-
nue operating without serious disloca-
tion.

Mr. Banerjee cnquired whether there
has been any agreement with the
French collaborators. T am very
happy to report that we sent a team
of our officers to France when we fail-
ed to come to an agreement with them
through negotiations by correspond-
ence and we have finalised a fresh
agreement with Krebs & Co., of Paris
and Penarroya of Paris who are the
technical consultants for this job: they
have already been paiq an advance
and the specialists of this Organisa-
tion are arriving in India before the
end of November, according to the
latest advice received from them to
supervise the work of erection and
finalisation of the smelter which s
alreadv under erection by our own
engineers,

Mr. Banerjee asked how could Gov-
ermment pay compensation after deva-
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according to the prices prevailing after
devaluation does not arise because the
Company was taken over long prior
to devaluation and the compensation
will be payable only with respect te
the date on which the undertaking
was acquired; of course, by also pay-
ing suitable interest for the interval
before we are in a position to pay the
compensation, as I have already ex-
plained.

1 have already answered his ques-
tion about the mala fide of intentions
un thg part of my estecmed predeces-
sor. I do not believe I have to labour
this point any further.

Mr, Gandhi asked whether Govern-
ment have the experience of taking
over undertakings of this type. I may
state that Government has always
been taking over undertakings from
different people: for instance the
Rchabilitation Ministry had to take
over a large number of undertakings
for rehabilitation of displaced per-
sons; the LIC. has taken over quite
a number of undertakings; and these
are being run by Government under
its eontrol.

We provided compensation accord-
ing to our best judgment, based on
past experience, but this was ques-
tioned by the High Court and later
on endorsed by the Supreme Court.
We have no escape out of what the
Supreme Court has delivered as its
judgment and, therefore, we have tried
to adjust it according to the Supreme
Court’s judgment.

Dr. Singhvi raised quite a number
of questions. He mentioned that the
story of the undertaking was a story
of delays, ordinances and so on. [
would not deny the fact that the story
of this undertaking, namely, the Metal
Corporation of India, has been one of
inordinate delays and very little action
for years togcther; for nearly 20 years.
this Corporatfon was in action and
they did very little; it was only lately
that they became alive and began te
put some ginger into the undertaking
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ang ecven that was found wanting
when heavy investments were called
for; they were totally unable to raise
the indcpendent finances necessary or
to provide the necessary management
that was called for. Since the Gov-
crnment took over, many preliminary
steps have been taken, The hon.
members of this House, I am sure, will
appreciate the fact that zince mine and
zine smelter are matters in which we
do not have much of experience in
this country and whatever expertise
we have will be more of a theoretical
nature than of a practical one because
we do not have any previous experi-
ence to go by; that has been one of the
reasons for the delay. Secondly, when
an organisation of this nature chang-
r= its management from private con-
trol to public control, there is bound
1o be a period of adjustment, during
transition, of employees, of methods of
work and of labour to the new pat-
terns of operation. Then practically
everything had stopped; as I mention-
ed in my introduction, the building
contractors had stopped work; the
contractors who were laying the shaft
had stopped work; expensive and spe-
cialised equipment and equipment
which we dop not manufacture in this
rountry had arrived at the docks and
been lying exposed to the vagaries of
the weather and not taken delivery
of for want of finance. All these diffi-
culties had to be overcome.

1 would very briefly like to state the
progress in some of the fundamental
work that had to br done. Mining
equipment wvalued =»t about Rs. 80
lakhs. which was lying in the Bom-
bay Port for two years without being
taken delivery of by the previous
management, has been lifted and been
transported to the site. As I have
already mentioned, the previous
management had given the contract
for shaft sinking work to Cementation
Company; it had stopped its work;
now a fresh contract has been finalised
with the same company after a long
tnterval of time; that company hee
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resumed its work. Lead-lining work
of the zine smelter has also recom-
menced. Water and power supplies
for the project have been cnsured
through agreement with the Rajastham
Government, A fresh agreement has
beep, signed with the French collabora-
tors and they are coming. The liabili-
ties of the Metal Corporation of India
to the extent of gbout Rs. 472.48 lakhs
were discharged by the Hindustam
Zine Limited. Then the Corporaliom
has interviewed the technical cx-
peris—whatever we could sccure im
this country through applications in-
vited through Press: selections have
been made ang technical specialiste
are coming forward to work in the pro-
ject. The question of lack of clarity
in the line of command should not arise
because we are just at the beginning
of the operation. As I have said, the
efforts of our local engincers deserve
to bo commended, Despite the absence
of adequate experience they have done
in a gond job of installing the smelter,
the concentrator and other things with
the instructions given in the books
accompanying the equipment.

14 hrs.

The House is perhaps aware that
some time ago, I think about a couple
of months ago, aboul 14 Members of
this House, bolh from the Oppositiom
and from. . .

Mr. Chairman: 1 think it would
save a little time if only the points
raised by the hon, Members who have
spoken are met.

Shri §. K. Dey: 1 was mentioning
about the visit of 14 Members of Par-
liament. They have also scen this
undertaking in actual action, and they
have made some recommendations
which we have found very useful and
we have acted on most of the recom-
mendations.

Dr. L. M. Singhvi had gaid that the
managing director was mostly =
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Delhi. I do not know. We have a
managing director in Shri Nagendra
Bahadur who has his headquarters at
Udaipur and he stays there most of
the time and we find it difficult to
get him here to Delhi, In fact, even
today. . .

Mr. Chairman: He may have seen
him in Delhi.

Shri S, K. Dey: He may have seen
his predecessor or someone else. 1
do not know,

He was asking for the economic jus-
tification for the costly project. The
economic justification is very simple.
We have to have lead and zine in this
country. If our industries, both de-
fence and others, are not to grind to
a halt in the absence of these scarce
raw maltcrials, for which we have
been almust exclusively dependent on
imports from outside, it is very neces-
sary that we should have them within
the country. If a country were to be
dependent on such scarce commodi-
ties from outside even for its defence
effort, then that is a very risky ven-
ture and I am quile sure that no one
would recommend that when we have
resources of our own which we can
develop, the country should not go
forward and do it

A question was raised about the
total implications of this and what we
were investing in this enterprise. As
ar as the total expenditure to be in-
curred by Government as a result of
the acquisition is concerned, | may
mention that the corporation was im-
plementing a project wh.ch was esti-
mated to cost about Rs. 12.60 crores.
‘The estimates had, however, been
made by corporation some time ago,
in 1963, and they would require up-
ward revision due tg dewvaluation,
damaged and missing equipment, in-
terest charges, delays in completion
atc. In addition, the corporation had
assets of the book value of about
Rs. 1.7 crores in the form of the lead
smelter at Tundoo, the mining and
milling equipment at Zawar and
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stocks of concentrates of metals etc.
The total non-recurring expenditure
involved in the acquisilion would,
therefore, be equal to the actual cost
of the implementation of the project,
namely Rs, 12:6 crores (original esti-
mate) plus the actual value of the
other assets with a book wvalue of
Rs. 1.7 crores. The total non-recur-
ring expenditure without revision of
the project estimate and at the book
value of the other assets will, there-
fore, be of the order of Rs, 14.3 crores.
The comz-n=alion pavable to the cor-
poration is included in the tolal ex-
penditure T have just mentioned. The
actual amount of compensation, how-
ever, will depend upon the valuation
of the assels and liabilities in accord=
ance cvith the principles laid down
in the Schedule.

I may mention that we have since
discovered fairly heavy deposits eof
zine and lead and allied metals in
areas oulside Zawar where the Metal
Corporation of India was operating
this project, and it is expected that
once this project gets into strides, the
concentrator and the smelter would
be in operation to their full capacity,
and that we should be able, based om
this expericnee, o expand the capa-
city to take care of deposits which
we have since located elsewhere and
which we would also be mining.

Shri Narendra Singh Muahida made
a comparison with the Jayanti Ship-
ping Co. The question of Jayanti
Shipping Co. does not arise because
this is a 100 per cent public sector
corporation with no managing agency.
‘The managing director is appoir.ed
by Government, and there is a board
of directors . . .

8hri Narendra Singh Mahlda: My
point was only in regard to the docu-
ments. The Jayanti Shipping Co. did
not hand over their documents to us.
So, 1 said that we should be careful
to have all the documents and all the
agreementa, ete, from them,
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Shri 8. K. Dey: I am very grate-
#ul to the hon. Members for support-
ing this measure and for no one ques-
fioning the bona fides of the action
taken by Government.

Shri 8, M. Banerjee: May I know
whether the market value of the as-
sets will considerably increase as on

the 13th September, 1966, due to
devaluation and whether. ...

Mr. Chairman: That point has
already ben replied to. The hon.

Member was not here at that time.

Shri 5. K. Dey: I have answered
that point already.

Shri Narendra Singh Mahida: May
I know whether the Rajasthan Gov-
ernment have made any contribution
towards this project in any form?

8Bhri 8. K. Dey: I would say that
there is no financial contribution by
them, but certainly the Rajasthan
Government will be expected to pro-
vide water that we require for the
project, and electricity, and also
help us in maintaining law and order
and settling labour problems ete.

Mr, Chairman: The question is:

“That the Bill to provide for
the acquisition of the undertak-
ing of the Metal Corporation of
India Limited for the purpose of
enabling the Central Government
in the public interest to exploit,
to the fullest extent possible, zinc
and lead deposits in and around
the Zawar area in the State of
Rajasthan and to utilise those
minerals in such manner as to
subserve the common goed, be
taken into consideration.

The motion was adopted.

Mr. Chalrman: There are no am-
endments. So, I shall put all the
clauses together to vote.
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The question is:

“That clauses 1 to 18, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill".

The motion was adopted.

Clauses 1 to 18, the Schedule, the
Enacting Formula and the Title were
added to the Bill,

Shri S. K. Dey: I beg to move:
“That the Bill be passed"”.

Mr. Chairman: The question is:
“That the Bill be passed.”.

The motion was adopted,

14.09 hrs.

COMPANIES (AMENDMENT) BILL
The Minister of Law (Shri G. S.
Pathak): I beg to move:

“*That the Bill further to amend
the Companics Act, 1956, be taken
into consideration.”.

This Bill replaces with slight modi-
fication an Ordinance which was
passed some time ago.

I shall very briefly give fto this
House a summary of the amend-
ments which are sought to be made
by this Bill and then I shall state with
reference to a few provisions what the
principles involved are.

Now, the broad features of the
amendments are these:

(1) It has been made clear that it
is only the blank form of transfer of
shares which should be presented to
the prescribed authority for date-
stamping before it is executed by the
‘ransferor;
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(2) A minimum period of two
months from the date stamped by the
prescribed authority has been provid-
ed for registering with the company
the completed instrument of transfer
of shares in case of ‘listed shares’.
This has been done to remove any
hardship likely to be created by
shortage of time before the closure of
register of members of the company
for completing the formalities connec-
ted with the registration of transfers;

(3) It has been made clear that the
expression “commencement of the
Companies (Amendment) Act, 1965"
occurring in section 108(1B) refers
only 1o the date of coming into force
of the provisions of the relevant sec-
non of the Act, viz., lst April, 1966;

(4) Transfers of shares effected on
the transfer forms in vogue prior to
1st April, 1966 and during the period
of six maonths thercafter (or upto
the date of first closure of the regis-
ter of members of a company after
1st April, 1966, whichever is later)
bave been validated;

(5) The scope of the existing ex-
emptions has been enlarged so as to
include cases of shares—

(a) held by nominees within the
ambit of section 48(2) and
49(3);

(b) held in trust in respect of
which a declaration has been
made tp the Public Trustee
under section 153B of the Act;

(c

—

held by a Corporation owned
or controlled by the Central
or a State Government in
any other body corporate in
the naeme of a director or
nominee; and

(d) deposited with the Central
or a State Government or
any corporation owned or
cuntrolled by the Ce
or a State Govermmaent.
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It has also been provided that in
the case of transfer forms relating to
shares deposited with the authorities
specified in the section or held by
nominees or declared Trusts, the com-
pany, Public Trustee, the Bank, the
Institutions, the Government or Cor-
poration, should endorse the date om
which the shares are released and such
shares shall be delivered within a
period of two months from the date
of the endorsement, to the company
for registration,

(8) Shares held by nominees of the
President or Governor, in a company
are exempted from the scope of the
restrictions on blank transfer except
that every instrument of transfer
which is executed on and after 1st
October, 1966 shall be in the prescrib-
ed form.

Further, the amendment also em-
powers Government to approve bank-
ing companies (other than scheduled
banks) or financial institutions with
effect from a retrospective date not
earlier than 1st April, 1966,

It has also been clarified that appli-
cations tu the Central Government for
extension of time can now be made
either before or after the expiry of
the periods prescribed for presenta-
tion of the completed instruments of
transfer to the company for registra-
tion.

All these amendments have been
made wilth retrospective effect, that
is, with effcct from the 1st April, 1966,

By another provision in the Bill,
Government has alse validated the
orders issued by the Chairman or any
other member of the Company Law
Board acting individually during the
period prior to the 15th October, 1965,
that is, the date on which the pro-
visipns of the Companies (Amend-
ment) Act of 1865 (with the excep-
tlon of sections 13 and 46) were
brought inte force,
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This is a simple amending Bill which
seeks to remove difficulties experienc-
ed after the introduction of sub-
sections IA, IB, IC and 1D in section
106 by the Companies (Amendment)
Act of 1965. It also removes certain
doubts and supplies some omissions.
Some defects have also been remov-
ed.

It is not necessary for me to take
each clause and explain the reasons.
They are very clear, but in case it is
necessary, I shall do it when speechea
by Hon. Members are made and refer-
ence to these clauses is made.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Companies Act, 1956, be taken
into consideration”,

Shri IMnen Bhattacharya (Seram-
pore): 1 rise to oppose this amending
Bill, whatever might have been stated
in the statement of objects and rea-
sons and whatever has been said by
the hon. Minister in his speech just
now. It is said that the amendment
has been brought forward only to
restrict and regularise blank transfers.
But in reality, the provisions are so
weak that it will allow the continua-
tion of trunsfer of blank shares in a
new form. The new company law
has failed to stop malpractices by
persuns who control the companies.

In this context, I may refer here to
what Shri D, L. Mazumdar, Secretary
of the Department of Company Law
Administration, said while dealing
with the criticism of the abgence of
uny effective provisions in the Com-
panies Aet apainst anti-social prac-
tices, namely, that no provisions in
the Companies Act can deal effective-
ly with this evil unless they are to
be so drastic as to destroy the foun-
dations of competitive market in the
country.

By this amendment, nothing has
been done to prevent the malprac-
tices which are carried on in the stock
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exchanges which are, so to say, the
breeding 'ground for the malpraclices
indulged by the big companies. Be-
fore the Companies Act was amended,
a Select Committee was set up te
examine the matter on the basis of
the recommendations of the Viviam
Bose Commission. But the main point
in the Vivian Bose Commission Re-
port was concerned with blocking the
way through which these big com-
panies mint large amounts of black
money and evade taxes. But the am-
endment that has been brought here
is otherwise, to regularise blank trans-
fers. Banks and financial institutions
which are controlled by these big
companies have been given the greem
signal through which they can get the
same benefits which they were previ-
ously geiling by way of blank trans-
fers. This amendment will in no way
check the minting of black money
and surreplious ways of evading
taxes by the big companies. [ would
have preferred, and that should be
the stand of the Government alse,
completely banning blank transfers,
because this Bill will not change the
malpractices so much prevalent, inte
which so many committees have cn-
quired; it will not, in the ultimate
analysis, in any way change the situa-
tion.

1 know several companies about
which some enquiry is going on, for
instance Aminchand Pyarclal, whose
capital only some years back was
Rs, 10 lakhs, but now their total capi-
ta] has come to more than Rs. 18
crores. From where did they get the
money?

This is one of the sources of mint-
ing money, and they have adopted this
method, and this will continue. The
amendment which is meant for check-
ing this misuse of blank transfers will
not be effective in any way in this
form. So, I would have liked the
Government coming forward with a
real measure by which this sort of
making black money and this sort of
giving ample powers to banks and
financial institutions, which are alse
controlled by thess blg companies,
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may be completely checked. So, if
the Government wants to create a real
atmosphere to stop thes: companies
from making black mouey by the use
of these blank transfers and other
maulpractices. they should come for-
ward with a comprehensive amend-
ment, so that these practices may be
stopped. With these words, I oppose
this amendment.

Shri V. B. Gandhi (Bombay—Central
South): We welcome this Bill, and we
also endorse the action taken by Gov-
ernment in having an ordinance pro-
mulgated on 215t September, 1966, That
was prompt aclion taken and that was
necessary, because what was involved
was the unhindered operation of the
stock exchanges in the country and the
capilal market. We had tp ensure tha.
this unhindered operation was
tinued.

con-

The provisions of the last Act of 1965
were brought into force on 1st  April,
1966, and within less than six months,
i, on 21st September, 1966, Govern-
ment has had an ordinance promulgat-
vd That is commendable action, bul
what is it that made this ordinance and
amendment necessary so soon after the
passing of the 1965 Act?

The reason has already been given in
the Statement of Objets and Reasons,
and [ must say that the reason has
been given with admirable frankness.
Tt states:

“These new provisions were
brought into force on lst April,
1966, but immediately thereafter
questions arose as to whether the
effect of these new provisions was
on'y to regulate and control the

currency of blank transfer of
shares or to prohibit them alto-
gether.”

There is rather unusua] candour im
the statement, 1 therefore welcome it.
It is mors honest.
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The question before us is that peo-
ple had begun to wonder what exactly
was Lhe object of the Government in
the 1965 Act. Was it gimply to control
and regulate the currency of blani
transfers, or was il virtually to pro-
hibit blank transfers, because 1t looked
as if the provisions of the 1965 Act
would lead to a virtual prohibition of
blank transfers. Alrcady, there is a
general feeling prevailing in this
House as well as outside that the com-
pany legislation is usually brought for-
ward in haste and in a form which is
half-digested. Only last week we had
the Company Law (Second Amend-
ment) Bill, This week we have this
Bill before us. All this emphasies the
desirabilily of seeing that the legisla-
tign in the matter of company law is
brought forward after a little more
mature deliberation, and il also em-
phasizes the desirability that there
should be consultations with the in-
terests concerned. or instance, in the
present case if there had bLeen proper
consultation with the authorities of
stock exchanges and capital markct
in the country and other allied inter-
ests, probably we would have been
saved the necessity of having to come
before thig House with the present
Bill. Proper time shotild be taken in
preparing these Bills and, as 1 said,
there should be mature and delibe-
rate thinking done on the subjzct.
Now, T will come to some of the spe-
cific points on the subject, Let me 1n
the first place begin by saying that we
welcome this Bill because it is an im-
provement over the 1965 Act; it alse
liberaliseg the provisions in some res-
pects. The provisions of the present
Bill have enlarged the scope of the
existing exemptions which now in-
clude varinus categories of shares such
as shares held by nominees within the
ambit of section 49(2) and (3) shares
held in trust in respect of which a de-
claration has been made to the public
trustee under section 63 of the Act,
share held by corporations
or controlled by the Centre or State
Government, shares 'h.ﬂ_lﬂ in any other
body corporste in the name of Wec.
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director or his nominee and shares
deposited with Central or State Gov-
ernment or any corporation owned or
controlled by the Central or State
Government, I repeat that I welcome
this element of liberalisation in the

Pprovisions.

There are two other small points ‘o
which I shall refer before I close. One
& that to know that there are a num-
ber of trusts to which section 153 is
not applicable and such trusts are in
a great majority. I would plead that
something should be done to so ex-
tend the scope of exemptiong as to do
something for these trusts. In fact sec-
tion 153 (b) does not apply to any
trust unless (i) the trust has beer
ereated by an instrument in writing
and (ii) the amount of the trust money
invested in the shares or debenturcs
of any single company exceeds onc
lakh of rupees and where it exceed:
one lakh of rupees, it does not exceed
Rs, 5 lakhs or 25 per cent of the paid
up share capital of the company
whichever is less. Ag I have said this
category of trusts is in a majority anu
therefore, I would p'ead that Govern-
ment should give some consideratior
and see that some relaxation is mad«
in their favour,

The last point is that the new pro-
wisiong require that every instrument
of transfer should be presented to -
specified authority and that authority
eshall put his stamp or endorse the
date of presentation on the instru
ment. One would easily concede that
this would lead to quite a consider-
able difficulty because the officer in
this case intended is the registrar of
Companies. The Registrar of Compa-
nies will have a tremendous lot to do
it all the instruments of transfer had
10 come before him for being endors-
ed or stamped by himself. The idea
that T have in mind and which has
been suggested in many other quart-
ers is that it is not necessary that the
registrar alone should be the autho-
rity wested with that fumetion; it
could be given to other authorities.
One alternative can be to place the
responsibility of date-stamping on the
stock exchange or other authoritics
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duly authorised to undertake this
work, 1 do hope that Govenment will
scriously consider these suggestions
that I have made,

Shri S§. M. Banerjee (Kanpur): Mr.
Chairman, I have hearg patiently the
speech of my hon. friend, the Minister
in charge of company law. I am not
yet convinced that the passage of this
Bill could put a stop to some of the
malpractices that go on.

o} gt wvg T (3374 ) - g
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Mr. Chairman: The Bell is being
rung.

Now, there is quorum,
Member may continue,
w gew w7 wgnw : Fwrifs
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The hon.

Mr, Chairman: Will you please sit
down? Order, order. Carry on, Mr,
Banerjce. There is gquorum,

Shri S. M, Banerjee: Mr. Chairman,
Sir, what I was referring to was, whe-
ther this particular amendment will
serve the purpose for which it is being
enacted. All these amendments to the
company law are being brought be-
fore the House in pursuance of the re-
commendation of the Vivian Bose
Commission. You know some of the
recommendations of the Vivian Bose
Commission were just to plug the
loopholes in the present law so that
the malpractices indulged in by the
various companies may not be there.

About the transfer of shares, if you
really consider the big concerns—I dov
not want to name them—they go on
transferring shares and sometimes
benami shares are also transferred to
hoodwink the chareholders. Some-
timeg it is done with the connivance
of the shareholdérs, and sometimes the
shareholders do not know what it is
and what is done. Aceording to the
Vivian Bose Commission's repost,
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«verything except lhe wife belongs 1o
the company; they have been able 1o
build so much in the nane of the com-
pany; in the name of the company,
they possess cars; in the name
of the company they buy pieces
of land. With the exceplion of the
wife, everything belongs to the com-
pany So, naturally, when we discuss
the company law, we discuss the va-
rious kindg of things which have coine
to our notice and we have befere us
the various malpractices committed by
ihe various companie:

My hon. friend Shri Dinen DBhatla-
«harya has mentioned something about
Messrs. Aminchand Pyarela.. What
wus the financial condition of this con-
cern in 1955 They had a paid-up capi-
ta] of only Rs. 10 lakh: to Rs. 15 laghs.
What is it today? They are the owners
of s0 many big concern:, and they
have a paid-up cap'.. --I dy not know
to how many croivs i runs—definitely
today. a property of movable and im-
movable to the tune ol Rs. 10 crores
1o Rs. 15 crores, How lid they maaage
to get so much withiy lhese six  to
seven years? They manipulated and
manipulated, and sor. times with the
help of the governme.' agencies, thej
manipulated to bui'd p a fosiune,

When 1 speak on thi; 8ill, during
the stage of the general discussion, I
have before me some vi the concerns
which certainly are m:managing ot
because of anything e]se Lut bec-use
of their own creation. The hon, Min-
ister also comes from the same State
from which I come. 1 come from a vily
of poverty and plenty, and I know
what is happening in some ol the Lig
business houses belongiog to  some
concerns, T want to take tnis vpportu-
nity to mention before ihe hon, Min.s-
ter. through vou. the poor pignt  of
the editor of a weekly newspaper
called Citizen, and how this gentle-
man has suffered at the hands of big
industrialists<—Shri Ilam Rattan Gupta
__und the company law could not de.
citle this case even cfier the lapse of
six to 10 years. Mr. Mehra is now the
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victim of Shri Gupta und the cumpany
law administration | would -equest
the hon. Minister kindly to se2 that
his machinery, which should e like
Caesar’s wife, above suspicion, should
not be utilised by big indus.rial bos-
ses. What did Shri Ram Rettun Gupla
do? Why I am bringi::y torward Jdicse
things is this. He ioaulged in the
transfer of shares because he - afiaid
that hig concern, Laksimi Ratan Cot-
1on Mills, is ikely o Le taken uver by
the Centre. So, there is a fear in  ais
mind; he is suffering from « fear
psychosis, and right!y :o0. Thal is why
he will manipulate and transfer all his
shares and ultimately this Guvern-
ment will be left scrap and a  big
boundary wall in the _akshm: Katan
Cotton Mill. The Chief Minister of
Uttar Pradesh has recorimended tak-
ing over of this concern bui thz Cen-
tral machincry has nol siarted fuac-
tloning as yel. Only the olher Jday 1
came to know that the ~ommittec
under the Industrie: (Development
and Regulation) Act has been appoint-
cd and the committse visited Luck-
now, and had a talk with the Chict
Minister and othor peopie and later or
visited Kanpur also. They seid it
would take three months 1o tcke over
this mill. This particular industrialist
has committed so many mismanage-
ments. In the matter of income-lax, in
respect of the Lakshmi Ratun Colton
Mill, Shri Gupta has admitted before
the Income-tax Investigalion Com-
mission that they had up .o 1550.51
paid a tax on an income of Ms 125
crores. for which they were requited
1o pay about Rs. 51 lokhs by way of
taxes. They have mude o big fmtune
from war supplies and hlackmarkuuing.
What happened? You remember “hat
there was a furore r both the Tlouses
when it was declared by the Finunce
Minister either here or in the other
House that Rs. 31 lakhs of income-tax
‘was remitted—

ghri Hukam Chand Kachbhavaiya:
There is no guorum,

Mr. Chairman: The neil is
TUng.—

being
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Now there is quorum. Shri Baner-! profils are as follows:

jee may continue.

Bhri 8. M, Banerjee: Shri Ram Rat-
tan Gupta influenced the Finance Min-
istry to the extent that a sum of Rs.
31 lakhs or Rs. 32 lakhs which was the
arrears of income-tax from him were
written off. It was said that he has no
capacity to pay. But his affairs are
known to the company law admipis-
tration. Several representations lLave
been made both to the Minister and
the Secretary of the particular De-
partment, Both Mr llam Hattan
Gupta and his brother Mr. Ham Gopal
Gupta claim to be ‘poor’. And, onr the
basis of this feigned poveriy they got
the Government of India :n the Fin-
anice Ministry to write off Fs. 32 lakhs
income-tax arrears. Shri Ram lettan
Gupta stated his annua! income to be
Jess than Rs. 5500 and Shri Ram Gopal
Gupta stated hig annual income to be
only Rs 12,000, It is for ‘he company
law department to appoint a special
officer to investigate into this con-
cern. They almost purchased a seat in
the Rajya Sabha. Shri Ram Gopal
Gupta has publicly claimed to have

contributed Rs. 1 lakh to the Swa-
tantra Party.

They are going lg transfer their
shares and ultimately declare that

they have nothing to pay, but what
are their profits? In the year endec
30-9-60. ...

Mr. Chairman: Wherefrom he is
reading?

Shri 8. M, Banerjee: From the me-
morandum submitted to the Chief
Minister of UP and the Prime Minis-
ter by some Members of Parliament
and MLAs. I can produce the docu-
ment, if you like. These are the
figures.

In the year ended 30-5-80, their
sales were Rs. 3,18,78,018; their Sel-
ling Agency Commission was Rs.
17,73.874 and their profits were Rs.
15,66.440. For subsequent years, the
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Year ended Profits
30-8-61 26,89,254
30-9-82 -14,04,879
30-9-63 19,40,706
30-9-84 20,70,167

These concerns have not paid  the
dues of the workers for the last 3
months. Even the ollicers’ salaries
have not been paig for the last 3
months, Still, even after the recom-
mendation of the Chief Minister, the
Central Government has not tuken
over this concern because he has ap-
pointed the brothers cof Governors
and brothers of Ministers in his own
concern. I do not want 1o name them
because they are not here io defend
themselves. I would urge upon the
Minister to send a teamn of company
law officers—I am sure thay are im-
partial—tp  investigate into these
affairs. When we interfered in these
concerns, the net result was he took
out a leaflet against us and circulated
it to all Members of Parliament tel-
ling that we are indulging in goon-
daism and corrupt practices and we do
not want the workers to go and work.
Today this all-powerful Central Gov-
ernment are unable to take over this
concern. The Metal Corporation of
India was taken over by a stroke of
the pen. Why can't they take over this
concern of a man who has cheated the
State Bank and the workers, who has
not paid their provident fund wsnd
ESI dues, and also the electricity and
water dues? It is high time Govern-
ment immediately took action against
this man who has polluted the poli-
tics of UP with the help of Mr. C. B.
Gupla and has polluted the politics of
Kanpur with the help of the District
Congress Committee Preasident. 1 want
to sound a note of caution to ray Con-
gress brethren, If Shri Ram Rattan
Gupta is supported cven after this.
there is going to be a land-slide de-
feat for the Congress in the coming
elections. He is not fighting against
me and I have nothing 1o fear. I want
him to fight against me. ..
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Mr, Chairman: All lhis is part of
the Bill?

Shri B. M. Banerjee:
facts before the company
ment, Sir.
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These are
law depait-

What are the political donations he
has paid? 1 am reading from the bal-
ance-sheets:

Year ended Amount
Rs.

30-9-81 2,861,778

30-9-62 47918

30-9-63 21,145

30-9-64 B.556
‘He can make political donations and
earn profits, but he is not paying

wages to the workers.

I support this Bill, but T request the
Minister to institute an impartini in-
quiry into the conduct of this porsun,
so that he may be put behind the bars
and the country may %e saved from
the corrupt politics initiated hy him.

Shri G. N. Dixit (Etawah): Sir, my
friend, Mr. Banerjee, has talked about
things which have no relevance.

Shri S. M. Banerjee: These are facts,

Shri G, N. Dixit: But they should
be relevant to the Bill before the
House. Howsoever strong the suspi-
cion might be, unless it is tested after
due investigation, no assertion can be
made whether it is correct or not. I
ean appreciate whatever ig relevant
to the Bill; for instance, if Mr,
Banerjee makes a plea to the Law
Minister that an inguiry should be
made, I think every member will en-
dorse him. But where he makes an
assertion that something wrong has
alrcady been done and wants the
House to assume that something
wrong has been done about the
income-tax matter, which is not relat-
ing to the Law Minister, there he goes
out of the realm of the present Bill.
Rightly or wrongly this country under
the leadership of Gandhiji and Nehruji
has accepted mixed economy as the
economy of this country. We accept-
ed a middle path, we did not accept
.omrolle‘d economy and we also did
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not accept free trade like America.
Therefore, the position which Shri
Banerjee desires is not acceptable to
this country or to this House because
in the Constitution itself we have
guaranteed freedom of trade and busi-
ness  with reasonable restrictions.
Therefore, in our mixed economy we
have encouraged private sector and
public sector.

15 hrs,

Shri Shinkre (Marmagoa): This is
equally not relevant to the Bill,

Shri G. N. Dixit: Every word I am
uttering, I shall show, is relevant to
the present Bill, because it is a ques-
tion whether there should be some re-
laxation in the matter of blank trans-
fers or not,

" ot g w7 wmEIT : HeAm TR,
T WITH! WAEAT AgATE, wEA A
aorgfer At &1
Mr. Chairman: The hon. Member,

Shri Dixit, may resume his seat. The
Bull is being rung,

There 15 quorum now. He may con-
tinue his speech.
Shri G. N. Dixit: Mr, Chairman, I

wiy making my submission that in this
cauntry by virtue of the provisions of
article 19 and also our Industrial Policy
resolution where we have gecepted pri-
vate sector and public sector both, 1t is
the policy of this countrv to hourish
both the sectors, and when we want to
nourish both sectors, obviously, we
have tg sce that the public sector as
well as the private sector get all those
facilities which will be required for
that nourishment, that prosperity, that
growth. Therefore, I congratulate the
Law Minister for having considered a
point which was creating difficulty, I
was on the Joint Committee which con.
sidered the previous Bill, and even
when we were passing that sectlon
we were feeling that one time or the
other there gre bound to be difficult.
ieg in the matter of implementing
those provisions. Those difficulties
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havs now been realised and the Com-
pany Law Administration and the
Law Minister have now brought this
Bill before us to remove those diffi-
culties. It jg just a relaxation that
is being done, it is pot a Bill which
in any way will support blank trans-
fers to be done.

= gew wq sEWT : Wl

qirRT, 771 § noifa aff &

waTefa wgtea : 3q A 7 wA

4 amar |tzm

=t gwA W ®3I10 : REH FT
@A, +z & gl w4 &)

Shri G. N. Dixit: It is not a Bill....

=it gwa @ mqam ;. AWl
wgEa, &7 angfa &1 sFe Sz@T

Mr. Chairman: Please go on.

Shri G. N. Dixit: The principles
which were laid down by the Vivian
Bose Commission in order to see....

M. Chairman: There is no quorum
in the House. I have to adjourn the
‘House for half-an-hour,

15.05 hrs.

The Lok Sabha then ad.ourned till
Thirty-five Minutes Past Fiftecn of
the Clock.

reassembled at
Fifteen of

The Lok Sabha
Thirty-five Minutes Past
the Clock.

[Mr, SPeaker in the Chair)

Shri G. N. Dixit: Mr. Speaker, 1
wnas making my submission that this
bill has given a relaxation to the
industry, because absolute bam on
blank transfers has createq a lot of
difficulties.  Because, blank transfer
48 nothing but a way or weapon to
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the industry to raise immediate
money. No individual in this coun-
try can carry on business, whatever
may be the amount of money in his
hand, unless he has got the power
to borrow money from a&ll quarters
possible. Thus, this blank transfer is
a weapon, a source through which
money is raised. Therefore, I con-
gratulate the Law Minister for hav-

inb made a relaxation. I support the
Bill.
Shri Narendra Singh Mahida

(Anand): On the recommendation of
the Vivian Bose Inguiry Commission,
section 108 of the Companies Act re-
lating to transfer of shares and de-
bentures was amended by the Com-
panies (Amendment) Act of 1865.
The object of that amendment was
to regulate and control the currency
of blank transfer of shares, For this
purpose, certain sub-sections were in-
serted in section 108. Soon after the
amended provisions were brought
intp force on Ist April 1866 their
working disclosed a number of prac-
tical difficulties and doubts were also
cxpressed as to the intentions under-
lining these provisions. The stock
exchanges which have been recognis-
ed under the Companies Act raised
objections, along with some others,
that the enforcement of these prowvi-
sions would result in complete pro-
hibition of blank transfers, even
though the intention was to regulate
and control the currency of blank
transfers. The other day when an-
other amendment to the Companies
Act was being discussed, I referred
to this Bill,

It is a common practice for many
shareholders and stock exchanges to
have blank transfers, not for mani-
pulating finunces but for matter of
convenience. One buys shares and,
soon after, when the price of those
shares starts rising one would like to
sell them back. Therefore, it can
very easily be done by merely put-
ting one's signature, without men-
tioning the name of the buyer or
seller. T do not think it is the in-
tention of the Bill to create difficult-
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ies to those honest people. This
measure is primarily intended to

check irregularities whereby black
money come into ecirculation.

It was pointeg out that there
would be serious practica]l difflculty
if the register of the members of the
Company were closed within a short
time after the presentation of the
instrument of transfer in the pres-
eribed authority. There was con-
siderable force inp the representations
made by various stock exchanges and
others and, therefore, it was urgent-
Iy necessary to clarify the intention
underlining these provisions, before
the expiry of the trasitional period,
that is, between 1-4-1966 angd 30-9-
1966. In order to avoid needless
hardship and unintended deadlock in
the working of the stock exchange
and capital market, an Ordinance
was passed by the President, and ‘o
replace this Ordinance a Bill is being
brought before the House. Tt was,
therefore, felt that ap immediate
clarification was necessary regarding
the date of commencement for the
purpose of this sub-section. It was
also necessary urgently to clarify
the position, as alsp to validate the
blank transfers cfTected during the
transitional period on forms other
than the preseribed form.

Now there is some Vagueness
aboul the preseribed form, because
the term “prescribed form™ is yet to
be decided in future. So, on the
whole, the Bill is a welcome measure,
and the Central Government will
have to deal with the details of rules.
T am sure the hon. Minister will attend
to these details of rules. With these
words, I commend the Bill for the
acceptance of the House.

Shri Shinkre: Mr. Speaker, al-
though I support the Bill for being
some improwement on the existing
situation. and also for obviating some
of the difficulties which have been
pointed out after the experience that
we gathered from the operation of
the Act, as amended, I cannot help
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expressing some misgiving because,
irrespective of the control which
Government might be exercising on
the transfer of shares of public
limited companies, I am very much
doubtful whether that by itself
would be enough to curb the mal-
practices and corrupt behaviour by
these companies. My doubt starts
from doubting the bona fide, up to a
certain extent, of the administration
as to whether they really want to en-
sure the establishment of completely
pure and above suspicion public
limited companies, or they merely
want to introduce some piece-meal
measures, whereby they might give
<ome satisfaction to the critics on the
one side and, simultaneously, leave the
public limited companies enough
margin of chances and opportunity
to indulge in their wsual practices.
Because, I do not think it is really
difficult tp introduce such amend-
ments in the company law that will
effectively curb such malpractices.

Even at random some suggestions
could be made to the Law Minister
so that he might consider them for
inclusion at the time when he brings
the next amendment to the com-
pany law. The amendments to the
company law should be brought
forward in toto rather than piece-
meal. One of the suggestions would
be to impose some sort of restriction
on money invested by shareholders,
other than company directors in both
new and old companies. Some
measures should be introduced
whereby the Government can compel
both old and new companies to give
a return equivalent to the prevalent
bank rate to the ordinary share-
holders right from the time of the
subscription. This would go a long
way to prevent or curb some of the
malpractices.

After gll, what is the gim and
purpose of these malpractices? It is
only to get this money from the poor
shareholders in the larger public and
misuse it at their free will. So, if
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you introduce some legal or statutory
measure whereby you force the public
limited companies to launch shares to
the public only against a definite and
certain return as from the date of
subscription, you will definitely have
ensured some success in this regard.

I do not think the hon, Law Minis-
ter also does not know that these big
business and industry tycoons of the
country freely indulge in launching
and floating new companies without
any real capital of their own with
the simple hope of attracting capital
from the larger public of the country
on the strength of their big names
in the industry and commerce of the
country. It is not any news that there
are companies which had been floated
10, 15 or 20 years ago and which up
till now have not paid a single paisa
by way of return to the shareholders.
All their needs arc very comfortably
managed. Everything is being done
by the directors and managers of the
company. Crores and crores of
runess are hring sanent by them under
one pretext or the other, but the poor
shareholder does not get any return
because all the time thess people are
sueccessful in showing that the com-
pany actually did not make any profit.

The other suggestion that alsa 1
would like to offer at random to the
hon. Law Minister and which he
should alse examine although it docs
not strictly belong to his portfolio,
is the immediate Introduction of ex-

penditure tax. As T stated on an
earlier occasion. this expenditure
tax should be reasonably high and

should place hefore these blg com-
panies and the magnates these a'ter-
natives—either develop the habit of
sound savings in the comoany or run
the risk of pavine expenditure tax on
whatever moniez helonming 1o the
public they freely squander.

Sir you know very well that in the
report of the Monooolies Commission
and the other report that was given
to us more or less at the samn time,

NOVEMBER 14, 1966

Bill 2858

there is not a single individual in this
country who, according to official
statistics, has an earmed income of
even Rs. 5 lakhs. Where does all
this money in crores of rupees which
we see being spent and squandered
every day by these big tycoons
come from? I would not be
disclosing any secret if 1 say
to you that these people spend the
money in such a manner that even
the most rash spendthrift woulg think
twice before doing. This is the way
they are spending money.

Last season 1 paid a wvisit to Mus-
soorie. 1 went to a very costly hotel
where every suite would cost you
something like Rs. 125 g day for a
couple and I foung that something
like 13 or 14 suites had been taken
for the entire season by one textile
magnate under three, four or five
different names, but one could easily
find out that all the names belonged
to the sams magnate pr to the same
textile firm. Omly the lodging char-
ges of these 13 or 14 sultes for a
season in that hotel for that firm
would easily amount to something
like Rs. 2 lakhs.

Where does this money come from?
You think that it comes from th-ir
pockets. WNo. it usua'ly comes from
the millions and millions nof poor
csharholders snread over the rountry
who are attracted by the big and
attractive names @ the big guns of
husiness and industry and who think
that their money would glve them a
betier or at least a reasonable return
than the commercial banks give.

T think, if these two things are
duly taken into consideration by the
Minister, much better results
would have been achieved than what-
ever result he might be anticipating
through a legislation like this al-
though T support it as T said in the
beginning.

Shrl G. 8. Pathak: Sir, T thank hon.
Members who have supported this
Bill. and all the hon. Members, who

Law
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have spoken, have supported it; only
one hon. Member has opposed it.

Blank transfers have been in vogue
for a very long time in this country.
Business in blank transfers has been
engaged in both by those who enter
into the transactions honestly with a
view to acquiring money and satisfy-
ing their needs quickly and also by
those who obtain unfair advantages
by entering into these transactions.

This matter was fully considered by
the Vivian Bose Commission and the
Vivian Bose Commission arrived at
the conclusion that there should be
a limited restriction on the currency of
these transfers. It did not recom-
mend that there should be abolitlon
of blank transfers because abolition
would have resulted in affecting
eredit facilities and in seriously af-
fecting the capital market. If restric-
tions further than those whichr are
imposed under thiz Bill ars put upon
blank transfers, the liquidity and
negotiability of blank transfers will
be seriously affected.

T would recall to the Members of
this House what the Vivian Bose Com-
mission said. They recommended that
restrictions should be imposed relat-
ing to the peried of currency of blank
transfers by making statutory pro-
vision with a view to permitting shares
being held on blank transfers onlv
for a limited period. This period,
which we have fixed in this Bill, is
only two months. _After two months
fresh transactions might be entered
into but the negotiability on blank
transfer of the original transaction will
cease, T

This iz the best that could he done
under the circumstances. The sug-
gestionzs that have been made here
deserve the consideration nf Govern-
ment and T am sure we will consider
them at the oroper time. The Com-
panies Act iz one of thnse Acts which
having regard to the nature of the
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legislation has been amended from
time to time both here and in the
United Kingdom.

Mr. Speaker: The question is:

“That the Bill further to amend
the Companies Act, 1956, be taken
into consideration.”

The motion was adopted.

Mr. Speaker: The question is:

“That clauses 2 to 4 stand part
of the Bill."”

The motion was adopted.

Clauses 2 to 4 were added to the Rill
Clanse 1—(Short title).

Amendment made:
Page 1, line 3.—

for “Companies (Amendment)
Act, 1966" substitute—

(Second Amend-
(1.

“Companies
ment) Act 1866"

(Shri G. §. Pathak)

Mr, Speaker: The question is:

““That clause 1, 5= amended,

stand part of the Bill."”

The motion was adopted.

Clause 1, as amended, was added fo
the Bill

The Enacting Formula and the Title
were added to the Bill

Shri G. 8. Pathak: Sir. T move:

“That the Bill as amended., be
passed.”

Mr. Speaker: The question fis:

““That the Bill, as amended. be
passed.”

The motion was adopted.
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EMPLOYEES' STATE INSURANCE
(AMENDMENT) BILL

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
Mr. Speaker, Sir, I move;

“That the Bil] further to amend
the Employees' State Insurance
Act, 1948, be taken into considera-
tion.”

The Employees' State Insurance Act,
1948 provides for certain benefits to
employees in case of Sickness, Mater-
nity and Employment Injury, and for
certain  other maiters in  rela'ion
thereto. The Act, in the first instance,
applies to perennial factories using
power and in which 20 or morc per-
sons are working. It can, however,
be extended to any other establish-
ment or class of establishments,

The scheme is financed mainly by
contributions from employers and &m-
ployers. The rates of contribution
ure laid down in Schedule I to th~
Act. However, before the actual im-
piementation of the Scheme, 1t was
found that phased implementation
would lead to competitive handicap
for industries situated in areas of pro-
posed implementation of the Scheme
as against those in non-implemented
areas. With a view to remove this
handicap, the Act was amended in
1951 and in lieu of the employer's
contribution in Schedule I to the Act,
a provision was made for levy ol
Employvers’ Spccial Contribution on
employers all over the country at
rates 1o be determined by the Central
Government from time to time sub-
ject {0 a maximum of 5 per cont of
the total wage bill

15.56 hrs.

[Surr  P. VENKATASUBBAIAH in  the
Chair ]

The rates of employers' special con-
tribution now in force are:—

(i) implemented areas ....2% of

the total wage bill.

{ii) non-implemented arcas...1% of

the wage bill,
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The scheme is administered by the
Employees' State Insurance Corpora-
tion which consists of 2 elected mem-
bers of the Parliament the represen-
tatives of Central and State Govern-
ments, employers employees and
medical profession. A Standing Com-
mitiee constitmted from amongst the
members of the Corporation acts as
executive body for the administration
of the Scheme. A Medical Benefit
Counci] including representatives of
the medical profession has been set up
to advise the Corporation on medical
questions.  For the day-to-day admi-
nistration of the Scheme, State-wise
Regional Offices have been set up.
Under cach Regional Office, several
Local Offices are establisheq to receive
claims of insured persons and pay
Cash Benefits to them, in addition to
‘ooking after the work of registration
ete. On the Medical side, Employees”
State Insurance Dispensaries have
been set up in various centres all over
the country. In Panel Areas Illke
Bombay and Calcutta, the Panel Doc-
tors. who are registered with the
“cheme, provide the necessary medi-
cal care to the beneficiaries,

While Cash Benefits under the
Scheme are administered by the Cor-
poration directly, the provision of
medical care is the responsibility of
the State Governments, except in the
Union Territory of Delhi, where the
administration of mecdical care has
been taken over by the Employees”
State Insurance Corporation since 1st
April, 1962. The expenditure on
medical care is, however, shared bet-
ween State Governments and the
Employees' State Insurance Corpora-
tion. The State Governments bear
ith of the cost of medical care in an
area where medical benefit has been
extended to the families of the emplo-
yees and ith in the olher areas.

Out of a total coverable strength of
industrial employees of about 38 Jakhs
in the country, about 31 lakh emplo-
yees have so far been covered till
30th September, 1866 under the
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Scheme. Medical Beneflt has Lbeen
extended 1o the families of insured
persons also in mosy areas.

16.00 hrs.

The Scheme has been jn operation
since 1952. In the light of the expe-
rience gained during this period, it is
proposed to amend the Act with a
view to making the administration ol
the Scheme simpler and to eliminate
complicated formalities for payment
of contributions and grant of benefits.
The working of the Scheme has also
been reviewed by a high level tripar-
tite Committee which has submitted
ils Report. The Committee's recom-
mendations which are at present under
examination in consultation with the
interests concerned, are based on the
assumption that the amendments as
proposed in the Bill and as already
agreed to by the parties, will be car-
ried out. It is, therefore, not necces-
sury to wait for decislons on the Re-
view Committee’s recommendations.
The important amendments proposcd
1 the Bill are as follows:—

(1) The existing wage-limit for
coverage of employees is being raised
from Rs. 400 to  Rs. 500 per month
with a view to securing benefits of

the Insurance Scheme for a  larger
section of industrial employees.
(2) The existing definition of the

term “employee” is being amended
so as to cover those engaged in work
connected with the administration of
factory or its depariments, purchase
of raw materials, distribution or sale
ete, of the products of the factory.

(3) The definition of the term
“family” is being enlarged to include
dependent parents of female insured
persons. At present dependent
parents of only male insured persons
are includeq in this definition,

(4) The number of representatives
of Parlisment of the Employees' State
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Insurance Curporntiun is being raiscd
from 2 to 3 with a view 1o including
2 members from the Lok Sabhy und
one from the Hajya Sabha,

(5) The exemption limit for em-
ployees’ contribution is being raised
from the present below rupee one to
below Hs. 150 p. per day with a view
to providing relief to low-paid em-
ployees.

(6) A new Section is being inserled
to enable the Corporation in certain
cagses to make assessment of the con-
tributions due on the basis of such in-
formatien as is available to it re-
garding number of persons employed,
their wages, etc.

(7) A new provision is being made
to empower the Corporation Lo re-
cover any contribution payable under
this Act, that is, both Employers'
Contribution as well as employees’
contribution as  arrears of land
revenue, At present, Scction T3D
provides for recovery of Employers'
Special Contribution only as arrears
of land revenue. However, there is
no corresponding provision regard-
ing recovery of Employees' Contribu-
ton as arrears of land revenue, The
Employees’ Contribution has, there-
fore, to be recovered under Section
75 which takes time, It is, therefore,
necessary to ensure that recoveries
of dues to the Employees’ State In-
surance Fund through which all the
benefits under the Scheme are finan-
ved ure made as speedily as possible.

(8) Provision for the grant of Fune-
ral Benefit, not exceeding Rs. 100 on
the death of insured person is being
made for the first time. This benefit
is supporied by the LL.O.

(9) Qualitying conditions with re-
gard to cligibility to Sickness Bene-
fit are being simplified. The present
dual qualifying condition vide Section
47 of the Act not only complicate ac-
tual working but is administratively
costly without any significant advant-
uge. Moreover, an insured person finds
it difficult to follow the condition. The
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revised qualifying condition would be
the payment of 13 weeks contribution
in a vontribution period of 26 weeks.

(10) As in case of Sickness Benetit,
the gqualilying conditions for Mater-
nily Benefit are also being simplified
on similar lines. Besides the addi-
tional gondilions of payment of  al
least one contribution between 35 and
40 weeks before the week in which
the confinement takes place or in
which notice of pregnancy is given is
being dropped because this condition
causes hardship in certain cases,

(11) The scope of maternity benefit
relief is being enlarged so as to pro-
vide for the additional benefits on the
lines of the Malernity Benelit Act,
1961,

(12) The calculation of average
daily wage for purposes of determin-
ing the weekly rate of contribution
is being simplified,

(13) A standard rate of Sickness
Benefit 1s being fixed corresponding
to each wuge-group. Calculation of
the rate of benefit in an  individual
case would thus be no longer neces-
sary in the local offices of the Cor-
poration. An additional advantage
would be that the employees would
now know ihe rate of benefit to
which they would be entitled from
the rate at which contributions are
paid in respect of them or even from
the rate of wages they draw.

{14) The rate of Disablement and
Dependents’ Benefits is being increas-
ed by 25 per cent over and above the
Sickness Benefit Rate. Moreover, even
the method of calculation of the rate
for these benefits is being simplified
by providing that the full rate of
Employment Injury Benefits will be
cyual to 25 per vent more than  the
“standard Benefit Rate” applicable to
Sivkness Benefit,

(15) The existing provision relat
ing to the payment of Dependents’
Benefit to the children uplo 15 years
of age, except when they are receiv-
ing education to the satisfaction of
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the Corporation, is being liberalised

by provinding that the benefit would
be available to children upto the age
of 18 years and also beycnd that age
in case of infirm children.

Certain minor and formal amend-
ments to the Act have also been pro-
posed in the Bill The notes on
clauses explain in detail the impor-
tant provisions of the Bill.

Sir, 1 move.
Mr, Chairman: Motion moved:

“That the Bill further to amend
the Employees’ State Insurance
Act, 1848, be taken into considera-
tion."

The Minister has tabled certain
amendments which have been ecircu-
lated; they will be taken up Ilater.
Now, 1 call upon Mr, Banerjee to
speak.

Shri S. M. Banerjee (Kanpur): I
thank the hon. Deputy Minister for
bringing this piece of legislation, a
Bill further to amend the Employees’
State Insurance Act, 1948,

I am happy that certain very good
provisions have been included in this
Amendment Bill. The wage limit for
coverage of employvees is being rais-
:d from Rs. 400 to Rs. 500 per month
'n order to secure the benefit ol the
scheme for a larger number of em-
ployees; I welcome this, I also wel-
come ithe definition of ‘family’; it has
now been broadened. What was the
definition of ‘family’ previously in the
British regime? It has only wife and
legitimate children. Now it has been
broadened. Now when we read the
definition of ‘family’, we find that it
includes the dependent members of
the insurer; it includes widowed
mother, widowed sister and even, in
certain cases, the other members of
the family. It is really heartening.

A provision for the grant of fune-
ral benefit not exceeding Rs, 100 has
also been made for the benefit of in-
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sured persons. I do not know whether
the hon. Minister has attended any
funeral ceremony. At the present
cost of living, under the Congress rule,
under the Congress regime, with Rs.
100 you cannot possibly burn a dead
body. Rs. 100 may be a token gift or
for encouraging a worker to die and
get Rs, 100 for his family. A sum of
Rs. 100 is too inadequate for any
funeral benefit. I would only reguest
thg hon, Deputy Minister to kindly
consider this: in a Hindu society for
performing the minimum ceremonies
done after the death of a person, at
least Rs. 200 to Rs. 250 would be re-
quired. We have been giving the
workers loans from the welfare fund
and the union fund and I am sure
that it cannot be less than Rs, 200 to
Rs. 250.

Shri N. C. Chatterjee (Burdwan):
‘The sum of Rs. 100 is the maximum.

Shri 5. M. Banerjee: Rs, 100 is the
maximum. The employers will hardly
pay Rs. 30; I can assure you this
much. There is also a scheme for
maternity benefit. Having welcomed
certain aspects and certaln provisions
of this Bill, may I ask the hon. Deputy
Minister to clarify to this House whe-
there the huge arrears have been re-
covered from the employers. In
Kanpur alone, some of the employers
have not paid their share to ESI 1
have mentioned just before an hour
that a notorious industrialist of Kan-
pur, Mr. Ram Rattan Gupta, owner
of Lakshmj Cotton Mills, has not
paid to the tune of Rs. 44 lakhs—
Rs. 4,52,000—to the E.5.I. with the
result that no employee, no worker
who is employed in Lakshmi Rattan
Cotton Mills—it employs more than
5,000 employees—gets any benefit out
of this ES.I; they do not get this
benefit because the employer has not
deposited his share. 1 would like to
know whether these employers have
been prosecuted or whether prosecu-
tions are going to be launched against
these employers for violating various
provisions of this Act. A Committee
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was appointed for further improve-
ment of the working of the E.S.I. Cor-
poration with Mr, Pattabhiraman—if I
am not wrong—presently Minister in
the Ministry of Law, as its Chairman.
They have also suggested certain
things and I know that when this was
under the Social Security Department
and Mr, Jaganatha Rao was one of the
Ministers, he visited Kunpur and dur-
ing his visit he asked the E.5.I. Cor-
poration people to start prosecution
against certain employers for non-
payment of dues. 1 would like to
know what has happened to thal.

1888 (SAKA)

When we talk of the E.S.I. Corpo-
ration, I am also pained to note the
cold ang callous attitude of some of
the doctors towards the patients, In
some places the entire medical benefit
has been reduced to this: the doctor
certifies a man fit when he is unfit and
unfit when he is fit, this is nothing but
granting certificates for getting leave.
For their improvement, I suggest that
qualified doclors should be brought.
Whether it is panel or otherwise, it is
a matter for the Union to take a deci-
sion. But surely I would request you
to consider this,

There is another point. Who are
the persons who are running this Cor-

poration? What about those em-
ployees? When there was hunger
strike going on in the country by

almost all the employees of the Em-
ployees’ State Insurance Corporation,
a solemn assurance was given by the
hon, Deputy Minister, Mr. Shahnawaz
Khan—he is known for his integrity,
boldness and firmness—that their de-
mands would be considered with ut-
most sympathy. What happened to
that assurance? What is going to be
the fate of those employees who went
on a token hunger strike; there was a
mass hunger strike. Unless their de-
mands are fulfilled, unless they are
taken out of the growing discontent.
how can they possibly serve the Cor-
poration?
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With these words, I would reqguest
the hon. Minister to throw some light
on the three points that I have made,
namely firstly whether adequate steps
have been taken, legal or otherwise,
to recover the huge amounts due
from the employers at Kanpur and
other places, secondly whether the
demands put forward by the employees
are being conceded and if not, the
reasons for the same, and thirdly
whether the death benefit or the fune-
ral benefit will be increased from
Rs. 100 to a minimum of Rs. 250, be-
cause otherwise, jt would be impos-
sible for the employee's family to
manage and the employer may just
give only Rs. 15 or Rs. 20 or Rs. 30
and there will be no check on that.

Shri K. N, Pande (Hata): I am
very happy that this Bil] has been
brought forward because it seeks to
remove many of the difficulties in the
implementation of the Act. For ins-
tance, formerly it used to cover peo-
ple who were drawing a salary of
only up to Rs. 400, but now it is go-
ing to cover also those who are get-
ting Rs. 500. This should have been
done in the beginning itself, but some-
how that was not done. Anyhow, I
am happy that it has been done now.

Employees

The revision of the definition of the
term ‘family’ is also a very happy
feature,

There was one thing which gave me
great pleasure at first sight, but when
I read the clause, really it gave me
disappointment. I do not know whe-
ther the benefit of the clause is go-
ing to be derived by the employees
for whom it iz intended. For ins-
tance, this scheme wag brought for-
ward to help the insured workers.
Really, the workers are getting help
in the shape of medical benefit. The
difficulty ig that the corporation 13 ?he
agency to collect the subscription
from the employees as well as jrom
the employers, but the medical faci-
lities are provided by the State Gow-
ernments, and there have been a lot
of complaints from every quarter tpat
thig facility is not properly being giv-
en to the employees. Therefore, a
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suggestion was made that the corpora-
tion itself should take over the func-
tion to giving medical benefit to the
workers. Since the corporation ig the
collecting agency, the corporation is
morally responsible for providing the
medical  benefits. But under the
clause as it stands in this Bill, the
administration of medical benefii nay
be taken over by the corporation in
consultation with the State Govern-
ment. The difficulty will arise this
way namely that no State Govern-
ment will be prepared to let this
function go over to the corporation,
because even if they do not do any-
thing and even if there is room for
complaint, they do not want to “eave
thig function, How the corporation
will get over this problem js g matter
which is for the consideration of the
House. P! |

When 1 read the Statement of Ob-
jects and Reasons, I thought that this
Bill was going to cover scasonal in-
dustries also so that the workers
working in the seasonal factorieg also
would be benefited by this amending
Bill.  But the condition imposed is
that this Bill will apply to those sea-
sonal factories which work for seven
moanths. I can give the example of a
sugar factory run by the State Gove-
rnment of Mysore, This factory
works for eight months. It used to
have two seasons. For the last two
years, because of failure of rain, this
factory has not been able to run. So,
this king of thing may be true in some
cases and may not be true in other
cases.  So, why should a period be
proscribed gt all? Why should we
not mention word seasonal only. In
application of the amending clause 2
covering geasonal factories I want to
suggest that all seasonal factories
should be covered without specifying
any period for which they should
work in g year? Under the provision
as it stands, only the tea industry may
be covered. But what about the
sugar factory which is g seasonal fac-
tory? It employs more than two ]nkl_ls
of people. Now, the rate of contri-
bution to the provident fund js also
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8 per cent, and so it js not in any

way an industry which makes less
profits than other industries,
Therefore, my suggestion is that

Government should consider the ques-
tion of bringing forward an amend-
ment to this clause so that there nay
be no period prescribed for a seasonal
factory and any factory which may
run for four months or five months or
seven months may also be covered.
If you see the economics of the
factories, I am sure you will find ‘hat
they arc in a position tgp stand on
their own. So, if the present provi-
sion in the Bill is amended, it will
cover all the geasonal industries and
not merely the tea industry only.
Perhaps, a time may come in the tea
industry also where because of some
difficulty the work of packing and
blending etc. may continue only for
about seven months or less. What
will happen then? Once you apply a
scheme you cannot withdraw it. This
provision would become superfluous
in such a case and instead of giving
any benefit it may actually cause
difficulty in the implementation of the
Act.

My next point is in Tegard to the
funeral benefits to be given to the
employees. For the funeral of the
employees who die, the corporation
wil] be giving Rs. 100. This money
is not going to come from the em-
ployers, but it is going to come from
the corporation's funds and it would
come from out of the contribution
made by the employees also. Where
there was nothing, now Rs. 100 would
be given and I think that that wouild
be sufficient. It is a happy thing that
this provision hag been made here
and I do not think that there should
be any objection to it,

There is one other happy feature
in this Bill, which other Members
were perhaps shy to mention, and
that is that provision has been made
in this Bill whereby even illegitimate
children will be covered. In Delhi,
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Bombay and other industrial centres.
the workers who used to wosk in the
factory died leaving behind their
widows, The widows, being work-
men themselves, were engaged some-
where and they got children. Those
children were not covered by the
scheme and they were not entitled to
get uny benefit from this scheme,
Now, the law has taken care of such
children alsv. There is a large num-
ber of such children. 1 must thank
the Ministry for having made an
amendment ip this Bill so that those
puor ch:ildren also would be able to
derive the benefits of this scheme.

There ig one other thing that I want
to mention. Although this scheme
has come on the pattern of that in
the Western countries, there is always
complaint regarding giving leave etc.
That is nol a happy thing in regard
to the functioning of the scheme.
Sometimes, the employees get certi-
ficates of sickness by giving rome
money and then get leave. That may
be helpful to them but that is not in
the intcrests of the country. I think
the doclors should also behave in
such a way that there will be no
complaints of this nature. A person
should be granted a sickness certi=
ficale for leave only when he is really
sick. Those who pretend to be sick
should not be given such certificates,
because nof merely does such a thing
affeet the production in the country,
but it also creates a bad habits in
the society, and I do pot know where
we shall go after some time, if these
things were to continue.

I hope the suggestions I have made
on some of these points will be
taken into consideration by the Minis-
try and they will try to remove thc
defects [ have pointed out. With
these words, I think the Ministry for
having brought forward this amend-
ing Bill.

Shri Dinen Bhattacharya (Seram-
pore): Mr. Chairman, the amend-

ments that have been brought for-
ward here are, I think, on the basis
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of the recommendations of the Re-
view Committee set up for the pur-
pose of going into the working of
the ESI scheme. At the outset, I
may sSlate that although there are
certain provisiong which will improve
the situation, the situation as it pre-
vails today will not be much improv-
ed by these amendments.

From my experience in my State
of West Bengal, 1 can say that this
ESI Scheme is not so much favoured
by the workers as a whole; they con-
sider it as a burden on their income.

1627 hrs,
[SHRI SHAM LAL SARA¥F in the Chair]

First of all, the minimum benefit that
a worker or insured person expects
from this scheme is that he will get
supplies of medicine in case of his
sickness. I would ask the hon.
Minister to go round the industrial
belts in Calcutta, He will find that
the insured persons have to  move
like a shuttlecock from this chemist
shop to that chemist shop to get a
particular medicine. The schedule or
list of medicines given to the panel
doctors is not reviewed. I have talk-
ed with the doctors who work in this
panel. They have said that they can-
not treat the patients as per their
own choice. They have to  select
medicines or prescribe medicines as

per the detailed list given by the
Corporation. This list is not suffi-
cient.

Then after getting a prescription

from a doctor, he won't get medi-
cines. When I asked a chemist why
he does not keep all the stocks re-
quired, he said, that he does not get
payment of his bills. So he cannot
keep these medicines for ready supply.

Another complaint—I have .efer-
red to it several times here—is that
two standards of medicines are there
in the chemist shops, one for those
who purchase it with their own
money and another for these insur-
ed persons. This is an open secret
that two types of the same medicine
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are kept. The reason for that is
very well knowpn to the authorities.
in spite of the fact that locally we
raised this malter with the authori-
ties in Calcutta, nothing has been
dune up till now to reclify the
matter.
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Then there is another thing. Take
the question of consultation with spe-
cialists, for example. There are cer-
lain types of diseases which require
consultation with specialists  either
for diagnosis or for regular treat-
ment. I have heard that there is an
arrangement whereby s0 many
specialists are there in the list, but
in reality, the workers do not get the
help of the specialists when neces-
gary. If an insured person requires
blood test, he will have to wait for
severa] days to get himself referred
to the concerned specialist; then his
blood will be taken for examination
and it will take at least 15 days to
get the results of the test I know
this from my own experience. This
is not only with regard to blood test,
but in respect of x-ray or any other
type of special treatment. This type
of thing prevails in West Bengal.

Then about hospitals. Assurances
were given that sufficient hospital
accommodation will be there for the
hospitalisation of these insured per-
sons, but up till now the arrange-
ment that is there is too meagre.
Even in my own constituency of
Serampore where there is a hospital,
I know that the number of doctors,
the number of nurses and the other
appliances necessary for the proper
functioning of a hospital are not there
with the result that the patients or
insured persons who are admitted do
not get the full benefit.

Then there is another point. A
worker who lives in an industrial
town or place just near a factory
may have his own place of residence
far away from the factory. hid
I am an insured person registered
with a panel doctor mear the factory,
I get treatment there, But my family
resides in a far-away place in a
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village. While I get the treatment
from the panel doctor ncar the fac-
tory, I do not get the benefiv of medi-
cal treatment for my family in the
village. This is the state of wfuirs
in hundreds of cases.

Regarding certificate for leave etc.,
& large number of people from Bihar
and UP are there in West Bengal
who go tp their places on medical
certificate from the panel doctor in
the factory in  which they arc
working, when they go to their own
places and want to get the leave ex-
tended, they are not allowed to do
s0 by submitting certificates from
private doctors, I have not seen any
provision to rectify this state of
affairs in this Bill.

‘Then there are so many other
things. I may say in one word that
the ESI Scheme, instead of becom-
ing an instrument of some social
benefit to the workers and employees,
has practically become a mockery.
Nobody wants this type of ESI
Scheme, ©On several occasions, the
insured workers are so gissatisfied
with the scheme that they are on the
point of stopping the contribution
unless and until these things are re-
ctified.

There are sop many local offices.
But for taking payment, the workers
have to go several times. The money
they get by way of benefit i more
or less wiped out by the travelling
expense they have to incur going
from this place to that place.

These things should have been
looked into. In the Review Commit-
tee's Report, there are certain very
astonishing remarks. I have seen in
the dispensaries that there are cer-
tain bottles with red, white, and
green coloured medicines. The doctor
who is there does not see who s
suffering from what. He gives this

bottle or that bottle to the man
who comes, just as in the arison
the doctors give some bottles with
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red, white, green or yellow medicincs
as they like to somebody or other.
This is the way treatment is going
on and this is the bencfit the workers
rederiving from it

It is good that the wage limit has
now been raised to Rs. 1.50, but the
representatives of the workers in the
Review Committee have recommend-
ed raising this exemption level to
Rs. 3,00, and raising this limit to
Rs. 3,00 will also not be much of a
financial burden op the Government.
So, 1 do not see why, in spite of the
recommendations of those  directly
connected with these insured wor-
kers, namely represcntatives of the
Central trade union organisations—
INTUC, HMS and AITUC—Govern-
ment has retained Rs. 1.50 and should
not reconsider the matter and revise
it to Rs. 3.00.

There is a waiting period. On the
first day you fall sick you do not
get the benefit. This is the trick of
the whole thing. You may remain
sick for seven days, but two days
will be deducted as waiting period.
This is something absurd in the
scheme. This must be totally abolished.
If not totally abolished, at least, as
suggested by the dissenting note by
trade union representatives in  the
Review Committee's Report, in  the
case of a person who is sick for
seven days continously, the benefit
should be from the first day. 1 do
not know why Government is not
considering this very humble sugges-
tion.

Suppose an insured worker under
the ESI scheme continues to contri-
bute throughout his life but does not
claim any benefit from it, why should
should he mot be given a no-rebate
claim? Why should this not be in-
troduced? This is a very just de-
mand and this should have been a
part of this amendment. I am sorry
the Minister has not given real
thought to this.
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Again, this amendment will not
change the situation. At least in my
pPlace I can say that the situation is
very, very critical, and the workers
are too much agitated over the mal-
administration and whimsica] func-
tioning of this Corporation, beginning
from medicial benefit to hospital be-
nefit and also payment of their dues
from the Corporation. 50, 1 request the
Minister to seriously think over the
matter, so that the situation may not
take serious turn by continuation
of the present practice that is going
on throughout the country.

Shri C. K. Bhattacharyya (Raiganj):
I have great satisfaction in supporting
this Bill which has been brought by
the Ministry in the interests of the
poor workers. As the hon, Minister
has said, the purpose of the Bill has
been explained in the Statement of
Objects and Reasons, and also in the
explanation and noteg on clauses,

The hon. Member who spoke just
now referred to some of the difficul-
ties of insured persons in the matter
of medical beneflts. I feel 1 should
agree with some of the points that he
made, In fact, 1 have seen that in-
sured persons do not get proper ser-
vice or sufficient service or as much
service as they should get under the
present arrangements under the Act.

In Calcutta, the Corporation took
up a whole hospital—the Calcutta
Medica] School Hospital—from the
authorities, but 1 do not think it has
been brought to working order up
til] now, The Statement of Objects
and Reasons mentions:

“Provision for the taking ouver
by the Employees’ State Insurance
Corporation of the administration
of the medica] benefit from State
Governments is being made.”

At least in every State capital there
should be g hospital completely under
the management and control of the
Corporation where the employees re-
quiring medical help and  medical
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benefit and hospitalistaion, coulg go
That would be the most helpfu] ar-
rangement for the employves them-
selves. The present arrangement 1s
that in each civil hospital the Corpo-
ration, through the State Government,
makes cerlain reservations and a cer-
tain provision for beds for the em-
ployees, Difficultieg arise when in such
places the services of specialists are
not  available for the particular
disease which an employce may be
suffering from. 1 also know that in
some of them the cmployees get, from
the doctors specially uppoinled for
this purpese, a general service only
and general sort of medicines. If
they require any special medicines
or special help, they are told that
they have got to make scparate pay-
ment for that. 1 have known of some
cases when employees told me that
for gpecial medicines they were ad-
vised that they must procure them
and give them to the doctor, the doc-
tors themselves do not provide them.
This is a difficulty which has come
to my notice, and some of the emp-
loyees have informed me about this
difficulty from which they suffer, 1
request the hon. Minister to go intw
this.

This arrangement is proposed in
the Bill under clause 28:
"....the State Government

shall share the cost of guch medi-
cal benefit in such proportion as
may bc agreed upon between the
State Government and the Cor-
poration.”

—

believe there will be no difficulty
coming up from the State Govern-
ments in the matter of sharing such
costs, and that the Corporation will
be able to persuade the different State
Governments to come over to its
view, so that as much perfect provi=-
sion may be made for the employees
as possible. Most of the employees who
come under this scheme are poor. Of
course I find a provision here which
raises the wage limit from Rs. 400 to
Rs, 500 per month, Persons having
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higher wages are in a position to se-
cure the services of specialists for
themselves it they find that they are
not getling or they find that there is
some difficulty in getling specialisls
but the poor employees getting a low
sa]a.-y in our country have to depend
completely on this scheme. There-
fore, they require particular atten-
tion from the administrators so that
the  requirements of theee poor
people are met sufficiently and en-
tirely jn g1l cases.

I might sayv one word about the
term ‘family’ which is heing amended
to include dependent parents of a
female insured person.  Dependent
parenty of a male insured person are
already included.

My friend Shri Kashinath Pande
made some reference to situations in
life in Bombay and somchow those
references disclosed a state of things
which did not leave a good taste in the
mouth.  If il becomes 5 fact that
there are widows who without find-
ing any other support come to be
mothers, those children have got to
be protected. This requires attention
not only hy the ESI authorities but
ulso social workers. According to me,
it is more a socia] problem than an
economic problem or an employment
problem ang it should be tackled from
the social side by persons who do
sorial welfare work. We have such
bodies ynder the Central and the State
Governments, Those conditions should
he tackled in such a way that the
situation that compels the inclusion of
illegitimacy in a case like this may be
tackled at the root so that it may not
exist at all; it reguires the allention
of persons who are concernerd with
the individual good, the social good
and the moral good, who want to see
the social atmosphere to be as clean
as possible and as healthy as possible.

Another point was that it should
be extended to persons not opnly in
1oy or wvoffee  factories but also to
other seasonal occupatlions and sea-
ennal work because these workers will
remain uncoverci even after  this
amendment comes into operation. I
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request the hon. Minister to take into
consideration this particular phase in
the life of the workers which requires
to be tackled and provided for.

There are other provisions in this
Bill and most of them will depend
for their effective use upon the atten-
tion and care that the administration
bestows on them. The hon. Minister
shoulq keep the administration cons-
cious of its responsibilities towards
the workers particularly the poorer
ones so that they may not be in the
need of running hither and thither
when there is any difficulty. This
Bill was contemplated to provide
such conditions of service for them in
which they might feel secure and
confident that there is some arrange-
ment for looking after them, that
there is some agency to care for them.
It is the responsibility of the State
angd of gociety and thijs Bill is a worthy
attempt to meet that responsibility,
1 would only urge that that responsi-
bility be discharged well and admi-
nistrators responsible to discharge
that duty be made to function in a
way that the workers and other per-
sons who are covered by this Bill
and who are to get the advantage of
the:e provisions get their benefits,
sufficiently. fully and to the utmost
that can be provided for them. I
should thank the hon. Minister for
having brought this Bill and for
having provided for the workers as
much as he could. If it is found in
the operation of this Bill that it has
left anything not covered or if there
is any defect anywhere, 1 believe he
will not hesitate to come to this
House with another amendment with
the experience of the working of this
Bill so that Parliament may be doing
ils duty and discharge its responsibi-
lity to the people of this country
under a democratic Constitution,

Shri Narendra Singh Mahida
(Anand): Mr. Chairman, every ad-
vanced country in the world thinks
of its citizens and  brings welfare
measures for farmers or workers.
This is a Bill which is intended for the
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welfare of employees, Therefore, the
Employees' State Tnsurance Act, 1948,
applies to a number of Central Gav-
ernment undertakings. Some of the
amendments proposed in the Bill will
have the effecy of increasing the lia-
bility of the emplovees (including-
Central Government) for payment of
contributions. As a country advan-
ces, as T have said earlier we have to
take care of our workers in respect of
their health, in respect of their fami-
lies, because, if the health of a worker
is good, he can put in more work, he
can work only if he is happy with
his family. Education is giventn his
children. There iz provision for
medica] help. They are provided with
nourishing foed, housing ang other
welfare facilities. Thizs mensure i= a
liability in respect of the Government
and I am glad that the Government
is thinking in term:; of providing
them with inecreased emoluments and
facilities by way of medical assistance
and so on.

1 shall now refer to the clauses be-
fore coming to other points In
clause 3 of the Bill, they have sought
the insertion of a new section, section
2A which reads as follows:

“Every factory or establishm~nt
to which this Act applies shall be
registernd within such time and in
such manner az mav be specifled in
the regulations made in this behalf.”

This will cover most of the factories
and establishment; and thev  will
have to do all that is intended by the
Government in respect of the welfare
of the workers. Then in clause 6 of
the Bill, section 7 of the principal Act
is sought to be substituted by a new
section which reads as follows:

Al orders and decisions of the
Corporation shall be authenti-
cated by the signature of the
Director General of the Corpora-
tion and all other instruments
issued by the Corporation shall be
authenticateq by the signature of
the Director General or such other
officer of the Corporation as may
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be authorised by him.™

This section is for authentication of
arders, decisions ete. This is a  wel-
come measure whereby there will be
no doubt in the minds of the people
whether the authentication is there or
not,

Then there is another important
amendment, and that is, clause 19 of
the Bill which seeks to substitute see-
tion 47 of the principal Act by a new
section, which reads as under:—

“A person shall be qualified to
claim sickness benefit for sickness
occurring during any  benefit
nerind, if during the correspond-
ing contribution period, weekly

contributinng in respect of him
were payable for not less than
thirteen weeks: "

Even while a person iz engaged in

work if he fallz ill. he is entitled to

benefits. That is also a very welcome
measure.

There iz another measure in clause
23. and this is in relation to section 51
of the principal Act.

Tt is about disablement benefits: Tt
savs:

“{a) a person who sustains tem-
porary disablement for less than
three days (excluding the day of
accidenty shall be entitled to
nerindical pavment for the period
of such disablement in accordance
with the provisions of the First
Schedule;”

So in various measures we are pro-
viding benefits for the workers, not
onl. when they fall i1l but that they
should receive their wages in fulfil-
ment of their obligation to maintain
their families. apart from their recelv-
ine medical help,

Then in clause 51A. it has been pro-
vided as under:—

“Far the purposes of this Act, an

accident arising in the course of

an insured person’s employment
shall be presumed, in the absence
of evidence to the contrary, also



2883 Employees

to have arisen out of that em-
ployment.”

So, we are covering up all the lacu-
nae in the various other Acts, by this
welcome provision.

Then there is also another clause,
clause 51B, which relates to accidents
happening while acting in breach of
regulations, ete. Many times I have
seen that accidents happen in respect
of employees driving motlor-cars in
regular service. But sometimes, it is
held that the driver was not on duty
at that time and that is why though
an accident has happened he would be
entitled to no payment. Here, in
this clause, we cover such cases where,
although the person may not be on
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duty actually with the officer, yet he
should not suffer for having lost his
hands or legs or any other part of the
body through an accident. We have
also provided in cluase 51C, that the
persong invelved in an accident while
travelling in the employer’s transport
will also be compensated and they will
get all the medical benefits. Similarly,
there are accidents happening while
meeting an emergency. Supposing we
send some of our employees. ...

Mr. Chairman: The hon, Member
will resume his speech tomorrow.

17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
November 15, 1966 /Kartika 24, 1888
(Saka).




